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LOKSABHADEBATES

LOK SABHA

Thursday, July 29 1993 Sravana 7, 1915
: (Saka)

The Lok Sabha Met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
'Translation]

Terrorist incidents in J & K

“61. SHRI GIRDHARI LAL
BHARGAVA:
SHRI  RAM NAGINA
MISHRA:

Will the Minister of HOME AFFAIRS be
Jleasedtostate:

(a) the extent of increase or decline regis-
teredintheterroristincidents in Jammu & kashmir

duringthe lastone year;

(b)whetherPakistanis engagedininfiltrat-
Ing militants into the Indian border in Kashmir;

(c) whether Afghan Mujahideens are also
beinginfiltrated;

(d) if so, the details thereof; and

(e) the steps being taken to identify and
arrestthe foreign nationals involved in subver-

sive activities inthe State?

THEDEPUTYMINISTERINTHE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM LAL
RAHI); (a) to (e): While, in relative terms, the
number of incidents during the first half of the
currentyearhas shown adecline, ascompared
tolastyear, the level of overall violence contin-
ues to be high. Attempts at infiltration also
continue unabatedand, consequenttoenhanced
surveillance by the Security Forces, the number
ofinfiltrates apprehended or killed in encounters
alongthe LOC/IB has been largerthis year, as
comparedtothe corresponding perodlastyear.
Thisincludes foreign nationals. It wouldnotbein
the national security interesttodivulge further
details. Our Security Forces continue to main-
tain effective vigil to safeguard our territorial

integrity.

SHRI GIRDHARI LAL BHARGAVA: Mr.
Speaker, Sir, atfirstIwouldlike to thank the hon.
Minister for accepting clearly all the 1ssues
raised by me inmy question. Thereafter, lwould
liketosaythathe has acceptedthatviolence has
increased in Jammu and kashmir, infiltrationis
goingonunabated andforeigners areinvolvedin
terrorist activities. Hence | would like to know the
name ofthe countnes, otherthan Pakistan, whose
citizens are involved in terrorist activities in
Jammu and Kashmir. My second question is
whetheritis afactthat CabinetMinistersand the
Governor make contradictory statements re-
garding Kashmir. Mr. Minster, my third question
iswhetheryouconsiderthatthe presentsituation
in Kashmiris suitable for holding elections there.

The Minister of State in the Ministry of
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Home affairs (ShriRajesh pilot) Mr Speaker
Sir asperthe statementmade by hon Member
that violence has increased | would like to say
that it 1s a relevant concept + you count the
number of militants killed duringthe encounter
thatisalsoaviewpoint Butyoucantakeitin a
posttive way whothatlast yearonly 150 militants
were killed and this year and numberis more
Butdurnngthe attack onmilitants civilians are
alsokilledinfinng Insomecases of interogations
where hadbeen cross firng Insome caees of
intergations there hadbeen cross finng Insome
cases of Interogations there has been cross
finng as aresult of whichmilitants as well as the
civiians are killed But the overall detalls of
incidents show that public opinion has changed
inthatarea Forexample earlierthere hadbeen
incidents of ciolence ltke one civiian killed on
the road by militants bomb or hand granade
hurledatsomeoneorsomehouses Thenumber
of suchincidents have now declinedbecause
the views ofthe maters with the help of bullets
This gives us satistaction

But so far as the situation prevailing in
Kashmiris concerned as | have told several
timesinthe House also | wouldlike to saythat
we ought to work very hard and take steps
carefully after due considerationtoimprove the
situationto the extentthatthe public of kashmir
starts open war againstthe militants Insome,
notall sectors this situation has emerged in
some distnicts people have started sayingopenly
thatwe are fedup withthis violence Suchthings
give greatsatisfaction

The second supplementary asked by the
hon memberis aboutthe names ofthecountnes
whose natives are involvedinterroristactivities
inthe country Inthis regard|wouldlike to say
thatallthe foreigners arrested, do not possess
vahd passports They say that they are from
Arab Afghanistan of Pakistan, but without any
authentic proof youcannatrely ontheinforma-
tion given by them Butiwouldlike to say that
dunnglast 3-4 yearsthe arrested people include
mostly persons from Pakistan and
Afghanistan

JULY 29 1993
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Thefourth pointraisedby the hon member
isthatministers are making contradictory state-
ments Inthisregard | wouldlike tosaythatitis
notso The Government has aclear-cutpolicy,
which has been repeatedly made clearbythe
hon Pnme Minister, Home Minister and myself
that the Government will take stern action
against militancy and we wil' try to remove it
without affectingthe common people

Sofarastheissue of holding electionsin
that State tsconcerned | would like to mention
thatthere s Presidentrule The Governorisall
powerful in observing the situation in his own
way andtakingappropnate action Butthe policy
ofthe Governmentinthis regardis quite clear
andelections willbe heldthere certainly No part
of the country should remain without a demo-
cratically elected Government and g 1s neces-
sary that elections in a democratic country
should be heldin apeaceful atmosphere After
controllingthe situation electionswere heldin
Punjab inthe same way electionwillbe heldin,
Kashmir also after restoring normalcy It is-
clear-cutpolicy ofthe Government

SHRIGIRDHARI LAL BHARGAVA Mr
Speaker sir the hon minister has given a
satisfactory to some extent but he could not
explainalithe relatedissues |wouldlike topaint
outthathe has said thatitis not necessary to
reveal all the facts in the interest of national
security butl alsobeingto apatriot party sot
would like to know in detarlthe steps the Gov-
emmentis goingtotake for stopping infiltration
violence andinvolvementof foreignersin Kash-
mir Iwould also like to know the time by which. »
this problem is ikely to be solved?

SHRIRAJESHPILOT Mr Speaker Sir,
inregards tothe stepstakenby the Govemment,
iwouldliketosaythatthe border areabetween
Pakistan and India passing through Kashmiris
ahillyanddifficultterrain Duetosternactionby
the Government, infiltration has declined al-
though | can’t say that it has stopped as we
receivedcomplaints inthisregard Earlierthere
was communications gap, as paramilitary
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forces, military and civil police force, all had
their different sygtem. When | took over this
departmentin January and held ameeting with
all official and the Governor, we decided to
convene a meeting at 9.30 A.M. and apprise
each other the latest situating of their areas
openly with a view to organising aunified com-
mandto ensure coordination among them, so
that collectively some concrete and effective
steps could be taken to avert terrorism and
infiltration. We got success andinfiltration was
stoppedbythe stem actiontaken by the Govem-
ment. We have received news even today that
3to4thousand people are waiting atborder but
they dare not to infiltrate and even militants
trained by Pakistan are notdaringtocrossthe
border.

Secondly, we have tned to involve com-
mon people inthe coordination of functioning of
forces. Earlier people had an apprehensionthat
anybody can be arrested and kept at some
unknown place foran indefinite period, but now
adecision has been takenunderwhichitisthe
duty of paramilitary forces, army and police,
whosoeverhas arrested any personto inform
his family regarding his whereabouts and the
allegations levelledthereon. Monday has been
fixedforlevinga review ofallthecasesbyD.C..,
S.Pandrepresentatives of paramilitary forces
and army and the screening committee will
release the personifthere all nosenous charges
against him. Credibility of the Government has
increasedthrough these steps and now people
have fatth inthe functioning of military forces. So
far as the involvement of foreign nationals 1s
concemed. | would like to say that persons who
do notpossess a passport, only their statement
that they belong to such and such countnes
cannotbe considered as an authentic proof. So
Itold that most of them belong to Pakistan and
Afghanistan.

SHRIRAMNAGINAMISHRA: As perthe
statement made by the hon. minister terrorist
activities have declined in Kashmir valley. But
I would like to know whetheritis nota fact that
earlierterrorists were hurlingbombs, and hav-
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ingguns but now they have rockets and all other
sophisticated weapons andare layingmines? It
isnotanundeclaredwar? ltis afactthat persons
involved in rockerlaunching and laying mines
areforeigntrained. Earlier it was Pakistan only
but now Afghanistan is also involved in this
activity. Youhave saidthatitis notinthe interest
of national security to divuige further details but
the whole nation wants to know the steps the
Government is going to take in this regard.
(Interruptiorss)

MR. SPEAKER: You please cometothe
point, do not make a speech.

SHRIRAMNAGINAMISHRA: There are
approximately 2.5lakh Hindu families who have
migrated from kashmir valley, Will the Govemn-
ment make arrangements for their rehabilitation
before startingthe election process? Thecoun-
try wouldlike to know the measures, the Govem-
ment 1s going to take for their rehabilitation.
Please give aclarification in this regard.

SHRIRAJESH PILOT: The hon. member
has repeated the question . | would like tosay that
therets nothingto hide.

Kashmiris anintegral part of the country
andwe don’t wantto conceal thefacts. Thisis
not true that we are supressing the facts in
national interesats. We are ready to tell you
anything that you want to ask. But you have
asked aboutthe foreign nationals living there. In
this regard | have told that we cannot confirmi it
because there s no such evidence.

Mr. Speaker, Sir. he has raised two ques-
tions. First, whetherthey are getting sophisti-
cated weapons or not. We have reiterated this
fact Pakistan is behind imparting training tothe
kashmirpeople. When the High Commussioner
came to meetme | revealed all the facts before
him. They have started trainingcamps in Paki-
stanwhere they impart traming to our youth and
then send them back after providing weapons to
them. | have given them proofs of the weapons
whichhadbeenmanufacturedin Pakistan. These
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weapons are being used by ouryouth These
youth saidin antelevision interview that they
were beingmisguided by providingmoney We
have taken strict measures at the diptomatic
channels Asfarasthe question of rockets and
minesis concemned, we have said that we take
strong anti-mines steps Itis correct that Paki-
stanis providing weapons to militants 1admit
thisfactinthis House The secondquestionthat
hasbeenraisedis about migrants

Itis very unfortunate that the people who
havebeen livingthere forthe lastsomany years
areforcedtomigrate Theyhavebeenforcedto
part with their ancestral property They are
having a very bad time The Government 1s
doing its best but more help is required to be
providedto these persons We wouldtake more
steps inthis direchion Third questionisaboutthe
participation of these people in the election
process We want them to go back to their
houses intheir cities Normalcy would be re-
stored only whenthey reach theirhouses We
wantthatthe election processin kashmir should
startonly after the Kashmirmigrants residingin
Delhigo backtotherrnative places lampleased
thatalarge number of people have participated
n Amamath Yatrawith greatzeal andfaith He
has submittedthat situation is very senous and
allout efforts are required Thisis correct

SHRI MOHAMMED YUNUS SALEEM
Mr Speaker, Sirthe hon Minister mustbe aware
that many top leaders have been kept under
detentioninJammuandkashmir Whenthey got
satisfiedthatit would help inbringingpeace and
in holding negotiations with the militants only
thenthey werereleased Youmustbe awarethat
negotiations were goingonunofficiallevelonthe
plea that cooperation will be sought from them
to stop the killings of the innocent persons
Meanwhile four top leaders viz S/Shr Gallan,
Abbas Ansan, Abdul Gani Sahibgave anappli-
"cationthat they wantedtogoforHa; Theywere
allowed Theywere askedtodepositthe money
They were brought Delhifrom Srinagar

*JULY 29,1993
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They gotclearance from Delhiand were
asked to report at Airport with their luggage
They reportedatthe airport Theirluggage etc
waschecked They gottherrluggage packed
Whenthey wentforimmigration clearance they
were toldthatthey were notallowedto goforHay
andthattheirpassporthad been impounded |
wouldlike to ask whetherthe Governmenthad
any recordtothe effect thatthey were undesir-
able elements and thatthey were havingany
links with the militants why had they notbeen
detained in Srinagar? Why were they brought
here from Srinagar and were asked to deposit
theirmoney and were sentto Airport and their
luggage was checked”? When they put on reli-
gious dress they were detained Whysuchan
impression was allowed t6 be created in the
worldthatsome people had notbeen allowedto
performHajby the iIndian Government? When
Iheardt, | gatheredinformation inthis regard
Allthe people said that they did not know from
where these orders had come Therefore |
wouldlike to know why this had been done and
whotook this decision?

MAJOR GENERAL (RETIRED)
BHUWAN CHANDRAKHANDURI! Thisques
tionis not relatedto thisissue

[Enghsh)

SHRI RAJESH PILOT That 1s for the
Speakertodecide, notforme Iwillanswerany
questionthatthe hon Memberask

[ Translation]

Mr Speaker Siritistrue the that Govern
menthadputabeenontheirdepartureanditwas
all due tocommunicationgap We are sorryfor
the inconvenience causedtothem ladmitthat
we could not send any letter to them in this
regard | have admitted that | should them
Regrethas alsobeenexpressedonbehalf of the
Government
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Registrationand Clinical Test Fee

SHRIBRIJ gI:IUSHAN SHARAN
SINGH:

SHRIMATI
RAJE.

%*62.
vVASUNDHARA
Willthe Ministerof HEALTH AND FAMILY
WELFARE be pleasedto state
(a)whetherthe Government have decided
tocharge fees forregistration and otherclinical
investigations in Government hospitals;

(b)if so, the details thereof,

(c)whether severairepresentations have
beenreceived againstthisdecision,

(d) f so, the details thereof, and

(e) the decision taken by the Government
thereon?

|Enghsh)

THEDEPUTYMINISTER INTHE MINIS-
TRY OF HEALTH AND FAMILY WELFARE

SRAVANA7,1915 (SAKA)
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(SHRIPABAN SINGH GHATOWARYJ(a)to (e).
A statementislaid on the table of the House.

(a) and (b) Government have recently
introduced/rationalised fees forsome selected
costly and sophisticated tests/investigations in
Central Government Hospitals. However, no
fees for registration are being charged The
revisedfees are mush lowerthanthe commer-
cial rates chargedby pnivate hospritals. Govern-
menthave introduced/revised fees with the ul-
timate objective of improving the quality of
patient care by more rational use and better
managementof thefacilities Suitable provision
hasbeen kept for waiver of charges in case of
poorandneedy patients Therevisedchargesas
comparedtothe rates ofthe pnvate hosprtals are
giveninthe Annexure

(c)and (d) A few representations have
beenreceived, demanding withdrawal/revoca-
tion ofthe Government order

(e) lthasbeen decidedthat Generalward
patients shall be charged only 50% of the revised
rates androcharges shall be leviedfor patients
inthe Casualty
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| Transiation)

SHRIBRIJBHUSHAN SHARAN SINGH
Mr Speaker, Sir, inhis reply the Minister has
submittedthatthe powerstoi relaxthe feestobe
charged from the poor and the needy persons
have been given to the Suipenntendent Re-
cently, anex-serviceman Shn Radhey Shayam
ShuklatnedtormeetsuperntendentMr Raito
getsome tests carnied in Safdarjang Hospital
What| meanto sayisthatyou have giventhe
powers to give concessions inchargestothe
Supenntendent Butyou have provided powers
through which he can give concessionsto his
relatives etc throughbackdoors |wouldlike to
knowwhetherthis backdoor arrangementwould
go on or the Government is trying to fix any
norms for defining the term ‘poor and needy’?

[English}

SHRIPABAN SINGH GHATOWAR Sir
we have authonsedthe Medical Supenntendent
of this Hospitaito give relief to the poor patients
who are comingto his hospital Thereis aclear
instruction to themedical Superintending | do
hon Memberhas mentionedaboutonecase but
there are many cases where there are long
waitinghist So forthatreason-maybe | donot
know exactly there may be the complaint Ifthe
hon Member passesthatcomplaintontous
definitely we will examine that

MR SPEAKER Thequestionwaswhether
you have decided about the criteria to decide
whois poor?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIBSHANKARANAND)
Mr Speaker Sir there are alarge number of
patients every day, attending tc the hospitals
There are about 150tests which are done ind
vidually for all those things The House may
appreciate thatout of 150tests only 30tests
havebeenchosenforlevyingthe charges asper
ourdecision The House may kindly appreciate
thatthese tests are usually cornered by these
people who caninfluence the hospital author
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ties And the hon Member is nght | do not
disagree withhim Butitis notalwaysthe case
We wantto take moneyfromthose people who
are able to pay ahd notfromthose who cannot
pay Forthispurpose whoisthe personwhocan
decide as to whois poor and whois not poor?
lf we cansee onthe very face of the patients, it
1S very easy to decide whether he s poor or not
poor so, itisnotl, whocandecidert But, usually
whathappens is thatthe people who are related
tothe hospitalemployees the people who are
relatedto the officers the people who are related
tothe higher ups are taking on these facilities
We wantthatthese fellows should pay and not
thepoor Thatis why we have done

[Transfation]

SHRINITISHKUMAR Eventhe richest
personof my area does notappeartobe affluent
and looks like alabourer

SR BRIJBHUSHAN SHARAN SINGH
Mr Speaker Sir the comparative statement
presented by the hon Ministeris before me
Rates of clinicaltests of Batra Escorts and sir
Ganga Ram Hospitals have been compared
withthe charges of othergovernment hospitals
Hasthe Govemmentpondered over whetherthe
farmers also go to Batra hospital? Even the
farmers of to Batra and Escorts hospitals |
wouldlike toknow whether the interests of the
slumdwellers labourers and farmers have also
beentakencare of by the Govemment? | would
like to submit notto compare with the financial/
economic condition of the poor farmers and
labourers | would ke to know whetherin view
of the economic condition of these people the
Government proposes to reduce the difference
inthe charges? Itwillbe nice ifthisis done away
with  (Interruptions)

[ Translation)

AN HON MEMBER Mr Speaker Sir
again same sortof reply

MR SPEAKER Who s affluent wili be
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decided andnotwhois poor The hon Minister
has also statedthat only the nch willbe charged
and notthe poor

[English]

SHRIMATIVASUNDHARA RAJE Sir |
gatherfromthe Mantrij that the question does
notseemto be greatimportance tohimbecause
he seemsto be minngthe reply in whole lot of
contradictions He definitely seemstobe agree-
ingwith us that very many poor people are not
goingto be ableto getsuvidhathatheistalking
about But, atthesametime heisthe able totell
us clearly what he intends to do about 1t

Frommy colleague squestion |wouldjust
like tofollowup TheMinisterinhis answerthat
the revisedfees are lowerthanthe commercial
rates charged by the private hospitals Inthe
schedulethathe haspresentedtous |wouldlike
totake up justtwopoints The kidney function
testin a Government hospitalis Rs 500 Ina
non-Government hospital * i1s Rs 400
HaemodialysisinaGovernmenthospitalis Rs
500 Inanon-Governmentprivate-hospital itis
Rs 300 I mean there alone you cansee the
contradiction Ijustwanttoaskhim howwillthe
needy patient manage to get to the Medical
Super intendent to get this suvidha” In this
situation why does not the Government del-
egate the powers of waiverto over competent
doctors inthe vanous departments?

Also, has the Governmenttakenintoac-
countthefactthatby chargingtheseclinicaltest
fees the Government doctors willbe drawninto
the netotthe Consumer Protection Act? This will
have ternble consequences because they will
retfuse toexamine a number of patients which
1is normally done Thewillalsobe atendencyto
over-investigatethecases Inthatsituationhow
will you protect the patients’ interests?

I agree with my colleague completely |
think thattests of this sort, consideringthatthey
are goingtohave abeanngonthe poorpersons,
needdefinitelytobe cancelled Ityou agree that

JULY 29,1993

OralAnswers 24

itis only the ncher people and people with
influence who have access, who are goingtobe
ableto getthese tests done, whatis the pointin
havingthe fees?

I suggest that you should stand up on the
floor ofthe House andtell us thatthese fees will
be cancelled sothatthe poor people will gain
fromthis decision

SHRIB SHANKARANAND Sir first of
all lwanttodispelthe fearofthe House as it alt
the rests are being charged from every patient
Itisnotso About75to80 percenttests are made
eventoday (/nterruptions) We have reviewed
this Whatever fee we are charging, we have
reducedby 50 percent Recently, adecisionhas
been taken on the representations made by
variousbodies Fiity percentcharges wilibe for
general ward patients whereas the specialward
patients-usually who can pay-are inthe special
wards (Interruptions) Thisisreasonthatthese
tests arebeingcharged Thehon lady Member
1Iscorrectthatintwo cases, the charges levied
by us are very much above We propose to
reducethosecharges

The suggestion made by the hon ladyis
thataboutthe facilitiestobe provided the waiver
authonty should be givento the heads of depart-
ments

We will consider this suggestion

SHRIMATIVAS UNDHARARAJE Sir
what about consumer protectionthen? Since
you have agreed thatthe poorperson

SHRIB SHANKARANAND | think this
tearof yours has nobais

DR VASANT NIWRUTTI PAWAR Mr
SpeakerSir hon Ministerhas stated inhisreply
thatthe rates are rationalised tor investigations
Iike Banum Meal, Oral Cholecystograph, Intra-
venous Pilography Echo Cardiography,
Ultrasond and others My question is if the
patientcomes as anaccidentcase oranemer
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gency case or a medico-legal case will the
Governmenttreatthat patient free of cost?

SHRIB SHANKARANAND We haveal
ready taken decisioninthis regard

[ Translation]

DR G L KANAUJIA Mr Speake~ Sir |
wouldliketo subjecttothe hon Ministerthatfor
the last 37 years | have been observingthatthe
poor are notbeing benefited by the scheme of
waivingthefees Formanyareasonthe poorare
not gettingthe benefits Acquaintances of the
workers and paramedical staff get allthe ben
efits Theretore |wouldl'ketosuggestthatthese
benefits would be given onthe basis of produc
tion of income certificate Though it 1s being
claimed that registration fees are not being
charged yetthefactual positionis otherwise |

ontradictthisclaim InBatra Escorts and other
hospitals charges vary between Rs 1500 to
Rs 2000as hasbeenshowninthe statementand
~venthe fees charged by the Central Govern
menthospitals is notmore than the fees charged
bvntherprivate Fospitals Thishistis notcorrect
Iwould like to know whetherthe fee list shown
scorrectandifnot thereasonstherefor?

Translation)
Bomb Blastsin Bombay
%63 SHRIMATI  BHAVNA
CHIKHALIA

SHRIBOLLA BULLIRAMAIAH

Will the Minister of HOME AFFAIRS be
pleasedto state

(a)the number of persons arrestedincon
nection with the bomb blasts in Bombay

(b) the number of cases registered and
number of persons charge sheeted

(c)the number of persons released
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(d)the number of allegedaccusedyettobe
arrested

(e)whetherthe Government have ordered
aninquiry bv the Central Bureau of Investigation
(CBl)intothe incidents

(f)ifso the detailsthereof
(g)ifnot thereasonstherefor and

(h1the time by which the investigations are
likely tobe completed?

THEDEPUTYMINISTERIN THE MINIS
TRY OF HOME AFFAIRS (SHRI RAM LAL
RAHI)(a)to (h), A statementislaidonthe Table
ofthe House

STATEMENT
(a) 142

(b) 23 cases have beenregistered the
charge sheets are yettobe filed

(c) 7 persons have beenreleasedonbail
under Courtorders

(d) 24

(e)to(g', A Task Force comprising senior
officers of CBland Central Intelhgence Agen
cies has been set up to assist the ongoing
investigations by Bombay Police The CBIshall
take overthe cases afterthe cases have been
charge sheeted

(h) Maharashtra Government have re
ported that the investigations are likely to be
completed by the third week of August 1993

SHRIMATI BHAVNA CHIKH LIA Mr
Speaker Sir itisamatterofgrave concemthat
explosives and arms are being smuggled into
the country on alarge made and infiltration of
trained extremists from across the border s
also taking place to destabilise the country
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Now-a-days the parliamenthasbeenconverted
into afortressi.e. avery highsecunty area. Itis
very astonishing that though terrorism is in-
creasing in the country yet the Hon. Prime
Minister while replying the No-Confidence Mo-
tion yesterday did not utter aword aboutincreas-
ing menace of terrorism. Sir, through you, |
would like to know from the hon. Minister the
special stepsbeingtakento checkterronismand
the details thereof? ’

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): Mr. Speaker, Sir, | fully agree with the
submission of the hon. Member that forthe last
2-3 years has feeling has developed in the
country, may be because of terrorismin Punjab,
North-Eastern States or kashmir or the 6th
Decemberincident at Ayodhya. Definitely , the
" situation has deterioratedinthe country. It isthe
endeavour of the Governmentto change this
attitude of the people. Inthis task we also seek
the cooperation of the House. However. the
Govemmenthastaken stningentmeasuresasa
precaution . It is notcorrectthat the Parliament
1s afraid of anyone but the security responsibility
of the parliament rests with the Government.
That's why these steps have beentakenasa
precautionary measure. Thereis nothingto get
panicey. Itis not correct that the situation has
deteriorated to such an extentandthat's why
there islarge scale deployment of Police around
the parhlament or strief chekingis beingdone. All
these measures have beentakenjusttoprevent
any untoward incident. Because itis the respon-
sibility ofthe Government to prevent recurrence
of untowardincidents. Therefore, the Govern-
menthastaken appropnate measures.

{ would like to assure the House In this
connection that necessary measures have ai-
ready been taken by the Government. | have
written to all the Chief Ministers and the Gover-
nor of the States underthe President’s rule to
revitalise the whole system, make it account-
able and for the monitoring of whole situation.
During the last 2-3 months steps have already
beentaken ands the good resulits thereof are
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visible now. The Chief Ministers get hourly
reports fromallthe districts. Evenfromthe side -
of the Centre necessary coordination work is
being done. The Chief Ministers have been
askedtoinformthe Centre aboutthe programme
and needs of deployment of the paramilitary
Forces, which willbe made available immedi-
ately. Forimprovingthe situation all assistance
willbe providedby the Centre.

Stringent steps are alsobeingtaken against
the personsoutto create panic so asto ensure
peaceinthe country.

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, further | would like to submit that
Gujarat has now become “Gateway of Terror-
ism”. The Government must be aware of the
explosive RDX usedin Bombay bomb-blasts.
Accordingto the announcement made by the
DSP of Jamnagar City at a Press Conference.
explosive RDX was transported to Bombay via
Jamnagar. | would like to know whether the
Government s aware of the terronst activities
goingon andif so, what steps have beentaken
by the Government.

MR. SPEAKER : Question i1s about
Bombay.

(Interruptions)

MR. SPEAKER : You can ask Question
aboutJamnnagar. But, infact this question is
about Bombay.

SHRIMATI BHAVNA CHIKHLIA- Mr
Speaker, Sir, Iwouldlike to know whetherblasts
arrived viajamnagar? | would like to know the
number of persons arrested in this connection
and the number still atlarge? As per the state-
ment of the hon. Minister 24 persons are yet to
be arrested and recently five men of Dawood
were arrested in Delhi. | would like to know
whetherinvestigation has beendonebythe CBI
andif so, the details thereof?

SHRIRAJESH PILOT: Mr. Speaker, Sirit
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15 afactthat the explosiveslanded on Gujarat
andthe Govemmenthad received informationin
thisregard The House mustbe remembering
that same night | had a meeting with the Chief
Minister Inthe coastalbeltin Gujaratin Kutch
around Jamnagar BSF hasbeentightenedup
and Coast Gaurd has been strengthened with
more boats As a result of these measures
snuanbn hasymprovedthere

[ Translation]

Some personhavebeenapprehendedand
action hasbeentaken againstthem Actionhas
also beentaken against those custom officers
who were alsofoundinvolvedinthe of loading of
RDX Thus the Governmentis fully conscious
about itand taking appropriate measures

SHRIMATI BHAVNA CHIKHLIA Mr
Speaker Sir Part B of my question has not
peenrepliedto

MR SPEAKER lItis not necessary that
whateveryou ask thatmustbe repliedto Please
sitdown

(Interruptions)

[Enghsh)

SHRIBOLLABULLIRAMAIAH The Chiet
Minister of Maharashtra in his statementtothe
Press Reporters on 26thmay 1993 had men
tionedthatthe forces responsible forthe Bombay
blastcontinue to operate eventoday fromforeign
bases He hadalso statedthatconclusive evi
dencehadbeen gathered againstthe accused
exposingtheirinvolvement inthe conspiracy
behindthe Bombay blasts

Iwouldlike to know from the Minister how
many foreigners havebeenarrested how many
arein foreign countries and out of them how
many are still absconding and also the countries
towhichtheybelong | would also like to know
whetherthis incident has affected the numberof
foreign visitors to Bombay ifso what precau
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tion has beentaken by the Government

SHRIRAJESHPILOT Mr Speaker Sir
lhave already laid a Statement on the Table of
the House wherein | have mentionedthe number
of people whohave been arrested But innut
shellletme share the information of the Bombay
Blasts Inquiry whichis stillgoingon the incident
happenedon 12thmarch 1993 Aninquiry wa<
made by the State Govemment Theyhavefiled
cases against 170 people and out of that 142
havebeenarrested Agoodprogresshasbeen
amade inthisdirection The State Chief Minister
asked CBlhadtakenoveritimmediately there
wouldhavebeendelay nfilingthe charges So
we have made a small task force under Shn
MM Singh the Additional DG and | am hopeful
thatwithintwoweeks or sothe State Government s
work willbe over Acharge sheetwillbe filled
and CBlwilltake overthe case Incontinuation
of that activity only day before yesterday we
caught5people We have gotven, sold proofs
of the involvement of Dawood Ibrahim in the
planning of alithese cases |am veryconfident
that we will expose all the hands and heads
involvedinthiscase Asthehon PrimeMinister
said handissomewhere and headis some
where else Wewililink allthese things andwe
will expose all these planners who are aut to
disturbthe internal peace of our country

SHRIVIJAY NAVALPATIL Mr Speaker

Sir the hon Minsterhas satfj thatsome of the
custom officers who are named have been
punished Accordingto mv intormation only on
officer has been punished and others are just
transterredto otherplace only The abetment ot
customofficers inthis crime is much more and
that i1s why serious action needs to be taken
againstallthose whoare found guilty |wouldlike
to know fromthe Minister whatis he goingtodoe
aboutthem?

SHRIRAJESHPILOT Sir icanlethon
Member know the exact number of officers
punished and on what charge they were pun
1shed Actionhasbeentakenagainstanumber
of officers |agree withthe hon Member that
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suchinstances are there in the field of custom
andthatis why- lwouldlike to sharethe informa-
tion with the House- we have setup a very high
level group under Home Secretary, who willbe
assisted by Director |G, Director CBI, RAW
Chiefand Commissioneror Secretary Custom
tofind outthe underworld connections. lrrespec-
tive of the country towhichhe may belong, within
two months we should know the source from
wherethe money isbeingflowninourcountryin
ordertodisturb ourinternal peace. Government
has taken it very seriously; whether it be the
custom officer or some organised group. we will
expose themto the nation.

[ Translation]

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sirjust now the hon. Minister has stated that
action 1s being taken agatrst those who are
spreading panic. Inmy opinion Shiv Sena and
its Chief are mainly responsible for spreading
panic suertherecentincidentsin Bombay. The
incident of 6th December nottaken place, the
incidents of bomb blasts in Bombay and Calcutta
wouldnothave occurred. The Governmentcan
file cases against Abdullah Bukhariand arrest
Sunjay Dutt but cannot dare even to speak
againstthe Chiefof ShivSena. The hon. Minister
1s Incharge of internal security and can take
action againstanyone whois foundinvolvedin
riots directly orindirectly. Whatactionhasbeen
taken or proposedto be taken againstthe Shiv
SenaChief?

[Enghsh)

SHRIRAJESHPILOT: Mr. Speaker, Sir,
letme assure Shripaswanthatthe Government
has nitiated step and action againstany indi-
vidual who has said so. We shall not spare
anyone , whosoeverhe maybe.

SHRIRAMVILAS PASWAN: Ihave asked
adifferent question aboutthe Shiv Sena Chié.
(Interruptions)

'SHRI RAJESH PILOT: It is too early to
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SHRI MOHAMMAD YUNUS SALEEM:
What do you mean by " It is too early to dis-
close™?

SHRIRAJESHPILOT. The investigation
isgoingon.

SHRI MOHAMMAD YUNUS SALEEM:
No. You are afraid of hm. You cannotdo any-
thing. ltistoolast. (Interruptions)

SHRIRAJESH PILOT: Mr. Speaker, Sir,
there were some statements by some individu-
als whichwere anti-national. The State Govem-
ment of Maharashtra and the Government of
Union Territory of Delhihave initiated action. So,
itisInprogress. (Interruptions)

SHRISHARAD DIGHE: Mr. Speaker. Sir,
fromtheanswergiventopart (e) ofthe qUestion,
itappearsthateven though four months have
passed ,asmanyas 24 accusedarestillatlarge.

I wouldlike to know fromthe hon. Minister
.outofthose 24 accused. how many are hiding
outside the country and what steps the Govern-
mentis proposingtotake toarrest them.

SHRIRAJESHPILOT: Asyouare aware,
ithas appeared many times in the press, that
Mamonbrothers arein Pakistan. We have been
writing to Pakistan. We have been contacting
them.

Recently, the hon. High Commissioner of
Pakistan called on me. | told him very frankly
that on 17th, they were flown to Karachi from
Dubai.l have also giventhe fightnumber. The
High Commissionerof Pakistanwas askingme
some vague questions viz. Canyougive us his
photograph: can you give us some more proof?
I told him, for Dawood ibrahim and Mamon
brothers, you neednot have any proof; they are
very wellknow all over the world. Butwe are not
gettingnecessary co-operation from Pakistan
We are afterthem. There are some people who
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are still in Pakistan. We have informed the
Pakistani Government and we are very
hopeful to maintain batter relations with the
neighbouring countries. We are hopeful
that Pakistan will co-operate and we be able
to bring them back.

Sir, the hon. Member wanted to know
what action we had taken against Bal
Thackeray. For his information, | would like
to mention that the State Government had
filed cases against him and they are in
progress.

[Translation]

SHRI VINAY KATIYAR : Mr. Speaker,
Sir the incident that took place..... (Interrup-
tions)

[English]

MR. SPEAKER : | have not allowed
him It is not going on record. Please sit
down. | have allowed Mr. Naik. The Minister
1S not going to reply.

[Translation]

SHRI RAM NAIK : 23 cases were reg-
istered four months back but not even a
single charge sheethasbeer filed. The hon.
Minister has stated in the reply that the CBI
would take over the inquiry only afterfiling of
all the chargesheets The hon. Minister
must be remembering that he had made a
public demand to entrust the investigation to
CBI. Has he changed his point of view? Why
there has been delay in filing the
chargesheets?

SHRI RAJESH PILOT . As | have al-
ready stated it would be in the interest of the
case and the enquiry that the State Police
handles it for as per the rules and regula-
tions of CBI, the Government would not be
N a position to file chargesheet. The
Government does not want to make any
delay in it. If the CBI takes over the matter
all the proofs and statements given to the
State Government would stand cancelled.
Therefore, the Government considered it
Detter to give two three weeks time to the
State Government to accomplish the task.

[Enghsh]

I think, 1t has been delayed. | accept .
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But, please bear with us. In the next two to
three weeks, this will be totally take over by
C.B..

[Translation]
Maiming of Children

*64. SHRI ANAND AHIRWAR : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Government are aware
thatsome anti-social elements in Delhimam
innocent children after kidnapping them and
then force them into begging:

(b) whether any investigation has been
conducted in this regard ;

(c) if so. the outcome thereof ;and

(d) the measures being taken to rem-
edy the situation?

THEDEPUTY MINISTER IN THE MIN-
ISTER OF HOME AFFAIRS ((SHRI RAM
LAL RAHI): (a) Accordingtothe Delhi Police
,one case of akidnapped boy being inflicted
with injuries for the purpose of begging has
been reported during this year. No such
case came to the notice of the Police during
the period 1990-92.

(b) and (c). A case under section 363-
AIPC has beenregistered at PS Connaught
Place, New Delhi, on 16th June 93. No
arrest has been made so far.

(d) The Delhi Police has been advised
to exercise greater vigilance in this regard.

SHRI  ANAND AHIRWAR. Mr
Speaker, Sir, my question was about
the nnocent children, who are
the future of the country. Thesechildren
are inflicted with physical and mentalinjuries
and forced to begging. Anti-social elemen-.
kidnap them and maim them Nothing tias
been said whetherthe Governmentis aware
of all this happenings. Therefore, | would
like have a categorical reply from the Hon
Minister in this regard.

SHRI RAM LAL RAHI : Mr Speaker .
Sir, four points have been raised in the
question and all of them have been replied

**Not recorded.

top at length. | think there 1s nothing to
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conceal in it. Only one case has been
reported in Delhi in which a child was in-
flicted injury and maimed for the purpose of
forcing him into begging. However, that
child was retraced and sent to orphanage.
No other incident has come to light. if the
hon. Member has any information to this
effect, he may please fumish it.

SHRIANAND AHIRWAR : Mr. Speaker,
Sir, the persons involved in the only case
which has come to light and registered,
have not been arrested. In view of the
Govemment’s assurance that vigilance is
being maintained, | would like to know the
measures proposed to be taken?

SHRI RAM LAL RAHI : Mr. Speaker,
Sir, itis true that no arrest has been made in
this connection because there was none at-
the place where the child was traced who
could give any clue to this effect and thus
help us to arrest the culprit. Part (b) is about
vigilance being maintained by the Govern-
ment. In this regard, | would like to submit
that Dethi Police has been directed to main-
tain strict caution and vigilance. !t has also
been asked to enquire from the child beg-
gars-if any comes accross as to who had put
them in the present condition. As | have
already submitted that no other incident to
this effect has-come to light except the one
with regard to which officers at Administra-
tive level are making efforts to ascertain that
no innocent child is maimed and forced into

begging.

SHRI RAUNATH SONKAR SHASTRI :
Mr. Speaker, Sir, this question relates to
maiming of children. Some gangs are active
not only in Delhi but also in Bombay and
Varanasi which maim children and force
them into begging or sold them to rich Arab
people who use them for camel race and
eventually they die miserable death. The
matters has already been raised in the other
House. So much so that Balgram, in
Faridabad and Varanasi....

MR. SPEAKER : This question is about
Delhi.

SHRI RAJNATH SONKAR SHASTRI :
I would like to know from the hon. Minister
the eftective measures taken by the Gov-
ernment to check the malpractices of such
organisations.
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SHRI RAM LAL RAHI : Mr. Speaker,
Sir, this question is confined only to the
incidents in Delhiand | have already given a
clear reply to it.

MR. SPEAKER : Mr. Minister , he has
clearly asked as towhat measures are being
taken to prevent such incidents in future?

SHRI RAM LAL RAHI : | have already
submitted that law and order is the subject
of State Governments. These Govern-
ments look into these cases and if, he has
any complaint orinformation about it he may
fumnish that to me | will forward it to con-
cemed State Government.

SHRI RAUNATH SONKAR SHASTRI:
Mr. Speaker, Sir. it is very improvement
question. We seek your protection for this.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) : Mr. Speaker, Sir, although the
question relates to Delhi, is a matter of
concem for all of us. The Central Govern-
ment is very much concerned about it. We
will see that all the State Governments and
Chief Minister are contacted to see that
such heinous crime is not done against the
innocent children. We will write to all the
Chief Ministers and asked the State
Governments to strictly make a vigil of such
events throughout the country.

[English]
Oil Slick at Bombay High

*65. SHRISANAT KUMAR MANDAL .
SHRI HARI KISHORE SINGH:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether any investigation had been
made into the oil slick caused by the Oil and
Natural Gas Commission’s ruptured pipe-
line at Bombay High;

(b) if so, the outcome thereof;

(c) the total loss in production caused
by the ruptured pipeline; and

(d) the steps taken to avert such disas-
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ter in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT.SATISHKUMAR SHARMA
): (a) to (d). A Statement is laid on the Table
of the House.

STATEMENT

(a) Yes, Sir.

(b) According to the report of the En-
quiry Committee, the cause of rupture is
localised thinning of the pipeline due to
external corrosion.

(c) The lossé€3 due to the rupture were
as follows :

(i) Estimated direct loss: 1640 Tonnes
due to spill.

(i) Losses due to less oil : 0.28 MMT
production (aprox.)

(iii) Loss due to less

(a) LPG Production 8761 Tonnes

(b)NGL Production 3174 Tonnes
(c)condensate Receipt 5065 Tonnes
(d) Gas sales 58 MMSCM

According to ONGC , losses at (ii) and
(1) above can be recovered in due course.

(d) ONGC have arranged an external
technical audit of all major oil and gas sub-
marine pipeline and are conducting risk
analysis studies in respect of offshore instal-
lations. The recommendations of the En-
quiry Committee, set up after the incident ,
are also being examined for taking longterm
remedial measures

SHRI SANAT KUMAR MANDAL : Mr.
Speaker, | would like to know from the hon.
Minister , how Adequate Disaster Manage-
mentandits assessmentplan resuftedin the
oil leakage at Bombay High north platform

g_ushing million tonnes of crude oil into Ara-
bian Sea.

CAT. SATISH KUMAR SHARMA : I |
understand the hon. Member's question
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correctly disaster plan refers to the environ-
mental aspect besides the loss which was
incurred because of the rupture in the pipe
riser in the Bombay High.

| would like to inform the hon. Member
that on that scroe the role played by not only
the ONGC but other agencies like Coast
Guard, etc.to taken immediate and effective
action to contain the spill to protect the
environment is laudable.

Infact, in my press conference | praised
it that within no time they managed to con-
tain the spill. If the hon member have gone
through the newspaper or whatever is re-
ported on this score, | can assure that we are
likely to have an environmental committee.
We have an off-shore security committee
and we are also considering formation of an
environmental committee where various
agencies including Environmental Ministry
will have their representation.

SHRI SANAT KUMAR MANDAL : My
second supplementary is whether the En-
quiry Committee has blamed extemal corro-
sion at the splash zone on the riser pipe line
for rupture and fixed responsibility for failure
to detect corrosion on the operation busi-
ness group of the Oil and Natural Gas
Commission . If so what action has been
taken by the Government for such neglect?

CAPT . SATISH KUMAR SHARMA : In
the spite of the checks which were recom-
mended to be carned out and were carried
out to check from time to time the corrosion
has taken place in these risers which is not
a normmal flow pipe but a segment of the flow
pipe which goes out of the sea and connects
to the process platform. It is a very vulner-
able area. Inspite of the detection, where the
recommended checks were carried out, they
did not find about any corrosion. But | agree
with the hon. Member. Of course, corrosion
took place and the rupture took place. | had
ordered not only an in-house inquiry to
review the procedures which the ONGC
have to absolutely carry out, but also | had
ordered an external technical; audit. We
had appointed a very renowned company
called DNV from Norway to carry out the
external audit to see how we can improve
the procedures and also to see that there is
no repetition of this kind. Their report-1s
awaited. It will be with us by November
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[Translation]

SHRI HARI KISHORE SINGH : Mr.
Speaker, Sir, it is a fact that salty water
corrodes the metal. Then why did the
Govemment not take measures to prevent
corrosion leading to leakage in pipe line?
The hon. Minister may please tell us as to
what measures were taken to prevent the
loss caused by corrosion and whether it is
fact that efforts are being made through the
enquiry committee to cover up the intemal
lapses.

[English]

CAPT SATISH KUMAR SHARMA : Sir,
I can only assure the hon. Member that
there is no question of any cover -up. As |
have mentioned earlier, riser is that vulner-
able section, which moves out of the sea.
This incident took place, this rupture took
place about three feet above the sea level,
which is called a splash zone. On the one
hand. we have hot oil which is flowing from
the processing platform. Similar operation
is being undertaken not only in India but also
in other countries. And specifically gulf of
Mexico, North Sea as a whole have similar
problems. We have also had in the past
cases of 17 risers, which were found to be
defective and we had to change them. The
point is that we have to have our own in-
house systems and procedures, which en-
sure that we do not come across such
incidents in future. For that, steps have
been taken.

WRITTEN ANSWERS TO QUESTIONS
[English]

Petrol/Diesel Retail Outlets and LPG
Agencies

*66. SHRIG.M.C. BALAYOG! : Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have for-
mulated, any scheme to allot petrol/diesel
retail oltlets and LPG agencies to SC/ST
unemployed ycuths;

(b) if so. he details thereof ; and

(c) the financial assistance proposed to
he given to them by the Government?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) and (b). 25% of dealers
ships/distributorships of petroleum prod-
ucts to be awarded through the Oil Selection
Boards are reservef for persons belonging
to SC/ST category. There is however, no
specific scheme exclusively forunemployed
SC/ST youths. They can also apply against
the dealerships advertised for SC/ST cat-
egory and also those under ‘Open’ cat-
egory, subject to the eligibility criteria.

(c) w.e.f. 1.4.1992 A Government have
introduced a scheme of financial assistance
for SC/ST allottees of dealerships/distribu-
torships. Underthis scheme, SC/ST allottees
are provide with necessary infrastructure by
the Oil Company including land, office and
godwon for putting up the dealerships/dis-
tributorships. They are also provided with
working capitalloan at alow rate of interests.
The loan with interest thereon is required to
be repaid in 100 equal monthly instaiments.

[Translation]
Import of Crude Oil

*67. SHRI SANT RAM SINGLA:
SHRIMOHAN SINGH (DEORIA):

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have al-
lowed a number of private companies to
import crude oil from Arab countries.

(b) if so, the details thereof;

(c) the terms and conditions of the new
policy;

(d) the impact of the new policy on the
market price of petroleum products:

(e) whether these comparnies would
supply LPG gas n all parts of the country ;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPTAIN SATISH KUMAR
SHARMA ): (a) No, Sir.
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(b) to (d) Do not anse

(e) and (f) As a result of iberalisation ,
the import of LPG has since beendecanalised
and the interested entrepreneurs are free to
import and market this production in the

country under the Parallel marketing
Scheme

[English]
Labour Productivity in coal Mines

‘68 SHRI PRAKASH V PATIL

Will the Minister of COAL be pleased to
state

(a) whether the Coal India Limited has
formulated a time bound programme for

labour productivity in underground mines
and

(b)ifso the maintfeatures of this programme”?

THE MINISTER OF STATE OF THE MINIS-
TRY OF COAL (SHRIAJITKUMAR PANJA)
(a)and (b) Yes Sir Coal India Limited have
prepared a ime bound plan of action forimprov-
ing productivity inunderground mines through
implementation of measures hke -

1) Mechnisation of Boardand Pillar
workings by introduction of Load
Haul Dumpers and Side Dis-
charge Loaders

i) Improving performance of pow-
eredsupportiongwall equipment
by providing necessary inputs
aswellas systemimprovement

) Improved manpower planning
including redeployment as well
as reducing surplus manpower
through Voluntary Retirement
Scheme alreadyin vogue

v) Introduction of allmenailljobs
concept whereverfeasible
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V) Improvementin the availability
and utiisation of equipmentby
providing necesary workshop
support, improved management
of spare parts etc

Vi) Improvement im working condt-
tions by providing better ventila-
tion betterhghtingandimproved
communication system in un-
derground mines

Vi) Improvement in power supply
particularly inthe coal mines of
eastemregion

Vi) Improvement ofcommunication
betweenmanagers, supervisors
andworkersthrough regularjoint
Consultative Committees oper-
ating in dufferent coal compa-
nies

Gas From Oman

‘69 SHRI CHANDRA JEET YADAV
SHRIKASHIRAMRANA

Willtheivi '« o PETROLEUM AND
NATURAL GASbepleasedtostate

(a)whether the Government have signed
anagreementwiththe Governmentof Oman for
laying apipeline to bring gas from Oman be-
sides the two joint ventures for setting up refin-
eries with equity participation

(b)ifso the estimated investmentinvolved
inthe project and

(c) theterm and conditions of the agree-
ment?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT SATISHKUMAR SHARMA) (a) Yes
Sir

(b)and(c Theprojecttorlayingapipeline
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tobringgas s still ataconceptual stage, andno
terms and conditions or estimates of project
cost have been worked out. In so far as the
refinerises are concemed, BPCL/HPCL andthe
Oman Oil Company will have an equity stake of
26% each, tile the remaining 48% of the equity
will be offered to the public.

[Translation)
Choleraand Gastroenteritis in Delhi

70, SHRIPANKAJ CHOWDHRY:

SHRICHHITUBHAIGAMIT:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whetherthere was recently an outbreak
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of choleraand gastroentelitisin several parts of
Delhi; '

(b) if so, the number of cases reportedin
Delhiduringthe lasttwo months;

(c) the number of deaths due to these
diseases; and

(d)the remedial stepstakenbythe Govemn-
mentinthis regard?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)to(c): Accordingto the report of the Gowt. of
the National Capitl Territory of Delhi, the num-
ber of Choleraand Gastrodenteritis cases and
deathsin DelhiduringMayto Jauly (upto.22nd),
1993 are as flows:-

Gastroenteritis
CholeraCases Cases Deaths
May 126 10.109 3
June 120 7,884 2
July 79 4,977 -
(upto22nd)
(d) The remedial steps taken by the Gov- Importof Gas

emment of national Capital Tentory of Delhito
prevent such outbreaks are:

1. Surveillance and monitoring.
2 Supply of safe drninkingwater.

3 Safe disposal of human excreta,
garage, refuseetc.

4 Promotion of Oral
Therappy.

Rehydration

5. Strengthening of Health Education
medsures.

71. DR. MAHADEEPAK SINGH
SHAKYA:
SHRIMANJAY LAL:

Will the Minister of PETROLEUM AND
NATURAL GAS bepleasedto state:

(a)whetherthe Government have any pro-
posaltoimportgas fromMiddle East countries;

(b)if so, the details thereof;

(c) whether apanel experts hasbeen con-
stitutedin thisregard;
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(d) whether the panel has submitted its
report;

(e) if so, the details thereof; and

(f) if not , the time by which the :eportis
likely to be submitted?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURALGAS
(CAPT.SATISHKUMAR SHARMAJ(a) Yes,
Sir.

(b) Theprojectis stillataconceptual stage
andthe details have beenworked out.

(c) Yes, Sir.
(d) No, Sir.
(e) Doesnotanse.

(f) The report of the Expert Grbups 1S
expectedshortly

[Enghsh)
Narmada Project

#70 SHRIANAND RATNAMAURYA:
SHRIRAMESHWAR PATIDAR:

Wilithe Ministerof WATER RESOURCES
bepleasedto state:

(a)whetherany conclusionhasbeenanved
atdunngthetalks held betweenthe Govemment
andtherepresentatives ofthe Narmada Bachao
Andolanforthe review of Narmada projectand
resettlement of the families uprooted; and

(b) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA) (a) and (b) Discussions took place
betweenthe GovernmentandNarmadaBachao
Andolan representatives on 29th and 30th June,
1993 on all relevantissues regarding Narmada
Project., Inthe light of discussions held by the
Government with the representatives of the
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Narmada Bachao Andolan, a Group will be .
constitutedto continue discussions on various

issues related with the project.
Eradication of Leprosy
#73. SHRI  TARA  CHAND
KHANDELWAL:

SHRIG. DEVARAYANAIK:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

{a)whetherthe Worldbank has sanctioned
$85millionto Indiaforthe eradication of leprosy
fromthe country;

(b)if so, the details thereof;

(c) whether the Government have drawn
any action plan of the eradication of leprosy by
2000A.D.;and

(d) if so, the details thereof?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a)to(d) The Worldbank has approved assis-
tance of 85 million dollars forthe expansion and
strengthening of national Leprosy Eradication
Programme. The assistance wouldbe utilized
for extension of multidrug thereapy in 66 en-
demic districts, 77 moderately endemic dis-
tricts & the isolated endemic pockets in the
remairing districts as also for disability and
ulcercare management, health educationand
manpower development. the project aims to
achieve elimination of leprosy by 2000 A.D.,
whichwould mean brining downthe prevalence
rate tolessthan 1 per 10000 population.

[Translation]
Production of Coal

*74. SHRIRAJESHKUMAR:
SHRIMATISHEELA GAUTAM.

Willthe Minister of COAL be pleased to
state:

(a) whetherthe proauction of coathasfallen
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as against the target fixed during the last two
years

(b)itso the details thereof

(c) the details of vanous grades of coal
includinghgnite produced andconsumed dur-
ingthe above penodandthe currentyearsofar

and
1d)the totalamountof receiptas aganst the
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total amount of expenditure incurred on coal
production duringthe said period?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF (SHRIAJITKUMAR PANJA) (a)
No Sir

(b) Doesnotarse

(c)and(d) Astatementis annexed
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[English}
Population Control
M5, SHRITEJNARAYAN SINGH:

SHRISURAJBHANU SOLANKI:

Willthe Ministerof HEALTHAND FAMILY
WELFARE bepleasedtostate:

(a) the current population growth rate of the
country State/UT-wise;

(b) the details of the incentives and disin-
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centives finalised to promote the small family
norms; and

(c)the stepstaken/proposedtobetakenby
the Govemmentto control the growing popula-
tion of the country?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a)to(c): The Annualexponential growth rate of
populationduring 1981-91 State/U.T.. wiseisas
givenbelow:-

S. State/Union Annualexponential
No. Territory growthrate (%) 1981-91
M @

INDIA 214
STATES/UTs

1. AndhraPradesh 217

2 Arunachal Pradesh 314

3. Assam 217

4. Bihar 211

5. Goa 149

6. Gujarat 192

7. Haryana 242

8. Himachal Pradesh 1.89

9. J&K 254

10. Kamataka 1.90

1. - Kerala 1.34

12 Madhya Pradesh 238

13. Maharashtra
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S State/Union Annual exponential
No Temtory growthrate (%) 1981-91

M @)

14 Mainipur 257
15 Meghalaya 284
16 Mizoram 334
17 Nagaland 445
18 Orissa 183
19 Punjab 189
20 Rajasthan 250
21 Sikkim 251
2 TamilNadu 143

Uttar Pradesh 227
24 Tnpura 295
25 WestBengal 221
26 A&Nislands 397
27 Chandigarh 352
28 D&N Haveli 289

Daman &Diu 252
30 Delhi 415
31 Lakshadweep 251
32 Pondicherry 290

The exikstingincentives anddisoineenives

aspecialincrementinthe form of personal

to governemnytemployees of Publ ic Sector ~ paynottobeabsorbedinfuturencreasesofpay
Undertakings having 3 orless numberofchildem reducing of half percent of the rate of interest of

are

housebuildingadvance Special casual leave
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uptoseven daysinrespect of maleemployees
and upto fourteen days in respect of female
employees; andnoMatemal leave for the birth
of third or subsequentchild.

Inaddition, forgeneral public, compensa-
tion for loss of wages for Sterilisation /IUD
insertionis giventothe acceptors by the Gov-
ernment of India, at the rate of Rs.200/-per
tubectomy, Rs. 180/-pervasectomy andRs.12/
- for IUD insertion in each case. Out of this ,
Rs.100/- for Sterilisation®nd Rs.9/- for IUD
insertion directly goes to the acceptors.

Steps taken by the Governmentto control
the growing population of the country are:
strengtheningmotherand childhealth care ser-
vices, improving the quality and outreach of
family welfare services with special focus on
demographically weak districts, promotion of
spacingmethodsamongtheyoungerage couples
forincrease in the couple protection rate and
provisionofinformation, education and commu-
nication for promoting awareness.

Bangladeshilmmigrants

%76, SHRI PRABHU DAYAL
KATHERIA:
PROF. RASA SINGH RAWAT:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the estimated number of illegal
Bangladeshi immigrants living in India at
Present, State-Wise;

(b) the numberof suchimmigrants residing
in Delhi;

(c) the number of Bangladeshis whoman-

agedtoinfiltrate into India during 1992 and 1993
sofar;

(d) the measures taken/being taken for
their early deportation;
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(e) whetherthere is any proposalto seek
the help of other countries for this purpose;

(f) whetherany talks with the Government
of Bangladesh have been held on this issue
recently ; and

(g) if so, the outcome thereof?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN):(a)to (g): Itis difficultto
estimate the number of Bangladgshimmigrants
illegally living in India as they enter surrepti-
tiously and are able to minble easily with the
local population because of ethnic-lingual simi-
larities. As such, afirm estimate of theirnumber
eitherin Delhiorin other Statesis not available.
There are standing instructions to the State
Govemments and union Territory Administra-
tionsto detect and deport such illegal immi-
grants back to Bangladesh. Besides,
vasriousmeasures including strengthening of
the Prevention of Infiltration of Foreigners (PIF)
andMobile Task Force (MIP) Schemes, issue
of Identity Cards topeople residinginthe border
areas etc have alsobeentaken/are beingtaken
to detectand deport them. The issue was dis-
cussedduringthe meetingbetween our Extemal
Aftairs Minister an d his Bangladeshicounter-
partin Dhaka in April, 1993. It was agreed to
resolve the problem through bilateral discus-
sions.

Communal Riots

%77,

SHRIE.AHAMED:
SHRIMUMTAZ ANSARI:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a)the details of communal nots which took
place during Aprilto June 1993, State/UT-wise;

(b) the number of persons killed, injured
andloss of property therein;

\(c) whetherany enquiry hasbeen ordered
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togointothe causes of these riots formation made available by the State Govern-

ments communal nots/disturbancestook place
inManipur Karnataka Gujarat Maharashtra
and TamilNadu during the period Aprilto June

1993

(d)ifso thedetailsthereof and

(e)the steps taken to curb such incidents
infuture?

(b) Details regarding number of persons

killed njured andloss of property are indicated
below

THE MINISTER OF HOME AFFAIRS
(SHRIS B CHAVAN) (a) Accordingtothen

Name ofthe State No ofpersons Loss of property
Killed injured (Rs inlakhs)
1 Manipur 100 150 104 dwellinghouses
damaged

2 Kamataka 10 150 460 24

3  Guarat 5 40 2585

4 Maharashtra 16 407

5 Tamilnadu 9 375

(cyand(d) The Government of Manipur
has appointed Commission of Enquiry headed
byShnD M Sen, aretired Judge of the Gauhat
High Court on19thJune 1993 Thetermsof
reference of the Commission are as follows -

(1) to enquire into the causes and circum-
stances leadingtotheincidentson3 5 1993

(1) toascertainthe persons/parties re
sponsible forthe incidents of killing of nnocent
persons and destruction of properties

(mytofindoutifthere was any deficiency in
the arrangements made for handlingthe situa-
tionby the authority concemedandtofix respon-
sibilty and

(iv) to recommend corrective measures
and remedies to prevent recut rence of such
incidents in furture

(e) Anumbperofstepst - kenby
the State Governmentstocurb suchincidentsin

future These include formation of peace Com-
mittees 1ssue of suitable guidelines to field
officers sanction of additional staff and equip
menttothe police forces strengtheningof intel
ligence unearthingofllicitweapons andexplo-
sive matenals etc

Mandal Commission Report

%78  SHRICHITTABASU

SHRIINDRAJITGUPTA

Willthe Minister of WELFARE be pleased
tostate

(a) whetherthe Government have since
examinedthe mplications otthe Supreme Court
Judgementof November 16 1992 regardingthe
implementation of Mandal Commission Report

(b)ifso the detailsthereof and

(c)the setps taken/proposedto betaken
inthis regard?
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THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) to (c) The majoraty
judgement deliveredby JeevanReddyJ deait
with the validity of the office memoranda dated
13 8 90 and 25 9 91 1ssued by the Deptt of
Personnel & Training which contained
government sdecisions interalia inregardto
reservation of vacancies incivil services and
posts underthe Governmentof Indiaforthe other
backwardclasses basedontherecommenda-
tions contained in the Mandal Commission
Report 1t did not deal with the vahdity of the
Mandal Commission Reportasawhole

2 Governmenthave consideredthe impli-
cations of the Supreme Court judgement in
regarato reservations forthe backward class of
citizens under article 16(4) and have takenthe
following steps sofarinthisregard -

(1) The National commission for Backward
Classes Act 93hasbeenenacted providingfor
constitution of apermanent body whichwould
examine requests forinclusion and hear com-
plaints of over inclusion and under inclusion of
castes onthe overinclusionandunderinclusion
of castesinthe lists of other backward class of
citizens andtender advice tothe government

(n)governmenthad constituted an Expert
Committee to recommendthe bases forexclud-
Ing the socially advance persons/sections
(creamy layer ) from Otherbackward Classes
The report of the Expert Committee has been
acceptedandtabledinthe Parlament Amend-
mentto the OM of 13 8 901s under consider-
ations

(W) The Expert Committee had alsobeen
commussionedtoprepare alistofthe castesand
communities to be includedinthe listof OBCs
for the purpose of implementing the OM of
13 8 90 Thereporthasbeenreceivedandis
under consideration

(v) The majorny;udgement'has implica-
tions inrespect of certain aspects of reservation
Inregardto scheduled casts/scheduledtribes
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aswellasotherbackwardclasses Theseare -

(a) reservation inpromotions
(b) Ceiling of 50% onreservations,
(c) Carry forward of vacancies

(d) Exclusion of certain Categones of posts/
services fromthe purview of reservation

3 Governmentwould take a view onthe
1ssues arising out of the judgement having re-
gardtoits constitutional obligations towards the
advancement of backward class of citizens
speciallythe SCs/STs Inthe meanwhile the
State Governemnts UT Administratiohs have
been advised thatthere willbe no immediate
disturbance of the presentdispensation regard-
ing reservation in promotions for SCs/Sts

[ Translation)
Coal Projects

%79 SHRI JANARDAN MISRA Wil the
Minister of COAL be pleasedto state

(a)whetherthe World Bankis considering
to stop its aid to the engoing four coal projects in
the country dueto non-completion of coal projects
intime

(b)ifso the names of such projects which
couldnotbe completed inspite of getting aidfrom
the Worldbank

(c) whether the Government propose to

take concrete stepstocomplete these projects
ntime

(d)itso the detailsthereot and
(eytnot thereasonstheretor?
THEMINISTEROF STATE OF THEMIN

ISTRY OF (SHRI AJIT KUMAR PANJA)
No Sir
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(b) Doesnotarise.

(c) to (e). The four coal mining projects
which were taken up forimplementation with
Worldbank assistance are as follows:-

i) Dudhichua Opencast Project, Northern
Coalifields Ltd.

ii) Block-11 Opencast Project, Bharat Cok-
ing Coalltd.

ili) Sonepur Bazari Opencast Project,
Eastern Coalfields Ltd.

iv) GevraOpencastproject, South Eastern
Coalfields Ltd.

Ofthe above, Dudhichua opencastproject,
Block-1l opencast Project and Gevra opencast
projecthave beencompleted.

Sonepur Bazari opencast projecthad suf-
feredinitially due to land acquisition/rehabilita-
tion problems. However, these problems have
been overcome now anddevelopmentactivities
have already been undertaken.

[Enghsh)

Autonomous Hill Development
Council

3#£80. SHRIMANDAN LAL KHURANA: Wil
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the progress made in settingup of an
Autonomous Hill Development Councilfor Leh

and Kargil districts of ladakh;

(b)whetheranytalks havebeenheldinthis
iegardrecently; and

(c)if so. the outcome thereot?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN): (a) to (c): Theissue of
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setting up suitable institutional arrangements to
meetthe aspirations and problems of the people
ofto remote borderregion of Ladakh has been
under consideration. A series of official level
talks were held with the representatives of the
regionin 1992. Inthe last meeting heldin Delhi
in November 1992, issues requiring further

" discussion between the State Govt. andrepre-

sentatives ofthe region had been identified. Two
rounds of discussions have since been held .
betweenthem and a note has beenreceived
from the State Govt. Further discussions are
proposedtobe held atthe Govt. of India level.

LPG for Food Processing Industries

691. DR.K.D.JESWANI: Willthe Minister
of PETROLEUM AND NATURAL GAS be
pleasedtostate:

(a) whetherthe Government are providing
LPG forthe food processingindustries;

(b) if so, the norms laid down for such
policy; and

(c) the number of such units sanctioned
LPGin Gujarat?

THEMINISTEROF STATE OF THE MIN-
ISTRYOF PETROLEUMANDNATURAL GAS
(CAPT SATISH KUMAR SHARMA): (a) and
(b). LPGisreleasedto Industnalunitsincluding
Food Processing Industnes on grounds oftech-
nical essentiality certified and recommended
by DGTDinthe case oflarge industries and by
the State Level Committee for Small Scale
Industries.

(c); One.

Supply of Standardised Tested Blood

692. SHRIC.K.KUPPUSWAMY: Willthe
Ministerof HEALTHAND FAMILY WELFARE

be pleasedto state:

(a) whetherthe Government propose to
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launch amajor programme to make available
standardised tested blood atthe Govemment
hospitals in view of the increasing number of
AIDS cases; and

(b)if so, the details thereof?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKA RANAND):
(a)and (b): The Government have already taken
up in hand a comprehensive programme to

ensurethatonly infection-free bloodis usedfor *

transfusion purposes. Testing of blood against

four blood-transmissible infections viz., Ma-"

laria, syphillis, Hepatitis-B and HIV have now
beenmade compulsory. 180HIVtestingcentres
have been establish all over the country . Link-
age have been established with allthe Govern-
ment private and Voluntary bloodbanks. Rapid
testing kits are provided for district level blood
banks handling small quantities of blood. More-
over, regulatorymechanismhasbeentightened
toimprovedenforcementofthe relevant laws.

Indo-US Bio-Medical Research
Programmes
693. SHRIMANORANJAN BHAKTA: Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedto state:

(a) whetherthe National Institute of Health
(NIH) and the American Association of physi-
cians fronvindia have formalised their agree-
menttocreate apartnershipto promote Indo-US
Bio-Medical Research Programmes;

(b)ifso, whetherthe agreementenvisages
ajoint programme to encourage bio-medical
andbehavioral research collaboration between
the U.S. and Indian bio-medical research Insti-
tutions; and

(c)if so, the details thereof?”
THEMINISTER OF HEALTHAND FAM-

ILYWELFARE (SHRI B. SHANKARANAND):
(@)to(c): Itislearnt that sucha proposal was
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discussedinthe Annual Meeting of the Associa-
tion but Government has received no further
informationinthis regard.

Anticipatory Bail Racket

694. SHRIRAINATHSONKARSHASTRI:
Willthe Ministerof HOME AFFAIRS be pleased
tostate:

(a) whetheraracketin anticipatory bailsin
cases of violation of the Essential Commodities
Actandthe Electricity Acthas cometolightas
reportedin the ‘Indian Express’ dated May 4,
1993,

(b) if so, the details thereof; and -

(c)the measures beingtakentochecksuch
cases?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED)(a): The Delhi Police has re-
portedthat nosuch case has come toits notice.

(b); Does notarise.

(c): Necessary vigilance is being exer-
cised. :

[Translation]

Assistance forirrigation Projectsin
M.P.

695. SHRIKHELAN RAM JANGDE: Will
the Minister of WATER RESOURCES be
pleasedtostate:

(a)whetherthere hasbeendelayincomplée-
tion of anumber of majorand mediumirrigation
projects in Madhya Pradesh resultingin cost
andtime overruns;

(b) if so, the details of such projects;

(c) the details of the special assistance
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proposedtobe providedto expeditethecomple-
tion ofthese projects duringthe Eighth Five Year
Plan:

(d) whether the Government of Madhya
Pradesh has sentany proposalinthis regard;
and

(e)if so.the details thereof and the decision
takenthereon? :

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON):(a) and (b) : Majorirngation
projects are generally scheduledfor completion
within a penod of 10-15 years and medium
irngation projects are scheduled forcompletion
withina penodof 5years. Onthis bais. 15 major
irmgation projects taken up by the State Govern-
mentpriorto 1978-79 and 32 mediumirngation
projectstaken uppriorto VIl Planare considered
tobe behindscheduled

(c)to(c): The Planning Commission has
allocated Rs.2656.24 croresto Irrigation sector
inMadhya Pradesh duringthe Vil Plan.

The Government ofMadhya Pradesh has
requestedinmarch. 1993 additionalfundstothe
tune of Rs. 445 crores spread overduringthe
period from march, 1993 to June. 1995. The
proposalto provide special assistance tona-
tionally important irrigation projects has not
beenincludedinthe VIl Plan. Strategy ofthe VIIi
Plan lays emphasis oncompletion of on-going
irmgation projects. the State s requitedto follow
rigorously the projects. The stateis requiredto
follow rigorously the project-wise outlays ear-
marked by the Planning Commissionto ensure
theirtimely completion.

{English}

Adulteration of Essential Commodities

§/96. SHRIRAMCHANDRA VEERAPPA:

JULY 29,1993

Written Answers 68

Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whetheradulteration of essential com-
moditiesis wide spreadinthe country atpresent;

(b) if so, the total number of cases of
adulteration detectedduring 1991 and 1992;

(c) whether the Government propose to
undertake areview ofthe provision of the pre-
vention of Food Adulteration Act. 1954: and

(d)ifso. when?

THE MINISTEROF HEALTH AND FAM-
ILYWELFARE (SHRIB. SHANKARANAND):
(a)and(b): Asperthe information receivedfrom
the State/Union Territories. out of a total of
1,15,554 samples of food articles examined
during the year 1991; 12,841 samples were
foundtobe adulterated/misbranded. informa-
tionfor 1992 has notyetbeenreceivedfroma
member of State Governments/Union Territo-
ries.

(c)and(d): Provisions of the Prevention of
FoodAdulteration Act. 1954 arereviewed by the
Governmentfromtimetotime.

Rehabilitation of Victims of Commu-
nal Riots

697. SHRISYED SHAHABUDDIN: Will
the Minister of HOME AFFAIRS be pleasedto
state’

(a)the details of the relief and rehabilitation
measures undertaken by the Delhi Administra-
tion for the victims of the communal violence
andallegedpolice atrocitiesin Seelampurarea
of Delhiin December 1992;

(b)the number of claims, categorised ac-
cordingtorelief schemes, settledand pending

onJune 30,1993:

(c) whether the riot victims have been
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agitating for the fulfilment of their claims under
the relief and rehabilitation schemes; and

(d)if so, the details of the demands and the
reaction of the Governmentthereto?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED)(a): An Amount of Rs.221acs
has been disbursedas relieftothe next of the kin
ofthe 11 persons who died incommunal vio-
lence in seelampur area andan amountof Rs.
41 05lacs hasbeenpaidas ex-gratiarelieftothe
victims of communal riots also in seelampur
area for loss of the property. There was no
atrocities by the police.

(b): 224 clams were preferred. Outof these
221 havebeensettledsofar.

(c)and(d): The information s being col-
lected and willbelaidon the Table of the House.

| Translation)

Aliotment of LPG Agenciesin Uttar
Pradesh

698. SHRIUDAY PRATAP SINGH: Wil
the Minister of PETROLEUM AND NATURAL
GASbe pleasedtostate:

(a) whether any requests had been re-
ceivedforallotment of LPG agencies and petrol
pumpsin Uttar Pradesh:

(b)1fso. the details thereof; and
(c)the action takenthereon?

“rHE MINISTER OF STATE OF THEMIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT.SATISHKUMAR SHARMA) (a)to (c):
Requests are received tromtime to time from
various parts of the country including Uttar
Pradesh for setting up and allotment of Retail
Outletdealerships and LPG distributerships.
After survey, locations meeting the Industry
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norms are included in the Marketing Plans for
openingof dealerships/distributorships. Selec-
tion forappoinmen of Retail Outlet dealers/LPG
distributors is made by Oil Selection Board
through interview of persons applying against
advertisements and meeting eligibility criteria.
Selection process s in progress.

Cancellation of Petrol Pumps and
LPG Agenciesin Uttar Pradesh.

699. SHRIARJUN SINGH YADAV: Will
the Ministerot PETROLEUMAND NATURAL
GASbepleasedto state:

(a) the details ofthe LPG gas agencies and
the distributionship of petrol-pumps cancelled
in Uttar Pradesh during 1992-93;

(b) the reasons for such cancellation;

(c)whetherany complaint of corruptionis
bengrecevedafterthe cancellation of dealership
anddistributorship: and

(d)ifso.the actiontaken bythe Govern-
mentinthis regard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT SATISHKUMAR SHARMA): (a): The
following LPG Gas Agency and dealership of
petrol pump in Uttar Pradesh have been termi-
natedduring 1992-93:-

i)M/s. Padamra) Gas & Enterpnises, Pilibhit
(LPG Gas Agency)

1) M/s. Gopinath & Brothers. Kanpur (Re-
tail Outlet).

(b): The gas agency was terminatedonthe
charges of mal-practices which included re-
lease of unauthonsed connections and release
ofreconnections againstfake termination vouch-
ers. Theretail Outlet dealership was canceled
as the dealer claimed SKO/LDO dealership
based on aforged appointmentletter allegedly
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issuedin their favour.

(c); No, Sir.

(d); Doesnotarise.
[English]

EyeBanks

700. SHRI PAWAN KUMAR BANSAL:
Will the Minister of HEALTH AND FAMILY
WELFARE bepleasedtostate:

(aythe number of eye-banksinthecountry;,

(b) the steps takento strengthenthe work-
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ingofsuchbanks; and

(c) the number of comea transplantation
cases undertakeninthe country duringeach of
thelastthreeyears?

THEMINSTER OF HEALTH AND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) Atpresentthere are 88 functional eye banks
inthe country.

(b) Government provides financial assis-
tanceto Voluntary organisations for strengthen-
ing of eye bank facilities.

(c) The reported Cases of Corneal trans-
plantare as under:

Year
1990 1991 1992
1) Eyes donated 7467 8651 12519
1ii) Utilised 3089 3989 4310
Welfare of Today Tappers Regional Institute of Unani Medicines

701. SHRISOBHANADREESWARARAO
VADDE: Will the Minister of WELFARE be
pleasedtostate:

(a) whether the Government propose to
introduce any scheme for the protection and
welfare of Toddy Tappers;

(b)if so, the details thereof; and

(c) the assistance proposedtobe provided
inthis regard?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a); Prohibition beinga State
subject itis for the State Government to take
action relatingto introduction of any scheme for
the protection and welfare of toddy tappers.

(b) and (c): Does notarise.

702. SHRIARJUN CHARAN SETHI: Will
the Minister of HEALTH AND FAMILY WEL-
FAREbepleasedtostate:

(a)the names of such Institutes having no
permanentbuildingofits ownforbetter function-
ingandservices to the patients;

(b)whetherlarge number of class 1V and il
employees are serving ontemporary rosterin
the reservedcategory; and

(c)if so, the stepstaken by the Government
toregulrisethem?

THEMINISTER OF HEALTH AND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a) All Regional Research institutes except
Central Research, Institute, Hyderabad are func-
tioning in the building provided by the State
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Govemments/Universities.

(b) and (c) Information is being collected
and will be laid on the table of the House.

Decentralisation of Powers

703.SHRIN.J. RATHVA: Wilithe Minister
cf HOME AFFAIRS be pleased to state:

(a) whether the Government propose to
give more powers to States to curbterroristand
disruptive elements on view of theincreasing
demand fordecentralisation of powers; and

(b) If so, the time by which the decisionis
likely to be takenin this regard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED) (a) and (b): Maintenance of
public order s a State Subject and therefore,
curbing terronst and disruptive elements is
prnimarily the responsibility of the States. How-
ever, the Govemmentofindiahavebeenextend-
ing all possible assistance to the States in this
regard. The Sarkaria Commission which had
goneintothe entire gamtt of Centre-State Rela-
tions has submitted their recommendationsand
the same are under examination.

Norplant

704. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
HEALTHAND FAMILY WELFAREbe pleased
tostate:

(a) whether Government have carried out
pre-introductiontrials on “Norplant” as afamily
planning/contraceptive method;

(b) if so, the details thereof;

(c) whether the available results have led
toany provisional conclusions; and

(d)if so, the details thereof?

SRAVANA7,1915 (SAKA)
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THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) and (b): A pre-introductory study with
Norplant-llwas carried outon 2213womenby
Indian Council of Medical Research (ICMR)in
1986in46 Post Partum Centres. Furtherenroll-
mentof the study subjects was discontinuedin
1987 due to non-availability of one of the con-
stituents required forthe manufacture of Norplant-
li. The ICMR has now initiated a Phase-ll! clini-
caltrialindune, 1993 at 10Human Reproduction
Research Centers atdifferent medical colleges
with Norplant-I which contains the same drug
Levonorgestrel as Norplant-1l, usingacafetaria
approach.

(c) and (d): The available national and
intemational data reveal thatboth Norplant-land
Il are effective safe andreversible contraceptive
devices.

[Translation)

Demolition of Places of Worshipin
U.P.

705. SHRI MRUTYUNJAYA NAYAKI :
Willthe Ministerof HOME AFFAIRSbe pleased
to refertothe reply given to Unstirred Question
No. 5288 on April 8, 1993 regarding demolition
of places of worshipin U.P. and state;

(a) whetherthe requisite information has
since been collected;

(b) if so, the details thereof; and

(c) if not . the reasons for delay in this
regard?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF HOME AFFAIRS (SHR! P.M.
SAYEED) (a): Yes. Sir. The Implementation
Report for fulfilling assurance in respect of
Unstimed Question No. 5288 fixed foransweron
8.4.93 was sent to Ministry of Parliamentary
Affairs on7.7.93forlayingitonthe Table of the
House.
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(b) Accordingtothereportreceivedfrom
the Govemment of Uttar Pradesh. 136 places of
worship were demolished/damagedinthe State
Including places of worship demolished/dam-
agedinAyodhya Repairworkhadbeentakenup
by the Administration with the local help and
local intiative

(c)Doesnotarise
[English]
Botting Plant at Calicut

706 SHRI MULLAPPALLY
RAMACHANDRAN Wili the Minister of PE-
TROLEUMANDNATURAL GASbepleasedto
state

(a) whether any steps have beentakenfor
setting up of the proposed LPG Gas Bottling
Plant at Calicutin Keraia, and

(b) if so. the details with total allocation
made for the purpose?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT SATISHKUMAR SHARMA) (a) and (b)

Thereisnoproposal atpresent

| Translation)

Irrigation Projects of Madhya
Pradesh

707 SHRISHIVRAJSINGH CHAUHAN
Willthe Minister of WATER RESOURCESbe
pleasedtostate

(a) the number of proposals of big and
mediumimgation projects receivedby the Union
Governmentfrom the Government of Madhya
Pradesh dunngthelastthreeyears,

(b) the number of projects out of them
clearedby the Union Government
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(c)thereasons for notgiven clearance to
the remaining projects, and

(d) the ime by which these are likely to be
cleared?

THEMINISTEROF STATE INTHE MIN-

ISTRY OF URBAN DEVELOPMENT AND
MINSTEROF STATE IN THEMINISTRY OF
WATER RESOURCES (SHRI
P K THUNGON), (a)to (c) Out of 11 majorand
3mediumirngation projects of Madhya Pradesh
received inthe Central Water Commussion dur-
ingthe last 3 years, 3 major projects namely,
Kolar Bargi Diversionand Sindh Phase-lthave
beendound acceptable by the Advisory Com-
mittee subjecttothe state Government’s obtain-
ing clearances from the Ministry of Environ-
ment & Forests, concurrence of the State Fi-
nance Department etc On 3 major Projects
namely, bansagar Unit-Il, OmkereshwarMulti-
purposeand Arpaand3mediumprojects namely
mahuar Sutiapatand Upper Boda the State
Government is required to sort out various
technoeconomic issues and obtainclearances
fromthe Ministry of Environment & Forests and
Ministry of Welfare The remaining 5 major
projects namely, Lower Goi parbati(Rensi)
SinghpurBarrage GopadmayarandBinaCom-
pels Phase-l have beensentback tothe State for
submission ofthe modified proposais keep-ing
inview the observations of Central Appraising
Agencies

(d) Theclearance of the projects depends
onhow soonthe state Government complies
withthe observations of Central Water Commis-
sion and other Central Appraising agencies

Offciallanguage Act

708 SHRIGOVINADRAO NIKAM Will
tne Minister ot HOME AFFAIRS be pleasedto
state

(a) whetherany survey inregardto imple-
mentation of Official language Act 1963 has
beenconducted,
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(b) if so, the details thereof,

(c)the problems being facedforitsimple-
mentation, and

(d) the steps proposedto be takento imple-
mentitspeedity?

THEMINISTER OF STATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI
P M SAYEED)(a) No Sir

(b) Doesnotarise

(c) According to Section 3(3) of Official
language Act 1963, the use both Hindi and
Englishis obligatory for some specified docu-
ments such as resolutions orders, notifica-
tions administrative reports documentstobe
laid before both the House of parliament etc
There are a number of problems inimplement-
ingthis Act the majoronis non-creation’non-
filing up of minimum of Hindi posts

(d) Inordertoimplementthe OL Actexpe-
ditiously creation/filingup of minimumnumber
of Hindiposts as perthe norms prescnbedby the
Departmentof Officiallanguage isnecessary In
ordertoensure the creation andfillingup ofthese
posts adequate measures are beingtakenby
various ministries/departments and their at-
tached/sub-ordinate offices/undertakings etc

[English]
Organisation of Lotteriesin Delhi

709 SHRIJ CHOKKA RAO Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whetherthe Delhipolice have identfied
severalfraudinthe organisation of private lotter-
les permitted by the Government of Aridhra
Pradesh involvingcorores of rupees,

(b)1f so the names of organisations in-
volved inthe saidscam and
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(3) the action taken by the Delhi Police in
the matter?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI
P M SAYEED) (a) Yes Sir

(b) Thefollowingfirms are allegedto be
involved

1 M/s popular Ventures and Capital
Pvt Ltd Karaolbagh New Delhi

2) M/s Deaf and Dumb Society
Karkardooma New Delhi

3)  M’s VishakhaPattam Distt Cricket
Sports Association Cishakha
Pattam (AP)

4 M's BharatLlotternies Regal build-
ing New Delhi

5 M’s Guru Nanak Agencies karol
bagh New Delhi

(c) Therecases involvinglottery frauds
have beenregistered andthree persons have
been arrestedsofarinthesecases

CoalLinkage Agreement

710 DR ASIMBALA Willthe Minis-
terof COAL be pleasedto state

(a) whetherthereis any proposalfor
coallinkage agreementbetween foreigncom-
paniesinthe powei sectorand CoalindiaLim-
ited and

(bYifso the details thereof?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
(@)and(b) Yes Sir Theforeigncompanieswho
are proposingto setup power stationsin India
aredemanding legally enforceable coal supply
agreements for their projects
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Revision of Scholarships to Scs/Sts

711.SHRIRAM KAPSE: Will the Minister
of WELFARE be pleasedto state:

(a) whether the Government propose to
increase the amount of scholarshipsbeinggiven
to SC/ST students; and

(b) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARM KESRI):*(a) and (b): A proposal to
increase the rate of maintenance allowance
underthe Centrally Sponsored Scheme of Post-
Matric Scholarship for SC and ST students is
underconsideration, andthe details are being
finalisedin consuttation with the Planning Com-
mission.

[Translation)
Separat Body to Investigate Crimes

712.SHRIRAMLAKHAN SINGH YADAV:
Willthe Ministerof HOME AFFAIRS be pleased
tostate:

(a) whetherthe Government proposetoset
upaseparatebodytoinvestigateinter-Stateand
international cnmes;

(b) ff so, the details thereof; and

(c)if not, the reasons therefor?
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ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED) (a): No, Sir.

({b): Doesnotarise.

(c): There would be no distinctadvantage
increatingsuch aseparate body asitwould also
be subjecttothe sameproblems and difficulties
experienced inthe presentarrangement.

[English]
Western Koshi Canal Project

713. SHRI BHOGENDRA JHA: Will the
Minister of WATER RESOURCES be pleased
tostate:

(a) the total amount allocated by the Gov-
emmentfor construction of syphon across river
kamia for Western Koshi canal in 1991-92,
1992-93 and 1993-94 and the actual amount
spentthereon; and

(b) whether steps are beingtaken tomake
the Western Koshi Canal project a Centrally
sponsoredone?

THEMINISTER OF STATEINTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a) Details of years - wise
allocation of funds and expenditureincurred on
Kamala syphon work, reported by the State

THEMINISTEROFSTATEINTHEMIN-  Governmentis given below.
Amountin Rs. lakhs

Year Allocation Expenditure

91-92 60.00 1059

92-93 88.00 7850

93-94 14.80 11.50
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(b) According to present policy irrigation
projects are planned, investigated, funded and
executedbythe State Govemments. Thereisno
proposal to make Westem Kosi Canala Cen-
trally sponsored project.

Review of Arrests Detentions Cases

714.  SHRID.VENKATESWARARAO:
SHRIBOLLA BULLIRAMAIAH:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether the Government propose to
review all arrests and detentions made inthe
country in connection with the communal nots
whichtook placein December, 1992;

(b)if so, whetherthe State Governments
andUnion Territones have been askedto furnish
arrests and detentions in theircommand;

(c)if so, the details thereof; and

(d) the action being taken to release the
people who were amrested without any grounds?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS: (SHRI
P.M.SAYEED): (a)to(d): Afew statesand UTs.
where majorcommunal riots took place, have
beenrequestedto furnishinformation regarding
the number of persons arrested/detainedincon-
nection with the communait riots which took
place after after the demolition of the disputed
structure at Ayodhya on 6th December, 1992.
The State Govts are competent toi review such
cases andtake decisions onthe meritof each
case, forthe release of persons underarrest/
detention.

Joint Venture by Eil

715.SHRIR. SURENDERREDDY: Will
the Minister of PETROLEUM AND NATURAL
GASbe pleasedto state:
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(a) whether the Government have re-
cently approved the proposal to set up.a Joint
Venture betweenthe Engineer’s India limited
andthe AMEC EngineeringIntemational, aUUK
based Company;

(b)if sothe details of the Joint Venture; and

(c) thefinancialimplications of the Joint
Venture?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA) (a)
Yes, Sir.

(b) Thejoint venture company willbe set
up in UK and would undertake basie detailed
engineering studies and services relating to
procurement, inspection, construction, quality
assurance, managementof projects etc., mainly
in the hydrocarbons sector in the countries
specifically agreed to by the two promoters.

(c) The paid up capital of the company will
be & 20,000 (Pound Sterling Twenty thousand
only). The equity participationpfthe Engineers
IndiaLtd. and AMEC Engineering Intemational,
UK, will be 50% each.

LPG Connections

716. PROF.K.V.THOMAS:
SHRIMATI CHANDRA
PRABHAURS:
SHRICHIRANJISHARMA:
SHRIKASHIRAM RANA:

Wilithe Minister of PETROLEUM AND
NATURAL GASbe pleasedto state:

(a) the number of applications for LPG
connections pendingasonJuly 1, 1993, state-
wise,

(b)the number of LPG connections pro-
videdfrom January 1993toJune, 1993;
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(c)the stepstakentoprovide LPG connec-
tionsto allapplicants on the waitinglist, and

(d)the number of LPG agencies proposed
to be opened in the next three years, State-
wise?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT SATISH KUMAR SHARMA) (a) and
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(b) Astatementisattached

(c) plans have been drawn to increase
enroliment of new dustomers by augmenting
ipdigenous production andimportof LPG

(d) Government have approvedthe LPG
Marketing Plan 1992-94 containing proposalsto
set 575 LPG distributorships all over the coun-

try
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7] Whitten Answers
[ Translation]

FloodsinBihar

717 SHRI SURYA NARAIN YADAV
Willthe Minister of WATER RESOURCES be
pleasedtostate

(a) whetherthe Govemmenthave formu-
lated any scheme to control floods in northem
Bihar, and

(b) if so, the details thereof?

THEMINSTEROF STATEIN THEMIN-
ISTEROFURBANDEVELOPMENT ANDMIN-
ISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI
P K THUNGON) (a)and (b) Comprehensive
planfor Flood managementcovenngshortterm
and long term measures for all the nvers caus-
ing floods in North Biharhave been prepared In
addrtion a scheme for flood proofing in North
Bihar costingabout Rs 230 crores have also
beenformulated These havebeensentto State
Govemmentforformulatingindividual schemes
after carrying out detailed ground surveys

BanonlissueofD.B.C.

718 SHR!I GOVINDA CHANDRA
MUNDA Will the Minister of PETROLEUM
ANDNATURAL GAS be pleasedto state

(a) whetherthe iIndian Ol Corporation has
imposedaban onissuingdouble bottle connec-
tion (D B C)tots consumers,

(b)if so, the reasons therefor, and

(c)the steps proposedtobe takenby the
Government to lift the bar and to provide this
facility to the consumers”?

THE MINISTER OF STATE OF THE
MINISTEROF PETROLEUMAND NATURAL
GAS(CAPT SATISHKUMAR SHARMA) (a)

No Sir

JULY 29,1993
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(b)and(c) Donotarise
Awards to Hindi Writers

719 SHRICHINMAYANAND SWAMI
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate

(a) whetherthe Government have insti-
tuted any award for those who write books on
public Healthin Hindi

(b)ifso, thenumberofsuch wrtersawarded
duringthe lastthree years. and

(c) the steps taken to encourage these
wnters?

THE MINISTER FOR HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND) (a) Yes, Sir

(b) 14

(c) The amount of award has been in-
creasedfromRs 5,000/- foreachbook in 1984
toRs 15,000/- (1stprize), Rs 10000/- (2nd
Prnize)and Rs 5,000/- (3rdprize)in 1991-92

[Enghsh]
Homoeopathic Medical Colleges

720 SHRICHETANP S CHAUBAN Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedtostate

(a)whetherthe Homoeopathic medical
Colleges in Uttar Pradesh are facing a great
financial crisis and are atthe verge of closure,

{b)1f so, whetherthe Union Government
proposeto provide financial assistancetothese
colleges, and

(c)the financial assistance actually pro-
videdtothese colleges sofar?



B Whitten Answers
THEMINSTEROFHEALTHAND FAM-

ILY WELFARE (SHRIB SHANKARANAND)
(a) nosuch report has been received fromthe
Govt of Uttar Pradesh

(b)and(c) Does notarise
[Translation]

PianforFlood

721 SHRIKESHRILAL
SHRIMATISAROJDUBEY

Will the Minister of
SOURCESbepleasedtostate

WATER RE-

(a) whetherthe Government propose to
formulate apermanent substantive plan keep-
inginview of the havoc created by flood inthe
country

(b)ifso, the detailsthereof and -
(c)ifnot thereasonstherefor?

THEMINSTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a)to(c) Atotalareaof400lakh
hectares is flood prone Outofthis 320 lakh
hectares only can be provided withreasonable
Jegree otflood protection Uptomarch 1992,an
area of 140 lakh hectares could be provided
>rotectionfromtloods owingto financial con-
trant, an outlay of Rs 1623 37 crores only

ouldbe had in VHli Plan This s expected to
rrovide protection to an additional area of about
Olakhhectares

Snghsh]
Assistancefor T.B. Control

722 SHRIVIJAY NAVAL PATIL

SRAVANA7,1915 (SAKA)
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PROF UMMAREDDY
VENKATESWARLU

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleasedto state

(a) whetherthe Unmon Government have
soughtthe assistance of World bank in effec-
tively-controlingthe T B inthe country

(b)ifso the details thereof
(c)theresponse ofthe worldbankthereto

(d)the T B casesreported ineach State
during 1992-93

(e) the annual expenditure involved for
treatmentof T B patients duringthe lasttwo
years and

(f) the steps taken to make 7 B drugs
adequately available inthe country?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a) to (c) Yes Sir A preliminary Projeot
highlightingthe problem and suggesting strate-
giestostrengthen control of Tuberculosis inthe
country has been discussed with the worldbank
Missionandtheirresponse is encouraging

(d) The details of State-wisereported T B
cases during 92-93 are given in the attached
Statemenf]

(e) The details of expenditure incurred on
national T B Control Programme dunng 1991-
92and 1992-93are given inthe attached State-
mentll

(f) Toensure adequate supply of anti-TB
drugs thebudgetallocation was increasedfrom
Rs 13 50croresto Rs 29croresin 1992-93 and
hasbeenfurtherenhancedto Rs 35croresin
1993-94
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[Translation)]

Family Welfare Programme

SHRIDEVIBUXSINGH:

SHRIHARIBHAIM. PATEL:

SHRI SANTOSH KUMAR
GANGWAR:

SHRI SHIVRAJ SINGH
CHAUHAN:

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleasedto state:

(a) the amount allocated by the Union
Govemment to each State/union Territory for
the implementation of the Family Welfare
Programme during 1993-94,

(b) the amount spent under the said
Programmeduring 1990-91, 1991-92and 1992-

JULY 29, 1993
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(c) whether the targets fixed for the said
period have been achieved;

(d) if so, the details thereof. State/Union
Teritory-wise;

(e)ifnot, the reasons therefor; and

(f) the steps being taken by the Govemn-
menttoimplement the Programme satisfacto-
rily?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a) A statement| is attached

(b): Astatement | is attached.
(c) and (d): Performance in respect of

different family planning methods at all india
level during the years 1990-91, 1991-92 and

93 State/Union Territory-wise; 1992-93is as given below:-
(INLAKHS)

F.P.Method 1990-91 1991-92 1992-93*
Stenlisation 41.76 40.90 42.42
1UD 5370 43.95 46.83
C.C.usors 147.35 138.73 149.10
C.P.usors 31.25 32.76 30.20
* figures are provisional

(e): Thereasons for shortfallinachieving
targets, inter-alia, include low age of females at
marriage, low femaleliteracy, women’s status,
strong son preference, infantmortality and low

contraceptives prevalencerate.

(f); The steps taken are: stregtheming

motherandchild health care services, improv-
ing the quality and outreach of family welfare
services with focus on demographically weat
districts, promotion of spacing methods among
the younger age couples for increase in the
couple protection rate provision of information,
education and communication for promoting
awareness.
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Ratio of Nurseto Patients

724 SHRIPHOOL CHAND VARMA Wil
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedto state

(a) whether the ratio between nurses and
patients at Government hospitals in Madhya
Pradeshislow atpresent,

(b) the ratio prescribed for Government
hospital and

(c)the remedial measures taken by the
Governmentinthis regard?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a)and(c) Informationis beingcollected

(b) Noratioofnursestopatientshasbeen
evolved However the overall nurse bedration
vanesfrom1 3to1 10dependingonthe bed
strength of the Units/hospitals

[Enghsh]

Supply of Sub-standard Coal to
Industries in Gujarat

725 SHRI GABHAJI MANGAJI
THAKORE Will the Minister of COAL be
pleasedtostate

(a) the quantum of coal supplied to the
Ceramic industries in Gujarat dunng the last
threeyears

(b) whether any complaints have been
recewed regarding supply of sub-stancard qual
ity of coalto these industries

(c)ifso thedetails thereof, and

(d) the remedial steps being takenin this
regard?

THE MINISTER OF STATE OF THE

SRAVANA 7, 1915 (SAKA)
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MINISTRY OF COAL (SHRI AJIT KUMAR
PANJA) (a) Details of coal despatches to the
Ceramic Industnes of Gygarat during the last
three years are asfollow,

(In ‘000tonnes)

Year Total Despatches
1990-91 228 41
1991-92 20317
1992-93 - 6900

(Apnil-October)

Supply of coal to non-core sector ¢on-
sumers gets affected due to pnority inloading
givento core sectors like power cement, etc
Thelevel of satisfaction for Ceramic industnes
in Gujarat can be improved if they agree to
acceptcoalfromdiversified sources and also
increase hfting by road

(byand(c) Coalissupplytothe Ceramic
Industnies in Gujarat from SECL and WCL
sources Coallndialtd hasreportedthatno
specificcomplaints have beenreceived inthe
last 3 years regardingthe supplies made from
WCL sources For the supplies from SECL
sources, specific complaints regarding quality
for 5% of the supplies tothe Ceramic units inthe
year 1990 and 0 67°c In the year 1991 were
receiver’ Nocomplaints were however received
intheyc. r 1992

(d) The following steps have taken to
ensure quahty of coal supphes -

(1) Arrangements has been made for pick-
ing of stones/extraneous matenal fromcoal at
the time of loading and also from the wagons

(n) An Action Plan for installation of Feeder
Breakers and Coal handling Plants s being

implementedto ensure quality of Coal

(n) Slow moving picking belts are being
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providedin Coal handling Plants for picking up
of shale and stone pieces.

(iv) Inaddit®nal to these steps consum-
ersare encouragedtosupervisetheirloadingat
the loading pointitself to satisfy quality etc.

(v) Better supervisionis beingensuredat
th8time of loading to maintain the quality of coal
and developing consciousness among work-
ers, Supervisors and executives engaged at

 railway siding.

(vi) Coal companies have also consti-
tuted Coal Consumers Councilsforredressal of
consumers ‘ grievances. Any complaints re-
garding quality of coal can be brought to this
councilin order to take immediate necessary
actionforredressingthe grievances of thecon-
sumers.

Lotteriesin Delhi

726. SHRIVIJAY KUMAR YADAV; Will
the Ministerof HOME AFFAIRS be pleasedto
state:

(a) whetherattention of the Government
has beendrawnto the manipulation, fraudand
cheatingbeingresortedto by the organisers of
lotteries in Delhi;

(b) ifso, the details thereof; and

(c)the stepstaken/beingtakentoremedy
thessituation?

THEM}NISTEROFSTATEINTHEMIN-
ISTRY OF. HOME AFFAIRS (SHRI P.M.
SAYEED): (a): Yes, Sir.

(b) : Delhipolice has reported that eight
cases of lottery frauds have been registered at
different police stations in the capital.

(c): The following remedial steps have
been takeninthisregard:

JULY 29,1993
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1) Division and Beat Officers have been
details tocheck such crimes intheir respective
Divisions and Beats.

2) Publichas been advised to purchase
lottery tickets only from authorised dealers.

3) on receipt of any information about
forged lotteries, action is promptly taken under
appropriate laws against the persons foundin-
dulgingin suchcrimes.

[ Translation)
Welfare of Aged

727.DR. G.L. KANAUJIA: Willthe Minis-
terof WELFARE be pleasedto state:

(a) whetherthe Govemment have formu-
lated any policy to take care of the aged inthe
country,

(b) f so, the details thereof; and

(c) the other measures adopted for the
welfare of agedinthe country?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) and (b): An Inter-Minis-
tenal Committee constituted by the Welfare
Ministry has prepared a Draft national Policy on
the Welfare of the Aged. The Draft has been
circulatedtothe State Governments/union Ter-
ntory Administrations, Expert Bodies and non-
Governmental Organisations forcomments.
The Policy 1sto be finalised after obtaining the
various views.

(c): The Ministry of Welfare isimplement-
ing the Scheme of Assistance to Voluntary
Organisations forprogrammesrelatingto Aged.
Underthe Scheme, grant-in-aidis givento the
voluntary organisations forsettingup Day Care
Centres, Old Age Homes, etc. forthe welfare of

theaged.
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[Englishj
Seizure of Arms and Explosives

728. SHRIB.DEVARAJAN .

SHRI ATAL BIHARI
VAJPAYEE:

SHRI SRAVAN KUMAR
PATEL:

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 6377 on April, 22
,1993 regarding seizure of arms and explo-
sives and State:

(a) whether the requisite information
.has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasans for delay in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (c). Information
form most of the State/UTs have been
received and some of the States have yet to
furnish the information. As soon as the
same is received, will be laid on the Table of
the House.

Trade in Kidney
729. SHRIRAM SINGH KASWAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a flourshing trade in Kid-
neys is being run in Delhi;

(p) if so, whether a committee was
constituted to anquire into the illegal sale of
human organs;

+  (c)ifso, the recommendations made by
the committee in this regard; and

. (d) the steps taken by the Government
to implement the recommendations?

THE MINISTER OF HEALTH AND
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FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) There have been
press reports of trade in kidneys in Delhi.

(b) The Government of the national
Capital Territory of Delhi constituted a com-
mittee.

(c) The Committee has inter-alia rec-
ommended that proper consent in the pres-
ence of witnesses should be taken from the
donor and the recipient of the organ and full
implication of the operations should be ex-
plained to them; non-relatives should not be
accepted as donors; government hospitals
should provided organ transplant facility to
the extent possible and all essential tests
should be done in every case and proper
records should be maintained.

(d) The National Capital Territory of
Delhi has circulated guidelines to all hospi-
tals in Delhi stipulating that hospitals should
not accept a donor till he has given his
consent in writting in the presence of
wintensses; doctors should exercise cau-
tion to see that the donor is willing and has
full knowledge of the implications of such
action and that the hospitals should keep full
documentation of all transplant operations.
Besides a comprehensive lagislative to regu-
late transplantation of organs-namely the
Human Organs Transplantation Bill 93 has
already passed by the Rajya Sabha and is
pending consideration in the Lok Sabha.

World Development Report

730. SHRI MOHAN RAWALE:
DR. AMRIT LAL KALIDAS
PATEL:
SHRI K.M. MATHEW:

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

<(a) whether the World Development
Report was released by the World Bank on
the July 7, 1993 in New Delhi;

(b) the salient features of the report in the
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matter of health inthe country;

(c)ifso, the reaction of the Government
thereto; and

' (d)the remedial measures proposedtobe
takeninthis regard?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a); Yes, Sir.

(b) The Reportcoversthe entireworldand
does notfocus on any-particularcommunity or

region.

(c) and (d): The information as well as
recommendations containedinthe Report will
be taken into considerationin evolvingappropr-
ate policies and strategies for the health sector
inthe country.

Risein price of Coal

731, SHRIANANTRAO DESHMUKH:

SHRIATAL BIHARI VAJAYEE;

SHRI RATILAL KALIDAS
VERMA:

SHRIMANORANJAN BHAKTA:

Willthe Minister of COAL be pleasedto
state:

(a)thereasons for steeplike inthe price
of coaltwice in a span of sixmonths;
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(b) its effect on the production cost and
inflationin power generation and othersentors
ofindustry;

(c) whetherthe Governmenthave takei
any systematic measures to economise on
expenditure toincrease productivity andto im-
prove the quality of coal forthe industrial con- .
sumers Instead of resorting to frequent price
hikes; and

(d) i'f so, the details thereof?

THE MINISTER OF STATE OF THE-
MINISTER OF COAL (SHRI AJIT KUMAR
PANJA): (a) Coal prices were revised w.e.f.
27.12.1991 afteragap of almostthree years. The
nextrevision was effectedfromfrom 17.2.1993
onthe Bureau of Industrial Coasts and prices,
since the indices of the various inputs in the
formulahad moved upwards and neededtobe
neutralised. At the time of this revision, the
Variable dearmess Allowance was being paidto
employeesatRs. 1.65forone percentage point
increase inprice Index. Consequentto the in-
creasein Variable Dearness Allowanceto Rs.
2perpointincrease announcedin March, 1993
for employees of Public Sector Undertakings
payable from 1.1.1989onwards, itbecame nec-
essarytoincrease the price of coal again since
the coal companies were not In a position to
absorbthis additional payment.

(b) The impactdue to lasttwo increases
in coal prices on power steel and wholesale
priceindex has been estimatedasunder;

Priceincreasew.e.f.
1721993

Priceincreasew.e.f
196.1993

Power-2.9paise perKWH
Steel-Rs. 142.00 pertonne
Wholesale - 0.32 percent

Price Index

1.27 paise perKWH
Rs.61.00pertonne

0.13percent
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(c)and(d) Various measurestakeninthis
regard areas under:-

CostControl

(i) improved manpower planninginclud-
ingdeployment of surplus workers andrestrict-
ingtheintake of new employees againstvacan-
cies caused by natural wastage.

(ii) Control on increaase in manpower
through voluntary retirement scheme.
(iii) the concept of allmen all jobs is being
‘tried on an experimental basis.

(iv) Improvement in the availability and
utilisation of equipment by providing adequate
workshop support, improved management of
spares andtimely rehabilitation of equipment,

(v) Increase in production and productiv-
'ity with specialemphasis onunderground mines.

(v) systemsimprovement and manage-
nalmeasures toimprove efficiency of opera-
tions.

Quality Improvement measures

(i) While toading coal at the surface in
under ground mines, the extraneous materials
aresegregated.

(ii) Inthe stocks on surface manual pick-
Ing1s done to remove shale and stone pieces.

(iii) In Coal handling Plants , slow moving
pickingbelts are provided where pickingup of
shales and stone pieces is done.

\

. (iv) Coal Controller's Orrganisation is
being strengthenedto supervise the quality of
coal despatchto consumers.

(v) Bulkconsumersinpowerand cement
sectors are being offered the facility of joint
sampling ot coal at the loading point.
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(vi) Coal companies have also set up

Consumers Councils to monitor redressal of
consumers complaints/grievances.

(vii) Modification and modernisation of
existing coking coalwasheries.

Translation] -
M.D./M.S.Seats

732. DR. LAXMINARAYAN PANDEY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whetre the future of severalM.D. and
M.S. students are bleak due to the threatenings
received fromthe militants of Jammu andKash-
mir;

(b) whetherthe Government have made
any arrangements to admit these students in
othermedical collages of the country;

(c)ifso, the details thereof; and
(d)if notthe reasonstherefor?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)to (d) Govemment considered the posibility
of adjusting the students from Jammu and
kashmiranditwas notfoundfeasible. The State
Governmentwas advised accordingly.

[Enghsh)
Listof Backward Classés

733.  DR.KRUPASIBMDHU BHO!:
SHRISYED SHAHABUDDIN;,
SHRIMATISAROJDUBEY:
SHRIG.MADEGOWADA:

Willthe Minister of WELFARE be pleased
tostate: .

(a) the nam'es of the States and Union
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Terntones which have revised andfinalisedthe
Iists of backward classes eligible for reserva-
tion and otherfacilities,

(b)the castes and communities included
in the list of backward classes, State-wise/
Union Terrtory-wise,

(c) the total population of the backward
classes so listed as a proportion of the total
population of the State accordingto 1991 Cen-
sus State-wise,and

(d) the reservation quote for backward
classes State-wise/Union Terntory-wise?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) The following States
have notifiedthe lists of Otherbackward Classes
eligible forreservationin State services Andhra
Pradesh Assam,Bihar Goa, Gujarat, Haryana
Himachal Pradesh, kerala, karnataka, Madhya
Pradesh,Maharashtra Punjab, TamilNaduand
Uttar Pradesh The Supreme Courtinits judge-
ment delivered in Mendal Case on 16 11 92
directedthatthe GovemmentdelveredinMendal
caseon 16 11 92directedthatthe Government
of India, each of the State Governments andthe
Administrations ofthe Union Territories should
constitute apermanentbody forentertaining,
examining and recommending upon requests
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forinclusion and complaints of over-inclusion
and under-inclusion inthe lists of Other Back-
ward Classes ofcitizens Thisbodycanalsobe
consultedin the matter of periodic revision of
Iists of OBCs Sofarnone ofthe State Govern-
ment/UT Administrations have reported any
revisionintheir notified lists of Other Backward
Classesconsequentuponthe above direction of
the Supreme Court However, several State
Government have setup a permanentbody for
reviewing the lists of OBCs on the basis of
requestsandrepresentations

(b) Thelistsof OBCs are publishedinthe
Gazette by State Governments/U Tsfromtime
totime

(c) AsperMandal Commission Report
the estimated population of Other Backward
Classes constitutes 52% of the country s popu-
lation Nofigures State-wise are available for
1991 regarding the population of Other back-
ward Classes because as perthe extant policy
ofthe Governmentof India enumerationduring
Census s notdone caste-wise exceptinregard
toSCs/STs

(d), As perinformation available in this
Ministry , the reservation quota for other back-
ward Classes In State services is indicated in
the attached statement

STATEMENT :

PERCENTAGE OF RESERVATION INSTATESERVICESINDIFFERENT STATES

S No

Name ofthe State Percentage of

reservation in state services for DBCs

1 Andhra Pradesh

2 Assam
3 Bihar
4 Goa

5 Gujarat

25

15

26"

2

15+
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S. No. Name ofthe State Percentage of
reservation in state services for DBCs
6. Haryana 10
7. HimachalPradesh 5
8. Kamataka 50
9. Kerala 10
10. MadhyaPradesh’ 257
11. Maharashtra 10
12. Punjab 5
13. TamilNadu 50
14. UttarPradesh 15

*14% forExtremely backward Classes. 10 Backward Classes and 2°% forWomenin Backward

Classes.

** 5% for Group A & B, 10% for Group C & D.

*** Stayed by High Court.
[ Translation}
Storage Facilities with Coal Companies
734. SHRI VISHWESHWAR
BHAGAT.
SHRIHARIKEWAL PRASAD:

Willthe Minister of COAL be pleasedto
state:

(a) whether Coal Companies are nothav-
Ing adequate storage facilities;

(b) if so, the details and the reasons
therefor;

(c) whether due to inadequate storage
facilities large quantity of coalis stolen: and

(d)if so, the details of the quantity of coal
stolen during the last six months?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT KUMAR
PANJA): (a) Coal Companies have adequate
facilities for storage of Coal.

(b) Does not arise.

(c) No, Sir.

(d) No reports of theft of coal on account
ofinadequate storage facility has been reported
inany ofthe Coal companies, duringthe last 6
months.

[English)
False Medical Cures
735.DR. C. SILVERA: Willthe Minister of

HEALTH AND FAMILY WELFAREbe pleased
tostate:
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(a) whetherthe Governmentare aware
thatdifferent Clinical Institutions/individuals are
claiming false cure for problems of hair viz.
baldness, alopecia, Dandruff, falling/thinning
andpremature greying;

(b) whether these treatments have an
official approval;

(c)if so, details thereof andifnot reasons
therefor; and

(d)the actionthe govemment proposeto
take inthis regard?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE(SHRIB. SHANKARANAND):
(a) Several Products claiming cure for problem
hair are advertised by private individuals.
Homoeopathy literature also supports the treat-
mentforhairdisorders through certain drugs.

The Indian Council of Medical Research
have , however reported that these products
have notbeentestedscientifically to theirknowl-

edge.

(b): No, Sir.

(c)and (d): Govemmentgenerallyinves-
tigates and regulates areas which are consid-
eredtobeahazardtohealth.

[ Translation)

Activities of Pakistan

736. SHRIRAMPUJANPATEL:
SHRIRAJVEER SINGH:

Willthe Minister of HOME AFFAIRS be
pleasedto state:

(a) the number of times Pakistan has
indulged in provocative activities onthe indo-
Pakborderduringthe currentyearsofar;

(b)the reasonstherefor;

JULY 29,1993

Written Answers 136

(c)thetype ofincidents thattook place on
the saidborder during the above period;

(d) whetherthe Government are taking
concrete steps forapermanentsolution; and

(e)if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) (a) Onindo-Pak International border,
there have been 4 occasions wherein Pak. has
indulged in provocative activities during the
year.

(b)and(c): Onthree occasions there were
exchange of firingwith Pak rangers due toborder
problems and in one occasion there was a
considerable amount of tension due to some
local altercation.

(d)and (e) : Misunderstanding and differ-
ences, if any, between the BSF andtheircoun-
terpart Pak Rangers are sorted out through the
flagmeetings arranged atthe local level. Apart
fromthis , monthly meetings of the Comman-
dants and biannual meetings at the 1G level
between the Officers of BSF and Pak Rengers
are also heldto discuss ways and means and
find solution to the problems arising out of such
incidents.

Pre-Examination Trainingto SCs/STs

737. SHRI SWAMI SURESHANAND:
Will the Minister of WELFARE:be pleasedto
state:

(a)the names of the various competitive
exams for which Pre-examination training/
coaching if given to SCs/STs students in the

Country;and

(b)the amount proposedto be spentdur-
ingthe Eighth Five year Plan on suchtraining?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a): Pre-examinationtrain-
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ing/coachingis givento SC/ST studentsinthe
country for various competitive examinations,
conducted by UPSC/SSC/State Public Ser-
vices Commissions/ Public Undertakings and
other recruitingbodies, suchas Civil Services
Engineering Services, Banking Services, India
Economic/ Statistical Services, Provincial Civil
Services, GIC/LIC and ottier Subordinate ser-
vices underthe Centrally Sponsored Coaching
andallied Scheme.

(b): The outlay for the Eighth Five Year
Plan underthe schemeis Rs. 10,00 crore.

[English]

Allotment of Petrol/Diesel Retail
Outletsand LPG Agencies inHimachal
Pradesh

738.MAJOR D.D. KHANORIA: Will the
Minister of PETROLEUM AND NATURAL
GASbepleasedto state:

(a) whether any survey has been\con-
ducted by the Governmentin respect of allot-
mentof petrol/diesel pumps and LPG agencies
in hilly areas of Himachal Pradesh;

(b) if so, the details thereof; and

(c) the time by which it is likely be pro-
vided?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISH KUMAR SHARMA) (a)
and (b) : Locations for opening of petrol/diesel
retail outlets and LPG distributorships are iden-
tified by the oil companies on the bais of feasi-
bility studies. This is anongoingandcontinuous
exercise andiscarried out by the oil companies.
Basedonthese studies, 15 retail outietandone
LPG distributorship proposals have been in-
cluded in the current RO marketing Plan for

1988-33 and LLPG Marketing plan 1992-94, for
Himachal Pradesh.
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(c): It take about 1 to 1 1/2 years for
commissioning of a dealership/distributorship
afterthe process of selection begins with the
advertisement.

JailsinJammuand Kashmir

739. SHRIGURUDAS KAMAT: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherJammu and Kashmirisfacing
shortage ofjails;

(b) if so, the reasons therefor;

(c) whether interrogation centres have
beenconverted into jails to accommodate the
prisoners;

(d) if so, the details thereof;

(e) whether necessary medicines are
being providedtothe prisoners; and

(f) if notthe reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED) (a)to (f):- Theinformation is being
collected and will be laid on the Table of the
Sabha.

Atrocitieson Women

740. SHRIRAMBADAN:
SHRIDILEEPBHAISANGHANI:
SHRI KRISHANDUTT
SULTANPURI:
SHRIMATIVASUNDHARA
RAJE:

Willthe Minister of HOME AFFAIRSbe
pleasedtostate:

(a) whether the Government have cur-
tailed the allocation in respect of atrocities on
women andsocial security and about24.59 per
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cent for 1993-94.

(b)if so, the reasons therefor;

(c) the number of cases of atrocities on
womenincluding dowry deaths, rapes, moles-
tationand eveteasingreportedduring 1992 and
1993 sofar, State -wise and Union-Territory-
wise;

(d) the special measures proposedtobe
takentochecksuchcases;

(e) the number of cases of atrocities on
women committed by policemenin Delhi during
1993 sofar;and

(f)the actiontaken against the guilty offi-
cials?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED): (a) and (b): With respect to
atrocities againstwomen, the Gowt. of Indiais
implementing a Scheme for Education Work for
Prevention of Atrocities against Women. The
provision for 1993-94 underthis Scheme s Rs.
35.00laks as againstan expenditure of Rs. 25.00
laks dunng 1992-93.

(c) A statement showing State/Union
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Territory-wise and Category-wise number of
cases of atrocities committee against women
during 1992 and 1993 is attached.

(d) Registration, investigation detection
and prevention of crimes including crimes
againstWomenis primarily the responsibility of
the State Governments, Union Territory Admin-
istrations. However the Government of India
haveinitiated a number of measures to check
such crimes. The Dowry Prohibition Act, 1961
was amendedin 1984 and 1986 to makethe law
more stringent. The Indian Penal Code, the
Criminal Procedure Code. 1973 andthe Indian
Evidence Act, 1872were amendedtodealeffec-
tively not only with dowry death cases but also
with cases of cruelty to married women. Instruc-
tions/guidelines have also been issued from
time to time tothe state Governments/ Union
Terntory Administrations to effectively enforce
legislations relatingto cnmes against women.

(e)and(f): The number of cases of atroci-
ties on Women committed by policemen in
Delhiis not readily available forthe year 1993.
Thisinformationis however, available for 1992.
Nine cases of atrocities on women were com-
mittedin 1992. Eleven policemen have been
arrested. Three cases are stillunder investiga-
tion while six cases are still pending trial in
Courtsof Law.
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[ Translation]

Demand of Coal for Industry in
Gujarat

741 SHRIDILEEPBHAISANGHANI Will
the Minister of COAL be pleasedto state

(a)the numberofindents recevedforcoal
to be used in industry and power sector in
Gujaratduring currentfinancial year

(b) the actual quantity of coal suppliedto
Gujaratsofar and
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(c)theactual qu’antlty ofcoalthatremains
to be supplied curing the said penod?

Whrtten Answers

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT KUMAR
PANJA) (a) and (b) Coalis supplied against
linkage/sponsorship aftercompletion of finan-
cial and other formalities as per guidelines for
1ssued of coal by Rail & Road The sanctioned
programme received from Gujarat forthe penod
ApnitoJune, 1993 forthe currentfinancial year
vis-a-vis quantity despatched by Railisgiven
below

(In‘000tonnes)

(Dataprovisional)
Sector Programme Despatch % Satisfaction
Power 2784 89 287504 108%
Cement 27317 190 14 70%
Textle 18455 6445 35%
Paper 1603 252 140%
Chemical 19359 11922 62%
Rayon 2760 2399 87%
Fertihzer 8913 8405 %
Pottery 54 44 2980 55%
Others 6460 3177 49%
Total 3688 00 344098 B%

(¢). Accordingto CoalindiaLtd thequan-
tity of coal remained to be supphed durning the
penodApnlto June, 93 was 343660 tonnes

Rehabilitation of Displaced persons

742 SHRIHARIKEWAL PRASAD Will
the Minister of COAL be pleasedtostate

(a) whether the coal companies have
given prionty to the work of rehabilitation,

(b) the details of land acquired dunngthe
lasttenyears,

(c) the number of persons rehabihtated
and
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(d) the time by which the remaining per-
sons are likely to be rehabilitated?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT KUMAR
PANJA) (a)to (d) The information is being
collected and will be laid on the table of the
House

Adulterationin Diesel and Petrol.

743 DR PARSHURAMGANGWAR Will
the Ministerof PETROLEUMAND NATURAL
GASbepleasedtostate

(a)the number of cases of adulterationin
diesel and petrol detected in Uttar Pradesh
during each of the lastthree years, and

(b) the actiontakenby Govemmentinthis
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMARSHARMA) (a)
The number of cases of adulteration in diesel
and petroldetectedin Uttar Pradeshdunngthe”
lastthree years was as under -

1990-91  1991-92 1992-93

One Six Six

(b) Appropnate achonwastakenastaken
as permarketing Discipline Guidelines, includ-
ing suspension of supplies, etc

Reservation for Economically
Weakers and Minorities

744 SHRIRAM VILAS PASWAN Will
the Minister of WELFARE be pleasedto state

(a) whether the Government propose to
make provisions of reservation in the central
services foreconomically weaker persons and
mimnorities;
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(b) if so, the details thereof, and
(c)ifnot, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI) (a)to (c) Governmenthad
provided forareservation of 10% of the vacan-
ciesncivilservices and posts under the Gov-
emmentof Indiaforthe economically backward
sections who are not covered by any of the
existingschemes ofreservation This was how-
ever struck down as unconstitutional by the
Supreme CourtinindiraSawhney andothersvs
Union of Indiaand others

As regards minorities, those sections
whichfindamentioninboth, the Mandallistand
the State Governments lists inany State , willbe
eligible for gettingthe benefit of reservation as
Socially and Educationally Backward Classes
interms ofthe OMof 13 8 901ssuedbythe Deptt
ofpersonnel & Training

Minorities Commission

5 SHRIMOHAMAD ALIASHRAF
FATMI
SHRIARJUN SINGH YADAV

Wilithe Minister of WELFARE be pleased
tostate

(a) whetherthe statutory status toMinori-
ties Commussion has beengranted by the Gov-
emment,

(b)ifso, the details thereof and

(c)if not, the reasons forthe delay inthis

regard?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI)(a) Yes, Sir

(b) Thenational Commission for Minori-
ties Act, 1992, receivedthe assent of the Presi-
dentonMay 17,1992 Inaccordance with Sec-
tion 3 of the Act, the Central Government has
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constituted a national Commission for Minori-
ties on 17 May 1993 with Justice (Retd) Mohd.
SardarAliKhan as Chairperson andthe follow-
ingas Members:

1. Prof M.S Agwani

2. ShrijohnJoseph

3. Admiral (Retd) R.K.S. Gandhi
4. Ven. Dhammaviriyo Mahathero
5 ShnB.S. Ramoowalia

6. ShriM. Varadharajan

(c): Doesnotarise.
[Enghish)
CancerPatients

746. SHRI SURAJBHANU SOLANKI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a)the estimated of people suffering from
cancerin Madhya Pradesh;

(b)the neasures takenby the Govemment
toccntrolit;

(c) whether the existing treatmentfacili-
ties are inadequate resulting inthe death of a
large number of cancerpatientsin the State; and

(d)if so, the steps takento inerease the
medicalfacilities inthe State tocombatcancer?

THEMINISTEROFHEALTHAND FAM-
ILYWELFARE (SHRIB. SHANKARANAND):
(a): Information is not available.

(b)to (d): Duringthe Bthplan, more em-
phasis s being given on prention and acction of
¢ancerand augmentation of treatmentfacilites
forcancerinthose areaswhere suchfe * es
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are notavailable atpresent. InMadhya Pradsh,
assistance has been provided for setting up of
Cobalttherapy unitsin S.G.Cancor Hospital,
Jabalpur and for further strengthening of the
facilities in Cancer Hospital & Research Insti-
tute, Gualior, whichis recognised as a Regional
Cancer Centre. Financial assistance has also
been provided for District Projects in Morena
and Bhind under the national Cancer Control
Programme.

[ Translation]

Cultivable Land Covered by Irriga-
tion

747. DR.CHINTAMOHAN:
SHRIV.SOBHANADREESWARA
RAO:
SHRINITISHKUMAR:
SHRIC.P.MUDALAGIRIYAPPA:

Wil the Minister of WATER RE-

. SOURCESDbepleasedtostate:

(a)the percentage of cultivable land cov-
eredby irrigation facilities inthe country asin
April 1991, 1992 and 1993, State-wise;

(b)the targets fixed and achieved during
1990-91,1991-92, 1992-93 andthetargets fixed
forthe Eighth Five Year Plan; and

(c) how much ofthe irrigation potential still
goes untilisedat presentandthe stepstaken for
optimum utilisation of the potential?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a) The latest available Lan
Use Statistics correspondtothe year 1989-90
only. Astatement showing State-wise cultivate
area, netirrigated area andpercentage of culti-
vableareairrigatedduring 1989-90is enclosed.

(b) Targets and achievements of addi-
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tionalirnganons potential from major & Medium
and Minor Schemes inthe Countryforthe year

JULY 29,1993
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askedforis as under

(InMillion hectares)
Major & Medium Minor Total
Target Achieve- TargetAchieve-  TargetAchieve-
ment ment ment
1990-91 067 044 219 181 286 225
1991-92 064 039 235 1,93 299 232
1992-93 070 060 201 179 27 239

Forthe Eighth Five year Plan (1992-97)
the targets for Major & Medium and Minor
schemes are 5 09 millionhectaresand 10 71
milion hectares respectively

(c) Atthe end of 1992-93, the gapbetween

country’s irrgation potential created andits ac-
tual utiisation has been estimated atabout8 35
million hectares ToreducethisgapaCentrally
sponsored Command Area Development
programme has already been In
implementationsince 1974-75 Better water
managementpractices are beingimplemented
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Supply of Drinking Water from
Sardar Sarovar Project

748. DR RAVIMALLU: Willthe Minister
of WATER RESOURCES be pleasedto state:

(a) whetherthere is awide-spread view
that Saurashtra and Kutch will not benefited
even for drinking water from Sardar Sarovar
project; and

(b) the steps proposedtobetakenbythe
Governmentto ensure that the drinking water
required by each concerned State is supplied

adequately?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGAON): (a) The Sardar Sarovar
pfoject envisages provision of drinkingwaterto
135 urban centres and 8215 villages which
include 90 urban centres and 4877 villages in
Saurashtraand 10 urban centres and 943 vil-
lagesinKatch,

(b) Allocation of water authorised by the
Narmada Water Dispute Tribunalto the Partici-
pating States will be ensured by the Narmada
Control Authority set up toimplementthe deci-
sions of the Tribunal.

[Translation)

Prevention of Erosionin Ganga
River

749. DRLALBHADURRAWAL:
DR.S.P.YADAVA:

Will the Minister of
SOURCES bepleasedtostate:

WATER RE-

(a)the measurestakentopreventerosion
on account of flood in the river Gangain Uttar
Pradesh;
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(b) wnetherthe Government are consid-
eringto shift the people fromthe bank of river
Gangato otherplaces;

(c)if so, the details thereof;

(d) whethervarious villages located on
the bank of river Ganga in Mirzapur district of
Uttar Pradesh have been disiocated due to
changingflow oftheriver;’ and

(e) the measures taken by the Union
Govemmentto curb the flow and soil erosion?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATERRESOURCES (SHRIP.K. THUNGON)
(a) So far 72 anti-erosion works have been
constructedalongriver Gangain Uttar Pradesh
forprotection ofimportantcities and towns.

(b) and (c) There is an outlay of Rs. 40
croresforflood proofing programme in Ganga
Basin States. Under this construction of raised
platformsinteralisis envisagedfor shifting of the
people duringfloods.

(d)and (e) Flood control and anti-erosion
works are undertaken by state Government.
Uttar Pradesh Government has to carry out
detailed ground surveys to make an assess-
ment of affected villages and plan remedial
measures. Noscheme has been received for
thiswork inthe Centre from the State Govern-
ment.

Jharkhand Autonomous Council

750.  SHRISIMONMARANDI:
SHRISHIBUSOREN:

Willthe Minister of HOME AFFAIRS be
pleasedtostate:

(a)whetherthe Union Governmenthave
referred a bill to the /Government of Bihar on
formation of Jharkhand Autonomous Council;
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(b)ifso, the broad details of the said bill,

(c)the present status thereof, and

(d) the time by which the said councilis
likely to be constituted?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI
P M SAYEED)(a) No, Sir

(b)to(d) Donotanse
~
Infiltration Along International
Border
751 SHRILAL BABU RAI
SHRIKASHIRAM RANA,
SHRIN J RATHVA

Willthe Minister of HOME AFFAIRS be
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pleasedtostate

(a) the number of Incidents of infiltration
by terronsts/infiltrators thattook place alongthe
international border dunng 1993 sofar, sector-
wise,

(b) the number of terrorists/infiltrators
killedand carrestedalongthe saidborder dunng
theaboveperiod sector-wise

(c) the details of arms ammunition and
othermatenals seized fromthem and

(d) the corrective measures being taken
tochecksuch incidents?

THEMINISTEROF STATE IN THE MIN-
ISTER OF HOUSE AFFAIRS (SHRI P M
SAYEED) (a) Therelevantinformationis as
follows

SECTORS ADJOINING

NUMBEROF INCIDENTS OF INFILTRATION

Pakistan and Afghanistan 760

Bangladesh 9094

Myanmar H

Nepal 5

China 17

(b)

Sectors No ofpersons No ofpersons

adjoining arrested killed

Infiltrators Terronists Infiltrators ~ Terronsts

Pakistanand Afghanistan 726 25 14 91
Bangladesh 9082 12 11 5
Myanmar - - R
Nepal - - - -
China 44 - - -
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(c): 129 weapons and 22 Kgs of ammuni-
tions were recovered. The seized weaponsin-
cluded AK Rifles, stenguns/carbines, pistol/
revolversandguns.

(d): The Governmenthave taken several
corrective measures to prevent such incidents
which inter alia includes increasing surveil-
lance at the border, gearing up intelligence
machinery setting up of Mobile Task Forceand
Village resistance parties, internationalborder,
issuingidentity cards in selectedborderareas,
etc.
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LPG Agenciesin West Bengal

752.SHRIBIRSINGHMAHATO: Willthe
Minister of PETROLEUM AND NATURAL
GASbepleasedto state:

(a)thetotalnumberof gas agencies func-
tioningin WestBengal; and

, (b)the details of demand and supply of
LPGcylindersin West Bengal at present?

THE MINISTER OF STATE OF THE.
MINISTEROF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMAR SHARMA) (a):
229ason 1-4-1993.

b); Demand of cylinders Supply ofcylinders
April - 93 8,00070 7,67,370
May - 93 8,33,350 771750
June 8,24,550 7,81,450

Ayurvedic and Allopathic Systems of
Medicine

753. SHRIRAJVEER SINGH:
DR.LALBAHADURRAWAL,;

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleasedtostate:

(a)whetherthe Ayurvedic and Allopathic
systems of medicine taught simultaneously at
Kashi Vishwa Vidyalaya been as aburptly
stopped;

(b)if so, the reasons therefor; and

(c)the stepstaken by the Governmentto
restartthe course?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)to (c): Information is being collected and will
belaid onthe Table of the House.

[English)
Jayakwadi projectin Maharashtra

754. SHRI ASHOK ANAMDRAO
DESMUKH: Willthe Minister of WATER RE-
SOURCES be pleasedto state:

(a)the present stage of Jayakwadiproject
inMaharashtra;

(b)the amountallocated and spentsotar
onthis project; and

(c)the time by whichis likely tobe com-

pleied? '

THEMINSTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K. THUNGON): (a) Headworks comprising of
Paithon and Majalgaon Dams, Paithon Right
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bank Canal (PHBC)andparthon Leftbank Canal
(PLBC) and their branch canals, distribution
system of PLBC and Majalgaon Right Bank
Canal(MRBC)ntheintiallength of 14 Kilometres
havebeencompleted Worksin 14-102 Kilome-
ters reach of MRBC, branch canal of MRBC,
distnbution system of PRBC and MRBC are at
different stages of completion

(b) Againstthe latest estimated costof Rs
650 46 crores anamountof Rs 503 56 crores
has been spent upto march, 1992 VI Plan
OutlayisRs 143 00crores Anticipated expen-
diture during Annual Plan 1992-931s Rs 30
crores The Working Group of the Planning
Cammussion has recommended an outlay of
Rs 40croresforthe Annual Plan 1993-94

(c) The Projectis scheduledfor comple-
tionin VIl Plan

t Translation]
Credit Card Facility on Petrol Pump

755 SHRIMATI SAROJDUBEY Will
the Ministerof PETROLEUMAND NATURAL
GASbe pleasedtostate

(a) the names ofthe cities in the country
where the facility for credit cards on petrol
pumpsisavailable

(b) the number of card holders taking
benefit of this facility

(c)whetherthe Government propose to
extendthis facility to other cities also, and

(d)ifso the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMARSHARMA)(a)
Credit Cardfacilityis available through selected
retail outlets of inthe following cities

1 Bombay
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2 Pune
3 Madras
4 Bangalore
5 Hyderabad
6 Cochin

* 7 Coimbatore
8 Madurai
9 Calcutta
10 Delhi
11 Jaipur

(b) Thenumber of cardholders availing
of the benefitof this scheme vanous from month
tomonth

(c) Yes, Sir

(d) 10C proposesto extend this facility to
the following more cities in a phased manner

1 Lacknow
2 Kanpur
3 Jamshedpur
4 Bhubaneswar
5 Ahmedabad
6 Baroda
7 Indore
[Enghsh]
.
LPG Production

756 SHRI HARIN PATHAK Wil the
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Minister of PETROLEUM AND NATURAL
GASbepleasedto state:

(a) whetherthe Govemment have formu-
lated new planstoincrease the LPG production
inthe country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM ANDNATURAL
GAS (CAPT.sATISHKUMAR SHARMA): (a)
and(b): Plans have been drawntoaugmentthe
indigenous production of LPGthrough augmen-
tation of some ofthe existing sources and com-
missioning of new sources. The LPG production
1s expected toincrease from 2481 TMT during
1993-94103818 TMT during 1996-97 and'further
the 4130 TMT during 1999-2000 subjecttocom-
missioning of the proposed new sources and
augmentation of production from existing
sources as perplans.

Acupuncture Treatment

757.DR.AMRIT LALKALIDAS PATEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whetherthe Government have estab-
lished any medical facilities for treatment of
patients by the traditional acupuncture tech-

nique;
(b)if so, the details thereof;

(c) whetherthe Government have con-
ducted any study to establish the effectiveness
of acupuncture technique; and

(d)if so, the outcome thereof?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)aand (b): Treatment through ocupuncture
thereapy is being providedinalimitedway ata
few places through the initiative of some doc-
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tors. Government has not, however, provided
facilities to promote its wider application.

(c) and (d): some preliminary studies
have been conducted.

[Translation]

Reservation for SCs/STs Adopted
Christiantity

758. SHRI MOHAN SINGH (FEROZE
PUR): Willthe Minister of WELFARE be pleased
tostate:

(a) whetherthe Government propose to
give benefits of reservation to those SC/ST
persons who have adopted Christianity;

(b) if so, the details thereof; and

(c) if not, the reasons for delay Iin this

regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) to (c): The matter of
extension of reservation benefits tothe SC/ST
personswho have adopted Chnstianity is under
consideration ofthe Government.

[English]
Rehabilitation of 1984 Riot Victims
759. SHRIMATI MALINI
BHATTACHARYA: Willthe Minister of HOME
AFFAIRS bepleasedtostate:
(a)whetherthe rehabilitation scheme with
regard to the victims of 1984 riotsin Delhihas

beenfullyimplemented;

(b)the number of victims who have come

\underthisscheme; and

(c) the amount of money granted as out
right relief and as loans during each of the last
threeyears?
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THEMINISTEROFSTATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a): Yes, Sir,

(b): Benefits has been given in 156374
cases.

(c): Anamount of Rs. 17.48 crores has
beendisbursed ascompensationupto 30thJune
1993. Accordingtotheinformation available, the
banks havesanctionedloans of Rs. 35.15crores
1n 6984 cases of riot victims in Delhi

Drilling of Petroleum in West Bengal

760. SHRIMATIGEETAMUKHERAJEE:
Willthe Ministerof PETROLEUM AND NATU-
RAL GAS be pleasedto state:

(a) whether the Government have re-
ceived some proposals for drilling of petroleum
inwest Bengal;

(b) if so, the details thereof; and

(c) the actiontaken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMANDNATURAL
GAS (CAPT. SATISHKUMAR SHABMA): (a)
Yes, Sir

(b) and (c): A bid was recewved forblock
WB-ON-90/1 in the Fourth Round but was not
acceptable. Inthe Fifth Round a did has been
received forblock WB-ONOS/1 inthe Bengal
basinandis being examined.

Supply of Medicines to Orissa

761.DR.KARTIKESWAR PATRA: Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedtostate:

(a)whetherthe GovemmentofOrissahas
requestedfor supply of medicines from Medical
stores Depotforimplementingthe various health
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programm&s‘effectively;

(b) if so, the details thereof;

(c) whether the medicines have been
supplied by the Medical Stores Depot as and
whendemanded; and

(d)ifnot, the stepstakenorproposedtobe
taken by the Govemmentin this regard?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND)
(a) to (c): Since May, 1992, till date, on the
request ofthe Govemment of Orissathe follow-
ing items have been supplied by the medical
Stores Depot according to their requirement:-

ftem Demand Supply
Halagen
Tablets 12lacs 11.21lacs
Bleacing
Power 1,31,500Kgs  Full

(d) Does notanse.
[Translation]

Grants to Haemophila Federation
762. SHRI ASHTBHUJA

PRASADSHUKLA: Will the Minister of
HEALTHAND FAMILY WELFARE be pleased
tostate:

(a) whether Haemphilia Federation has
demandedany grantfor treatment of poorhemo-
philia patients;

(b) it so, whetherany financial grantshave
been giventothe Federation; and

(c)if so, the details thereof?

THEMINSTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB.SHANKARANAND):
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(a)to (c): According to available information,
Hemophilia Federation(India) hadrequestedthe
Governmentfor assistance to set up facility to
manufacture Lyphilised Cryoprecipitate at

" Calcutta . Onthe Recommendation of the Gov-
emment, fundstotheextentof Rs. 5,00,000(Rs.
Five lakhs) were releasedto the federation by
the Indian Red Cross Sociaty Subsequently, the
Federation made afurther requesttoprovide an
amountof Rs. 3.5lakhs foran Electrical Genera-
torand Air Conditioning Units. Thisrequestwas
recommendedtothe W.H.O .whohaveinitiated
the required procurementaction.

Construction of Irrigation Projects

763.  SHRINITISH KUMAR:
SHRINAVAL KISHORE RAI:

Will the Minister of WATER RE-
SOURCESDbepleasedtostate:

(a) whetherthe Governmenthavetakena
decisiontotake the Co-operations of the private
sector in the construction of small Irrigation
projects inthe country;

(b) if so, whether certain private sector
institutions have also offered for construction of
smallirrigation projects in the country;

(c)ifso. the details thereof; and

(d) the facilities proposedto be provided
by the Governmentto attract the private sector
towards this field?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a) No, Sir, the Ministry of
Water Resources have nottaken adecisionto
take the cooperation of the private sectorinthe
construction of smallirrigation projectsin the
country:

(b)to (d) Do not arise.
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Oiland Gas Reserves

765. SHRIANNA JOSHI: Willthe Minis-
terof PETROLEUM AND NATURAL GASbe
pleasedtostate:

(a) the institutes for delta studies
authorised to carry out -shore and off-shore
investigations forlocating oiland gas reserves
functioninginthe country;

(b) whetherthe existing number s suffi-
cient;

(c) if not, the number of institutes pro-
posedto be opened withtherrlocations ; and

(d) the number of oIl and gas reserves
foundby these institutes during the last three
years?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA): (a)
There is no Institute to specifically carry out
Delta studies inthe country.

(b)to (d) Donotanse.

[ Translation]
Foreign Prisoners
766. DR.CHATTRAPAL SINGH:
DR.LALBAHADUR RAWAL:
SHRIRAJVEER SINGH:

Willthe Minister of HOME AFFAIRS be
pleasedtostate:

(a)the number of foreign prisonersinthe
jails, State/Union Territory-wise;

(b) the names of the countries to which
theybelong: and
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(c)thenumber of persons arrested onthe
charge of spyinginthe country?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI PM
SAYEED) (a)to(c) Informationisbeingcol-
lected and will be laid on the Table of the House

[Enghsh]

Abolition of Police Commissioner
system

767 SHRIDHARMANNAMONDAYYA
SADUL Willthe Minister of HOME AFFAIRS
be pleasedto state

(a) whetherthe Government propose to
introduce new administrative system by abol-
ishingthe present police commissionersystem
inDelhi and

(b)ifso the details thereof?

THEMINISTEROF STATE INTHEMIN-
.ISTER OF HOME AFFAIRS (SHRI
P M‘SAYEED)(a)No,Sn

(b)Does notarnse

Irngation Projectin Sunderban,
West Bengal

768 SHRI RADHIKA RANJAN
PRAMANIK Will the Minister of WATER
RESOURCESbe pleasedtostate

(a)the decisiontaken by the Government
regardingthe propose Master Planfor irngation-
cum-Drainage-cum-Navigation-cum-pisi-cul-
lureinthe entire Sundarban areain West Ben-
gal,

(b)the steps proposedto be taken by the
Governmentto arrestthe erosionto anumberof
Islands in Sundarban viz Sagar island
Ghoramaralsland, MousurmiIslandetc , and
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(c) the steps taken propose by the Gov-
ernment to save Dismond Harbour Town from
erosionofthe nverGanges in South 24-Parganas
inWest Bengal?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATERRESOURCES (SHRIP K THUNGON)
(a) Based uponthe visit of the Central Teamto
Sundarban area in Gctober, 1992 and therr
recommendations master Plan is yet to be
received from Government of West Bengal

(b) Forthiswork the state Government
has executed works costingabout Rs 14 crores
uptothe end of March 1992 Anoutlay of Rs
21 67 crores for this ongoing work has been
made inthe 8th Five Year Plan

(c) State Government has been advised
toprepare a schemeto save Diamond Harbour
Townfromerosion of iver Ganga aftercarrying
outthe model studies

Sardar Sarrovar project

769 SHRIAMAR ROY PRADHAN
SHRI RATILAL KALIDAS
VARMA
SHRI PARASRAM
BHARDWAJ

Will the Minister of
SOURCESbepleasedto state

WATER RE-

(a) whether Government’s attention has
beendrawntothe news-itemcaptioned “NBA
threatens toresume agitation appeannginthe
StatemandatedJuly 5 1993,

(b)ifso whetherthe Govemmentpropose
to review Sardar Sarovar project and other
Issues alongwith resettlement of oustees,

(c)1fso the details thereof,

(d) whetherin view of the cancellation of
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world Bankloanforthe Sardar Sarovarproject
the rehabiltation of oustees of Madhya Pradesh
has been putonabackburner, and

(e)if so,the remedial measures takenin
this regard?

THEMINSTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES(SHRI
P K THUNGON) (a) Yes, Sir

(b)and(c) The technical parameters of
the Sardar Sarovar project were fixed by the
Narmada Water Dispute Tribunal after consid-
eration of varnious proposals putforth before it
The Tribunal gave its final Awardon7 12 1979
whichwas publishedbythe Govemmentof india
inthe official Gazzette on 12 12 1979andbe-
came officialand binding on the party States
According to Clause XVI of the Award, the
projectis subjectto review at any time aftera
period of 45 years fromthe date of publication of
the Award Such propositions can be consid-
eredonly If allthe party states agree toamend
the Award ofthe Tnbunal

(d)No, Sir
(e) Doesnotarise
Pensionto Freedom Fighters
770 SHRIC P MUDALAGIRIYAPPA
Wilithe Minister of HOME AFFAIRS be pleased

tostate

(a)the cntena prescnbedfor sanctioning
the pensionto Freedom Fighters,

(b) whetherthe Government propose to
give benefitof reduction of periodinjailto SCs/
STs

(c) it so, the details thereof,

(d) whetherthere s any demandto give

JULY 29,1993
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such relaxationto others also, and

(e)ifso, the reaction of the Government
thereto?

THE MINISTEROF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP M
SAYEED) (a) Tobeeligible forfreedom fight-
ers pension under the Swatantrata Sainik
Samman Pension Scheme, 1980, a person
should have suffereda minimum of Sixmonths
imprisonment/Internment/externment /
abscondence againstan executive orderincon-
nection with the freedom struggle The other
categories of persons who are eligible for pen-
sion are those who (a) became permanently
incapacittated (b) lost their Governmentjobs (c)
suffered ten strikes of whipping/canning etc
and (d)losttheir property as aresult of confis-
cationetc and(d)losttheirproperty asaresult
of confiscation/attachment in connection with
theirparticipationinthe freedom struggle Eli-
gible dependents ofthe deceased freedomfight-
ers/martyrs are also eligible for family pension

(b)and(c) Underthe Scheme the benefit
of reduction of perod i1s alrady available to
womenandpersonbelongingto SC/ST Catego-
nes With only three months jail sufteringthey ~
are eligible forpension

(d)and(e) Yes, Sir Ademandfor reduc-
tioninthe penod of suffering from six months to
three months inthe case of allfreedom fighters
was considered by the Government butit was
not found possible to accept to same as the
concession grantedto SCs/STs and women
category of freedomfightersisinthe line withthe
general policy of the Governmentto provide all
feasible facilities to the weaker sections of the
society , which cannotbe extended to others

Irrigation projectsin Andhra
Pradesh

771 SHRI RAMA KRISHNA
KONATHALA Wil the Minister of WATER
RESOURCESbepleasedtostate
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(a) the details of majorand mediumirn-
gation products under vanous stages of comple-
tionin Andhra Pradesh,

(b) the details of original cost, up dated
costand expenditure incurred sofar

(c) the time by which these projects are
Ikely to be completed

(d) whetherthe Government propose to
provide additional financial assistanceto accel-
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erate the projects, and
(e)if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER  RESOURCES ¢ (SHRI
P K THUNGON) (a)to(e) Details of Ongoing
majorand Medium Imgation projects in Andhra
pradesh andthe VIl Plan allocationto acceler-
ate the implementation of the projects are given
inthe attached Statement
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CangeinName of City |

X 772.SHRIIMCHALEMBA: Wiit tize Mii-
isterof HOME AFFAIRS be pleasedic swtea:

(a) whether the Goverrmant have re-
ceivedany proposa'torenaime Minow, the birth
nlace of Dr, Ambedkai as Ambedkar Nagat;

(b}ifso, the details thereof; and
(c) the reaction of the Governemnt
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
P.M.SAYEED) (a): No, Sir. :

(byand{c): Do not arise.
[ Translation)
Missing of Small Childrenand Women

773. SHRI KRISHNA DUTT
SULTANPURI: Will the Minister of HOME
AFFAIRS beplecasedtostate:

(a)the number of cases regarding miss-
ing of small children and women registeradin
various Union Territories durinathe lastonyeat,
U l-wise;

(b) the nurnber of perscn arresiedin this
connection: and

(c)the niumber cf suchchidrenmurdered
during this period?

THEMINISTEROF ETATE iN THE MIN-
ISTRY OF HOME AFFAIRS (SHR! P.M.
SAYEED) (a) to (c): The infermationis being
collected and will be iaid on the Table of the
House.

[English]
Crime AgainstWoine
774.SHRISHRAVAN KUMAR PATEL-

Willthe Minister of HOME AFFAIRS e pieased
1o state:

LY 29,1992
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{(a)whetireratiention ofthe Government
has besn cravnto the report captioned “Social
Awareness needed to curb crime against
woimen” appearing in the “National Herald”.
datedJune7, 1293. :

~ {b)ii so, wheiherin view of increasing
crimes against: r/umerthc Governmenthave
ass=ssedthe success achievedinthe objec-
lives being pursued by the Delhi Police Crime
{Women) Celland othersuch celis createdin
1583,

{2)i so. thedetailsthereof; and

- {d)the cenciusions arrived atin the light
of this study?

THEM f STEROFSTATEINTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED) (a): Yes, Sir.

(b)to (d): ACommittee underthe Chair-
man-ship of the Home secretary of the Delhi
Administration was constituted to go into the
functioningofthe Crime (Women) Cellsin Delhi
Foliceandteidentify the areas of weaknesses
=ndiosuggesiremedialmeasures.

Thamainre
riittee sugge

commendation made by the Com-
asting remedial measures are as

fcllows:
=

1) Sensitisationtrainingforthe Police
Parscnnel;

2) provision of support services to
women victims either departmen-
taily orthrough recognised non—
governmental  organisations;

3) seeking support of social workers,

lawyers, and social scientists in
providingpreventive/curative/reha-
hilltative/referral services, legal aid,
training. cociateducation and other

senvices:

4=

Augmentation of staif and equip-
ment and
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5 Closer supervision of the work of
Cnme (Women) Cells in Delhi
Police

Shortage of Domestic Coalin
Guijarat

775 SHRIHARIBHAIM PATEL Wilithe
Minister of COAL be pleasedto state

(a) whether there 1s acute shortage of
domestic coalin Gujarat,

(b) ifso, the reasons therefor,

(c) the quantity of domestic coal supplied
incompansonto itsdemand, and

(d)the steps takentoaugment the supply?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHR! AJIT KUMAR
PANJA) (a)to(c) Therehasbeenshortsupply
of soft coke (commonly known as domestic
coal)fromCoal indiaLtd tothe State of Gujarat
asalsotoother States Asagainstthe monthly
allocation of 2000 tonnes of soft coke tor the
State of Gujarat, the approximate quantity of soft
coke actually supplied during the whole year

1992-93 was only 2990 tonnes Soft Coke s
primarily produced in the State of Bihar The
shortfall in supplies of soft coke 1s mainly due to
therestrictions imposedby the Pollution Control
Board of Bihar since the process adoptedforits
productionis not free from pollution hazards

(d) Following steps have been taken to
augment the supplies of coal based domestic
fuelstothe State of Gujarat

(1) Steamcoalin heu of softcoke has been
offeredto Gujaratas Domestic fuel

(n) Government of Gujarathas been ad-
visedto encourage setting up of special smoke-
less Fuel (SSF) and Coal briquette Plants

(m) Coal India Ltd have developed

SRAVANA?7, 1915 (SAKA)
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CILCOKE as a substitute for soft coke Unre-
stncted quantities of CILCOKE have been of-
feredtothe State of Gujarat

Collaboration Between HPCL and lIP

776 DR VASANTNIWRUTTIPAWAR
Willthe Minister of PETROLEUM AND NATU-
RAL GAS bepleasedto state

(a) whether the Hindustan Petroleum
Corporation Limited andthe Indian Institute of
Petroleum have signed a memorandum of
Understanding for collaboration atthe macro
level,

{b) whetherthis collaboration s intended
toimprovethe R&D and

(c) it so, the details of fields that are
covered underthe collaboration?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMARSHARMA) (a)
Yes, Sir

(b) Yes, Sir

(c) The MOU covers specific areas such
asupgradation of product range and quality,
trainingand Development of skilled manpower
inthe field of lubncation technology, etc

[Transiation)

Exploration of Oil and natural Gas in
Bihar

777 SHRISUKDEV PASWAN Wilithe
Minister of PETROLEUM AND NATURAL
GAS be pleasedto state

(a) whetheroiland natural gas been ex-
ploredrecentlyin Arana, Purmia, fupoul distnicts
of Bihar,

(b)1fso, the estimated quantity of crude oil
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available there after digging;

(c) whetherthere are sufficientfunds and
resources available with the department forthis
purpose; and

(d)if not, the reasons there for?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA);(a)
Seismic surveys for exploration of oiland gas
have been conductedinthese areas recently.

(b) This stage of operations has notyet
reached.

(c) Funds are available forthe envisaged
programme of work.

(d) Does notarise.
[Englist
Majorirrigation Schemes

778.SHRIGEORGE FERNANDES: Will
the Minister of WATER RESOURCES be
pleasedtostate:

(a) whetherthe Govemment are consid-
enngany majorirrigation schemes tobe com-
missionedin the currentyearin some States;
and

(b) if so, the details thereof?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b): Ten Majorirrigation
projects namely Watrak, Sukhiand Sabarmati
in Gujarat. Bhadra and Tungabhadra left Bank
Canalin Kamataka, kanjirapuzha and Chimoni
inKerala, UmilDamand Bewar Feederin Uttar
pradesh and Lining of Channels (phase-I) in
punjab are scheduted tobe completed during

JULY 29,1993
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93-94.

[Translation]
Extinctionof Tribes

779.SHRIBHERU LALMEENA: Willthe
Minister of WELFARE be pleasedtostate:

(a) whetheranumber of tribes in different
parts of the country are facing extinction;

(b) if so. the details thereof;

(c)the stepstaken/proposedtobe taken
by the Governmentforthe protection and devel-
opment of suchtribes; and

(d) the expenditure incurred/likely to be
incurredthereon?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) and (b): No, Sir. How-
ever, astatementindicatingthe decline inpopu-
lation of nine Scheduled Tribes as reflectedin
1981 Census in relation to 1971 Census is
attached. Accordingto the Register General of
India, the decline of population is due to physi-
ological effectcf inbreeding, highinfant mortal-
ity high death rate, ,ai-nutrition, migration of
some groups to othere areas wherethetribesin
question have notbeendeclared as Scheduled
Tribes and wrongenumeration.

(c) and (d) Various socie-economic
programmes under Tribal sub-Plan aretakenup
forthe protection and development of the tribes.
The Govefrment of India makes special alloca-
tions of pnmitive Tribal Groups and des not
instisteven orthe pnnciple of supplementation.
Important programmes for the promitive com-
munities are taken up on 100% grantbasis.

Astothe steps taken or proposedto be
taken for protection and development of the
particular tibes and expenditure incurred or
likelytobeincurred, incurred, information from
the concemed States is being obtained and will
be laidonthe Table of the House.
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Infiltration of Terrorists

780. SHRIDAU DAYAL JOSHI: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a)the number of terrorists arrested while
tryingtoinfiltrate into Indianborders duringeach
ofthe lastthree years;

(b) the countriesto which they belonged;

(c)whetherthe concemedcountries have
been informed of the matter; and

(d) if so, the reaction of these countries
thereto?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED):

(a):- Year No. ofterrorists
apprehended
1990 460
1991 492
1992 57

(b): Theinterrogation ofthe apprehended
infiltrators has revealed that a few of them
belonged to Pak occupied kashmir (POK),
Pakistan, and Afghanistan.

(c)and (d): Theconcemedcountries have
beenurgedthroughdiplomatic channelsto stop
their support and encouragement toterrorism
directed against India. They have assured of
non-interference inourinternal affairs.

|Enghsh]
Pollution by Oil Refineries

781. SHRIJAGAT VIR SINGH DRONA:
Willthe Minister of PETROLEUM AND NATU-

JULY 29,1993
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RAL GAS bepleasedto state:

(a)the extent of Hydro-carbon emissionin
the atmosphere by different refineries in the
country;

(b)the steps taken by the Governmentto
check environment pollution by these refiner-
ies;

(c) whetherthe Government propose to
reduce the oil consumption to prevent such
pollution; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT.SATISHKUMAR SHARMA): (a)
Rough estimates of Hydrocarbon emissions
from refineries in India under norma! circum-
stancesis estimatedtobeintherange of 0.4to
0.6% of crude throughput.

(b) In addition to compliance with stan-
dards laid down by various statutory authorities
like ?Central Pollution Control Board and Vari-
ous local Pollution Control Boards, all refineries
are encouragedto use latesttechniques and
methods for reducing emissions in the atmo-
sphere Clearancefor settingup of new refiner-
ies/expansions of existing refineries is given
only afterathorough environmental impact as-
sessmentismade, Further, financialincentives
are providedto refineries forinstallation of pol-
lution control equipments.

(c) and (d): Efforts are constantly onto
conserve petroleum products which also re-
sults in pollution abatement. The petroleum
Conservati Research Association and the oil
companies are taking appropriate measures for
promoting conservation of petroleum products
invarious sectors of the economy.

AIDS Through Blood banks

782.SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the Minister of HEALTH FAM-
ILY WELFARE be pleasedto state:

(a) whetherthe Governmentare aware of
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instances of HIV positive blood being given to
patients by blood banks,

(b) if so, the number of such cases re-
ported from each State during last year, and

(c)the actiontaken/proposedtobetaken
tocheckrecurrence of suchinstances?

THEMINSTEROFHEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a)and(b) Whilesuchcasesarebeingreported
inthe Press fromtime to time the Government
have received reports inrespect of four cases
only from Chandigarh, Bangalore, Hissarand
Delhi

(c) To ensure supply of blood free from
HIV fortransfusion andto check recurrence of
suchinstances, Govt havelaunchedacompre-
hensive programme of providing HIV testing
facilities alioverthe country 180ZBTCshave
beenestablished Linkages havebeenprovided
to all the government, private and voluntary
bloodbanks Districtlevelbloodbanks handling
small quantities of blood are being provided
Rapid TestingKits Moreover, regulatory mecha-
nismunderthe Drugs and Cosmetics Acthas
beentightened

[ Translation)
Spurious and Sub-Standard Drugs

783 SHRICHHEDI PASWAN Willthe
Ministerof HEALTHAND FAMILY WELFARE
bepleasedtostate

(a)whetherthere hasbeenincreaseinthe
sale of spunous and sub-standard drugs as well
as cosmetics in the country at present, and

(b) ifso, the stepstakentoputanendtio
suchmanace?

THEMINSTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a) Nosuchinformationis available
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(b) To prevent to sale of Spurious and
Sub-standard Drugs, the State Government/
Union Terntory Administrations have been ad-
visedtostrengthenboth the enforcementma-
chinery andfacilitiesfortesting financial assts-
tance hasbeen provided to the States forthe
later Establishment of three Regional Drug
Testing Laboratones hasbeen approvedforthe
8thPlan

SCs/STsCensus

784 SHRISHIBUSOREN Willthe Minis-
terof HOME AFFAIRS be pleased to state

(a)whetherpopulationoftrebles andsched-
uledcastes has decreased in Biharas perthe
latestcensus

(b)ifso thenumberthereofas perthe 1981
and 1991 census

(c)whetherthe Governmentare aware that
inanumberoftnbalandhilly areas the names
of many persons hadbeen leftoutduringthe last
census

(d) if so whether the Government have
conductedany enquiryinthisregarfd and

(e)1fso the outcome thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYEED) (a)No Sir

(b) Doesnotarise

(c)Nosuchcomplaintwasreceivedbythe
Government atthe time of the lastcensus

(d) Does notarise

(e)Doesnotarise

- [English)

Seawalls

785 SHRITHAYILJONANGALOSE Wil
the Minister of WATER RESOURCES be
pleasedto state
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(a) whetherthe Govemmentof Keralahas
requested the Union Government forfinancial
assistance forthe construction of seawalls to
preventseaerosion;and -

(b) if so, the details thereof and the action
taken by the Governmentthereon?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES(SHRI P.K.
THUNGON): (a) and (b). Topreventerosionby
sea, the Govemment of Keralahad requestedfor
Central Loan Assistance amounting to Rs.
193.50crores in November, 1992 forthe con-
struction of new seawalls and reformative works
of old sea walls. However, no Central Loan
Assistance was releasedin view of the National
Development Council’s decision (Dec., 1991)
for discontinuingfunding of suchschemes after
March, 1992.

Gas Reserves

786. SHRIMATI SURYAKANTAPATIL:
Wilithe Ministerof PETROLEUM AND NATU-
RAL GAS be pleasedto state:

(a) thetotal gas reserversfoundsofarin
the country;

(b) whetherthe gas available is less than
the total gas committed; and

(c)if so, the reasons thereforandthe mea-
sures are beingtaken toimprove the situation?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF PETROLELUM AND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA): (a)
The country has approximately 700 BCMbal-
ance recoverable reserves.

(b) ltis estimated that with the available
gas, itwould be possible to more orless meet
the firm commitments made.

JULY 29,1993

Whitten Answers 208
(c) Does notarise.

[Translation)
Subsidy on Petraleum Products

787.SHRIDILEEP.SINGHBHURIA: Will
the Ministerof PETROLEUMAND NATURAL
GAS be pleasedtostate:

(a) whether the Government propose to
give subsidy on petroleum products; and

(b)itso, the rates of subsidy thereforandthe
names of the petroleum products on which
subsidy is likely to be given?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF PETROLEUM AND NATURAL
GAS (CAPT SATISHKUMAR SHARMA): (a)
and (b). Government at present present
Subsicdies the prices of kerosene, LPG, Naph-
tha/FO/LSHS (only fertilizer use), HSD, Bitu-
men (Packed) andparaffinwax. The subsidyon
these productsis estimatedtobe about Rs. 7643
croresfortheyear 1993-94

[English]
Allotmentof LPG Agencies

788. SHRIRAMNAIK: Willthe Minister of
PETROLEUMAND NATURAL GASbepleased
tostate:

(a) whetherthe Oil Selection Board orany
other Advisory Committee decides the persons
towhomthe petrol/diesel retail outlets and LPG
agencyistobe granted;

(b) if so, the particulars of agencies which
were cleared by the selection committee during
January and February 1993;

(c) whether there were other directions
from his Ministry to the concemed Corporation
forallotment of such agenciesin Memberwhich
were notrecommendedby the selection com-
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mittee; and

(d) if so, the details thereof':7

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PETROLEUMANDNATURALGAS
{CAPT SATISHKUMAR SHRAMA) (a) Selec-
tion of dealerships/distributorships is made by
the Oil Selection Boards and also at the discre-
tion of the Governmentin exceptional circum-
stances.

(b) to (d).Whereas Oil SelecTion Boards
had not recommended any candidate during
January - February, 1993, one retail outlet
dealership and one LPG distributorship were
allotted at Mumbai (Bombay) under the discre-
tionary powers of the Government.

Opesations in RML Hospital

789. SHRIRAUJNATHSONKARSHASTRI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state:

(a) whether attentioreof the Government
has been drawn to the news-item captioned
“Devious operations rake in the bucks while 40
die at RML’ appearing inthe ‘Indian Express’
datedMay 4, 1993;

(b) if so, the reaction of the Government
thereto; and

(c)the corrective measurestakeninthis
regard?

THEMINISTEROFHEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAD):
(a) Yes, Sir.

(b) and(c). The allegations made outinthe
saidnews item are notcorrect. Out of all Balloon
Mitree Valvulo Plasty (BMV) done til May,
1993 only two patients died.

Migrantsinindia

790. SHRIMADAN LAL KHURANA: Will
the Ministerof HOME AFFAIRS be pleasedto
state:

SRAVANA7,1915 (SAKA)

Written Answers 210

. (@)the numberofcitizens of India residing
inthe capacity of migrants/displacedpersonsin
thecountry;

(b)the places fromwhere these migrants
havecome;

(c)the places where they are residingand
the reasons for theirbecoming migrants;

(d) thefacilities providedto these migrants;
and

(e)the stepstaken by the Governmentto
ensure their smooth return to their original
places?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a)and (b). The Indian citizens who
migrated to India as displaced persons are
known as ‘repatriates’. The number of repatri-
ates and the countries from which they have
comeare as under:-

fromSnlLanka - 335319
fromBurma - 210315
fromUganada — 5775
fromMozambique - 2300
from Vietnam - 2055
from Zaire - 110

(c) Therepatnates are residing in various
States all over India. They had to leave the
countriesthey wereresidingin owmgtd unfavor-
able political conditions obtamningin those coun-
tries.

(d) The eligible repatriates were provided
with relief and rehabilitation assistance as per
the approvedschemes.

(e) The repatriates came back to re-settle
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inIindiaand therefore the question oftherrreturn {b) whetherthe basicamenities like drink-
tothe countries from which they came would not 'ng water education and health have been
anse providedtothe staff and

Welfare Targets

(c)1fso, the details thereof?"
791 SHRIRAMCHANDRAVEERAPPA

Willthe Minister of COAL be pleasedto state THEMINISTEROF STATE INTHE MIN-

“ISTRY OF COAL (SHRIAJITKUMAR PANJA)
(a)the welfare targets fixed for CCL during (a) Thefollowing were the welfare targets for

1991-92and 1992-93 CCLfortheyear1991-92and 1992-93
T991-02 1992-93
Housing 2000 2500
Additional populationto be covered
by watersupply 15000 12500
Family Planning 2500 2500
Canteens - 1
School Bulldings 3 2
Hospital Buldings - 2
Ambulances 6
Roads 25 Kms 54kms
(b) Yes Sir Hosptials 19
(c) The details of ameities provided tocoal Indoorbeds 842
mine workers of CCL are as under
Medical Officers 291
(1) No ofhousesavailable 62,050
X-Rayplants 19
(n) Populats fcovered by
able water supply 3,59,545 Ambulances 120
(1) Educational Institutions 190 Inaddition tofamily welfare programmes,
campsforeye diseases, dental care etc are
(v)Medical facilties undertaken Twonship Departimenttakescare

of maintenance of sanitation, water supply,
Dispensaries % electricity, roads and other repair work
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[ Translation)

Withdrawal of Custom Duty onImport of

Coal
792 SHRIMATI BHAVNA
CHIKH LIA
DR RAMESHCHANDER
TOMAR

Will the Minister of COAL be pleased to
state

(a)whetherthe Governmentof Gujaratthe
requested the Union Governmentto withdraw
custom duty on importto coal

(b)ifso the details thereof and

(c)the decisiontaken by the Government
thereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
(a)to(c) ChiefMinister of Gujarathad sought
permission of Government of India forimport ot
callfor Sikka Thermal Power Stationwithwariver
. of customs duty Areplyhadbeensenttohim
informingthatcoal canbe reely mportedas per
the present export and import policy and that
there was no need for any license/permission
from Government of India for import of coal
However, mportduty atthe prevalentrates has
tobe paid on suchimports

Ministry of Coalis ofthe opinionthatimport
ofcoalfor Sikka Thermal Power Station was and
Isnotnecessary Inview of significantimprove-
ments in production and despatches of coal in
the country, coalrequirements ofthis stationcan
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[Enghsh]
Coachingto SCs/STsin Gujarat

793 DR K D JESWANI Wilithe Minister
of WELFARE be pleasedto state

(a) the number of coaching centres
organised in Gujarat to give coaching to the
Scheduled Casts and Scheduled Tnbe students
seekingadmissiontothe Navodya Vidyalayas
duringeach ofthe lastthree years

(b)the numberot SCs/STs seekingadmis-
siontothe Navodayas Vidyalas dunngthe each
ofthelastthree years

(c) the number of students of the above
categones who were given coaching at the
respective centers during the above penod

(d) the number of students among them
who actually appearedforthe entrancetest and

(e)thenumberof suchstudents whopassed
thetest?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) to (e) Navodya
Vidyalayas samitiis not organising any coach-
ingcentres anywhere in India including Gujarat
togivecoachingto SC/ST candidates seeking
admission to the Navodaya Vidyalayas The
details of the SC/ST candidates registered ,
appeared selected inthe sectiontestforadmis-
stonofthe Nobody Vidyalayas in Guaratduring
each of the last three years, are given here
under,-

1990-91 1991-92 1992-93

sC ST sC ST sc ' srT
(a) Registered 812 736 998 884 101 640
(b) Appeared 764 TR 878 786 a72 598
(c)Selected % 67 ¥ 225 e’
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InallNavodaya Vidyalayas, includingthose
in Gujarat. admission is grated to a maximum
8 students in class VI only subject to their
qualifyinginthe admissiontest. Outthese, there
is reservation of SC/ST in Proportion to their
population in the concerned district subject to
the minimum national level of 15%and 71/2for
SC and ST respectively.

[Translation]
Ambedakar Birth Centenary Programmes

794. SHRI ANAND AHIRWAR: Will the
Minister of WELFARE be pleasedto state:

(a) whether the information regarding
Ambedakar Birth Centenary Programmes has
since been collected;

(b) if so, the details thereof; and

(c) if not. the reasons f8r delay In this
regard?
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ernments/UT administrations/Central Minis-
tries/Departments.

[English)
Expansion of Oil Refineries
795.SHRIN.J. RATHVA: Willthe Minister
of PETROLEUM AND NATURAL GAS be

pleasedtostate:

(a) the details of oil refineries which are
proposedto be expanded;

(b) the progress made sofarinthis regard;

(c) the extentto which refiningcapacity of
each ofthemis proposedtobeincreased; and

(d)the expenditure to be incurred oneach
refinery?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF PETROLLEUM AND NATURAL
GAS (CAPT. SATISH SHRAMA): (a) to (d).

THE MINISTER OF W*  ARE (SHRI The details regarding location, capacity, cost
SITARAMKESRI): (a)to(c) ne up-to-date and status of the expansion. modernisation
information s stillawaited frc e State Gov- proejcts of oil refineries are give below:-

Name oft, ...tonal Estimated States of
Project capacity cost the project
Location proposedto (Rs.in
becreated Crores)
1. Guwahati 015 020 Projectis
Refinery alomost
. complete.
2 Digboi 0.15 346.34 proejctis
Refinery under
Implementation.
3 Bongaigaon 1.00 222,90 Projectis
Refinery & underimp-
Petrochemicals Ltd. lementation
4 CochinRefinery 3.00 481.24 Proejctis
Limited ~ under imp-

lementation
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Name ofthe Additional Estimated States of
Project capacity cost the project
Location proposedto (Rs.in
becreated Crores)
5. Gujarat 3.00 574.00 Project
Refinery proposalis
underconsi-
deration of
the Gowt.
6. Barauni
Refinery 0.50 Project Proposal; for
covered Haldiua
under Barauni
Halduia Pipelneis
Barauni being
crude processed.
Pipeline
Proposals,
costof
whichis
estiamted
atRs.623.94
crores.
7. Madras 0.90 38.00 Proejctis
Refineries implemented.
[Transfation THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
Issue of Identity Cards SAYEED): (a) 2.85 lacs identify cards in the

796. SHRIL VILAS MUTTEMWAR: Will
the Minister of HOME AFFAIRS be pleasedto
state:

(a)the progress made inissue of Identity
Cardstolndian Citizens residing in the infiltra-
tion affected and border areas of the country,
State-wise;

(b) whether Indian Citizenship is being
ascertained before issue of such cards; and

(c)the time by which the scheme is likely
tobe fully implemented?

border districts of Rajasthanand 68.000 identify
cards in the border distracts of Gujarat were
issued by the respective State Governments
under the Pilot Scheme. It has been decided to
take up the scheme of issuingidentify cards in
theirfiltration prone areas of the States of Assam,
Megahalya, Mozroam, Tripura, West Bengal,
Punjab and the remaining such areas of the
States of Rajasthan and Gujarat.

(b) Ascertainingthe citizenship status of an
individual, towhom anindity cardistobeissued,
forms a part of the verification process. How-
ever, possession of anidentity cardis nota proof
of his being acitizen of India.
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(c) No specific time limitfor fullimplemen-
tation of the scheme has beenfixed.

[English]
Ground Water Institute

797. SHRI J. CHOKLA RAO: Will the
Ministerof WATER RESORCES be pleasedto
state:

(a) whether the Government of Andhra
Pradesh has requested the Union Government
torthe establishment of Ground Water Institute
inthe State; :

(b) if so, the details thereof; and
(c)the actiontaken thereon?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
THEMINISTEROF STATEINTHEMINISTRY
OF WATER RESOURES (SHRI! P.K.
THUNGON): (a)and (b). Yes, Sir. The Govemn-
ment of Andhra Pradesh has requested the
Union Government for locating the proposed
National Training Institute for Ground Water at
JawaharNagarin Hyderabad.

(c) Besides the request of Government of
Andhra Pradesh, proposals have also been
received from the Governments of Haryana,
Bihar, Madhya Pradesh, Karnataka, Uttar
Pradesh and Union Territory of Chandigarh for
locating the Institute in the respective State/
Union Territory. Therefore, with a view to select
the mostappropriate site for the Instute, a Site
Selection Committee was constituted by the
Government. The report of the Site Selection
Committee has been received by the Govemn-
mentandits recommendations are beingcon-
sidered. '

Foreign tours by Ministers

798. SHRI MULLPALLY
RAMCHANRDAN:
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SHRIANNAJOSHI:

DR. D. VENKATESHWARA
RAO:

DR.K.D.JESWANI:

Will the Minister of HOME AFFIARS be
pleasedtostate:

(a) the details of Ministers and Members of
Parliament who went abroad during the first six
months of 1993; and

(b) the amountof expenditure incurred on
these visits?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED); (a) and (b). Details of tours abroad
of Ministers and MPs are not maintained by the
Ministry of Home Affairs.

The Pay and Accounts Offices, Cabine
Affairs, has reported that it has received/paid
bills ofthe rtne of Rs. 5,26 ,654/- on account of
foreign tours of Ministers from January '93to
June’'93.

Information relating to Members of Parlia-
mentis available inthe Lok Sabha/Rajya Sabha
Secretariat.

Environment of Impact of Water Re-
sources Development Proejcts

799. SHRIMANORAJANA BHAKTA:
Willthe Ministerof WATERRESOURCES
be pleasedtostate:

(a) whetherthe Govermenthave adopted
any norms strategies to minimise the environ-
mentalimpact of water resources development
project; and

(b) if so, the details thereof?
THEMINISTEROF STATE INTHE MIN-

ISTRY OF URBAN DEVELOPMENT AND
THEMINISTEROF STATEINTHEMINISTRY



221 Written Answers

OF WATER RESOURCES (SHRI P.K.
THUNGON): (a)and (b). Yes, Sir. The Ministry
of Environment & Forests have formulated a
national Conservation Stretchy andpolicy state-
menton Environmentand Development. The
document inter-laialays down strategy forac-
tion in respect of conservation of wateras well
as development polices from environmental
parepacitives in respectofirrigation. Ministry of
Water Resources have volved anational Water
Policy inthe yeas 1987, which has laid down
emphasis onthe needforplanning, implement-
ingand operating the water resources projects
duly minimising the adverse impacts. Central
Water Commission has evolved guidelines for
Sustainable. Water Resources Development
andManagementin 1992. These Guidelineslay
down methodologies for caring out Environ-
mental Impact Assessment, preparation of
Environmental Impact Statements and Envi-
ronmental Management Plans, witha view to
minimies adverse environmental impacts in
water resources projects.

[ Translation)
Special Courts for SCs/STs

800. SHRIMATISHEELA GAUTAM: Will
the Minister of WELFARE be pleasedtostate:

(a) whetherthe National Commussion for
the Scheduled Castes and the Scheduled Tribes
has recommendedthatthe special courts should
be set up in each of the States to settle the
pending cases of atrocities on SCs/STs;

(b) if so, the states where such courts have
beenset up;

(c) whether the Union Government pro-
Posetointtiate effective measurestoset up such
Courtsinallthe States; and

(d)if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The National Commis-
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sionforScheduled Castesand Scheduled Tribes
in their Report on ‘Atrocities on Scheduled
Castes and Scheduled Tribes; Causes and
Remedies’ submitted in 1990, inter-alia, ob-
served/recommendedthatdesignating existing”
Sessions Courts as Special Courts underthe
Scheduled casts and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989 will not
ensure priority attentionfor atecity cases. There
should be Special Courts exclusively foratroc-
ity cases. There should be Special Courts
exlsucie foratrocity cases. Where the number
of atrocity casesin aDistrict does notprovided
adequate workload there shouldbe initiating
Special Courts covering two or more districts
invested withthe powers of additional Special
Courtsfor each of the Distracts.

(b) to (d). Alithe State Governments and
U.T.administrations except Arunachal Pradesh,
Mizoram and Nagaland have specified existing
courts of Sessions as the Special Courts fortrail
of offenses underthe Scheduled Castes andthe
Scheduled Tribes (Prevention of Atrocities act,
1989.

The State Government of Rajasthan has
setup ten exclusive Special Courts for trying
atrocity cases atJaipur, Ajimer, Udiapur, Jodh-
pur, Kota, Bikaner, Metra, Pali Pratapagrh and
Alwar, Similarlay, Government of Andhra
Pradesh has set up three exclusive courts at
Guntur, Chittoorand Mahbubnagar. xyz

AbductioninJ&K

801.SHRIGIRIDHARILAL BHARGAVA:
Willthe Minister of HOME AFFAIRS be pleased
tostate:

(a) the number of Governmentemployees
andtheirfamily members abductedby the ter-
rorists organisations in Jammu and Kashmir
duringthe lastthree months;

(b) the steps taken by the Governmentto
getthemreleased; and
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(c)the measures proposedto be adopted
by the Governmentto check such activities of
the terrorists?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a)to(c) 22 Governmentemployees
and one family memberwere abducted during
April-June 1993. All possible efforts are made
by the Govemment for release wheneversuch
incidents occur.

The pressure against the militants has
beenstepped up, security measures in sensi-

tive areas have beentightenedand patrollingin®

such locationsintensified.
Agreementwithlran

802. SHRIBRIJBHSHABN SHARAN
SINGH:
SHRISATYADEO SINGH:
PROF.PREMDHUMAL.:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whether Indiaand Iranhave agreedto
extend cooperation the field of oil;

(b)if so, the details thereof;

(c)whetherlranwouldincrease exportof oil
to India; and

(d) #so, the extentthereof?

THEMINISTERQOF STATE IN THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT.SATISHKUMAR SHARMA): (a)to(d).
AMemorandum of Understanding (MOU) has
been signed between the Governments of Iran
andindiawhich interaliacovers the study of he
feasibility of bringing natural gas from Iran to
India, expangion of trade in crude by mutual
negotiations, bilateral cooperationin explora-
tion, production, engineering & construction,
research and development and setting up of
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fertilizer plants.

[English)
Water Sharing with Bangladesh

803. SHRI SANAT KUMAR
. MANDAL: :
SHRI RAJENDRA KUAMR

SHARMA:

Will the Minister of WATER RE-
SOURCESbepleasedtostate:

(a) whether attention of Government has
beendrawntothe newsitem captioned ‘Bangla
steps up pressure on India over Ganges water
appearinginthe’ Economic Times’ dated May
21,1993;

(b)ifso, thelatest position regarding Ganga
watersharing;

(c) whether before signing on agreement
with the Bengladesh Government the Union
Government propose to consult the Govern-
ment of West Bengal onithe various a aspects
of water sharing; and

(d)if notthe reasonstherefor?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF WATER RESOURCES (SHRI
P.K. THUNGON): {a) and (b). The news item
emanatingfromDhaka indicate that Bangladesh
would press forasotutionfor sharing of Ganga
wages with India. Forsharingof waters of Ganga
and other major rives, Indo-Bangladesh Joint
Committee of Experts had exchange of their
views last time at Dakha in March, 1993. this
Committee was constituted as a follow-up of
Bangladesh Prime Minister’s visit to India in
May, 1992.

(c) Yes, sir.

(d). Doesnotarise. -
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Construction of Roads and Bridges

804, SHRI G.M.C.BALAYOGI: Will the
Ministerof PETROLEUMAND NATURAL GAS
be pleasedto state:

(a) whetherthe Governmenthave sanc-
tioned any amountforthe construction of brigand
roadsin K.G. Projectarea of ONGC; and

(b)1f so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUMANDNATURAL
GAS (CAPT. SATISHKUAMR SHARMA): (a)
No, Sir.

(b) Doesnotarise
Militancy inHimachal Pradesh

805. SHRISANT RAM SINGLA:
SHRIVIJYANAVAL PATIL:
SHRIGURUDAS KAMAT:
SHRID.VENKATESHWARA

RAO:
SHRISAROJDUBEY:
SHRIK. PARADANI:
SHRIDAU DAYAL JOSHL:

Willthe Minister of HOME AFFARIS be
pleasedto state:

(a)whetherthe militancyis spreadingtothe
border areas of Himachal Pradesh;

(b) whether ISI of Pakistan in setting up
training centres f or militant close to the border
areas;

(c)ifso, the details thereof; and

(d) the action proposed to be takeN to
remédy the situation ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT)(a)to(d). Suchinstances have cometo
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the notice ofthe Govermment .State Administra-
tion is alive to the situation and is taking all
necessary andappropriate measeus, including
intesified combing operations and strengthen-
ingofdeployment etc. To ensure bettercoordi-
nationandsharingofintelligence, a Crore Group -
has been constituted in the Ministry of Home
Affairs, whichis holding periodic meet\lngs.

Coal Projects

806. SHRIPRAKASH V. PATIL: Willthe
Minister of COAL be pleasedto state:

(a) the details of the cost of each coal
projectinthe Public Sector;

(b) the per ton cost production of coal in
differentcoal proejcts;

(c)the additional coal production like; upto
be generatedby each projectafterthe proposed
additional investment in the Coal India Limited
and Singareni Collienes Company limited dur-
ingthe eight Plan; and

« (d) the estimated cost of coal production
perton afterthe additionalinvestment?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF COAL (SHRI ARJIT KUMAR
PANJA): (a)to(c). The details of costof each on-
going mining project costing Rs, 50 crores and
above sanctioned by the Govermeritin Coal
IndiaLtd. (CIL)and Singareni Collieries Co.Ltd.
(SCCL) alongwith the cost of productiori likely to
beavailable from, these projectduringthe Eighth
Five YearPlanare giveninthe enclosed state-
ment.

(d) The estimated cost of codproductionis
workedoutonthebasis of pre level prevailing at
thetimetoformulatian/sanction of proejctstack-
inginto accounttargeted protection andsanc-
tioned capital outlay. However, this estimatior
wouldveryoverthe years dependingoninfiation
incost of inputs, increase in wages etc.
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[Translation]

Cholerain U.P.

807. SHRIPANKAJCHOWDHARY:
SHRI JANARADANMISRA :
SHRI BRAMHANAND
MANDAL :

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether several district of Uttar
Pradesh have been affected by cholera
during the current years ;

(b) if so, the number of deaths reported
due to choleane during the above period ;
and

" (c) the remedial steps taken to cheek
cholera in the State?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKAR
ANAND) : (a) Yes, Sir.

(b) One death has been reported by the
State Govt. from the district of Hardoi.

(c) The State Government have taken
the following steps ; Supply of safe drinking
watercurbing consumption of unhygic foods
items, timely treatment and health educa-
tion.

Construction of Dams

808. DR. MAHADEEPAK SINGH
SHAKYA :
SHRI NITISH KUMAR :

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the number of big dams constructed
- the country by the end of the eighties ;

(b) the number of families who were ren-
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deredhomesless as aconsequenceofthe con-
structionofthese dams;

(c) whether the Government have com-
pleted the rahabitation work far all of these
families;

(d)if not, the number of the families which_
couldbe rehabittatedby the end ofthe eithiesand
the amountspentforthe purpose; and

(e) the time by which the raining families
are likely to be rehabilitated?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
THEMINISTEROF STATEINTHEMINISTRY
OF WATER RESOURCES (SHRI! P.K.
THUNGON): (a) A total of 29 38 major dams
havebeenconstructedinthe countrybytheend
ofthe Seveneth Plan.

(b) to (e). Irrig ation of Hyudro-electric
projects areimplemented by the State Govem-
ments andinformation on area ofland acqured
with the number of families displaced and the
number of familieg rehabilitated, amount spent
forthe purpose is notmaintainedby the Centre,
except forafew sected projects,. for resettlie-
ment and reahabilitation of project affected fami-
lies, the State Governments have their own
polices. the resettlement and rehabiltation of
porject affected people are carried out by the
State Governments based ontheir respective
polices and as apart of the project activity.

Atrocitieson SCs/STs

-809. SHRIRAJESH KUMAR:
SHRIMATI SHEELA
GAUTAM:

Willthe Minister of WELFARE be pleased
tostate:

(a) the number of cases relating to rape,
murder andatrocities on Scheduled Castes and
Scheduled Tribes pendingin various courtsand
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the number of such cases disposedof duringthe
lastthree years, State/Union Territoriy-wise;

(b) the steps being taken by the Govern-
mentto dispose of these cases expeditiously;
and

(c) the steps being taken by the Govern-
mentto check suchincidentsinfuture?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI)(a) Theinformationis being
collectedfromthe State GovernmentandU.T.
Administrations.

(b) and (c). Alithe State Govemments and
U.T. Administrations expect Aruanchal Pradesh
, Mizoram and Nagland have specied exising
Courts of Sessions as the Special Courts forthe
tnal of offences underthe ScheduledCastes and
he Scheduled Tribes (Prevention of Atrocities)
act, 1089

The State Government of Rajasthan and
Andhra Pradesh have set up ten and three
except Special Courts fortrying such cases.

The States/UTsarerequestedeveryyears
tosendproposalforseekingcentral assistance
at 50:50 basis for setting up Special Courts.
During 1993-94, aprovition of Rs, 650lakhs has
beenmadeinthe Budgetforimplantationof PCR
Act, 1955and SCs/STs (Prevention of Atricities)
Act, 1989.

Under the SCs and STs (Prevention of
Atrocities) Act, 1989, stringent punishmenthas
been provided to those commiting atrocities.
There are also detailed guide-linesissuesothe
States and UTs suggesting various precenation
any, preventive, punitive an rehabilitative mea-
sures to prevent crimes against Scheduled
Castsand Scheduled Tribes.

Aconference of Chief Ministers underthe
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Chairmanship of Prime Minister was held on 4-
5th Octoher, 1991 on preventation of atrocities
onSCsandSTsinthisregard. The Conference
made a number of recommendations which
were forwared to all the States and UTs for
necessary action. With aview to preventingthe
incidence of atrociteis against SCs/STs the
Govt. of India consider that with grodual im-
provements in their socio -econoimic life,
atrociteis will atomatically recede, Special
Central Assistace to Special Component Plan
of Rs, 247 crores hasbeen providedinthebudget
for allocation to various States/UTs for this
purposeduring 1993-94.

[English]
Supply of Kerosens to States

810.SHRITEJNARAYAN SINGH:
SHRIHARIBHAI PATEL:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whether each State/Union Territory is
supplied withkerosene as perits demand;

(b) if not, the quantity of keronsene de-
manded by each State since April 1993 andthe
acutal quantity supplied month-wise; and

(c)the prove atwhich kerosneis beingsold
ineach State?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF PETROLEUMANDNATURAL GAS
(CAPT SATISHKUMAR SHARMA): (a) to (b).
SKOis adefiitproduct andtherefore, ithas not
been possible to meet the full demand of the
States. The monthly allocation to States since
April, 1993is given in attached statement

(c) The information is given in attached
Statement
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| Translation]
Fake Piority Vouchers for LPG

811 SHRIGOVINDACHANDRAMUNDA
Willthe Minister of PEROLEM AND NATURAL
GASbe pleasedto state

(a) Whether the Government have re-
ceived any information about the fake priotiy
vouchers for LPG connectionissuedby the New
Dethimarket division of the Indian Oil Corportion
dunngthelasttwoyears

(b)ifso thedetailsthereof and

(c)the stepstaken orproposec;tobetaken
by the Government to check such practice
infurture?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF PETROLEUMANDNATURALGAS
(CAPT SATISHKUMAR SHARMA) (a)No
Sir

(byand{(c) Donotarise
TerrornisminTeral

812 SHRI PRABHU DAYAL
KATHERIA
SHRICHETANP S CHUHAN
SHRIRAJENDRA AGNIHORI
SHRIBALRAJPASSI
SHRI SANTHOSH KUMAR
GANGWAR

Will the Minister of HOME AFFAIRS be
pleasedtostate

(a)the number of terrotist indications which
took place inthe Terairegion of Uttar Pradesh

during the alstfour months,

(b) the number of terntoists killed and ar-
rested inthe region dunng the above perod,

(c) the number of civillans and secunty
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personnel killed and injured by terronstsinthe
region,

(d) the details of compensation paidineach
case,

(e) the details of assistance providedto the
Governmentof Uttar Pradesh to contain terror-
ismintheregion and

(f) the special measrues being taken to
checksuch incidents?

THEMINISTEROF STATEINTHE MINIS-
TRY OF HOME AFFAIRS (SHRI RAJESH
PILOT). (a)to(c) Accordingto availavieinfor-
mation, 19incidents of terrotists violance took
pladeinthe Terairegion of Uttar Pradeshdunng
the lastmonths 8terronsts were killedand21
were arrested dunngthe peirod 15civiians and
3policemenwere killed and 3 civiians injued

(d) According to available information re-
ceivedfrom State Government compensation
@ Rs 20,000 was paid to the dependents of
personskilledand @ Rs 500to injuredpersons

(e) A special grant of Rs 10 crores was
releasedtothe state Governmenttostenghen
the police administrationinthe Teraiarea Ad-
ditionalpara miltaryforces were also deployed
inUP

(f) The State A iministration i1s keeping a

close watch ana t \ning necessary steps to
containterroists actvitis Inthe region

[English]
Insurgency in North-East
813 SHRICHITTABASU
SHRIKESHRILAL

SHRIBIRSINGMAHATO

Will the Minister of HOME AFFAIRS be
pleasedtostate
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(a) whetherthe Union Governmenthave
conducted any review of the insuragency situa-
tion prevailinginthe North -Eastern States;

(b) if so, the outcome thereof;

(c) whether the any assistance as been
provided to these State Governments to
effcetively tackle the situation during the current
year; and

(d)ifso, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a) Yes, Sir. The last:such review
was conductedon8July, 1993.

(b) The needtoevolve acoordinated action
planto deal with the problem of insurgency for
the North-Eastas awhole was underlined. The
State Governments were advised to gear up
theirlaw and order machinery to deal with the
insurgents more effeively. Particularemphaiss
was laid on timely sharing of information about
the activities of insrugents for effetive action
agaisntthethem by the concerned State Gov-
ermmments.

(c) Yes, Sir.

(d) Central para-miliary forces have been
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providedtothe States inthe North-eastren re-
gion to assistthemin dealing with insurgents
and to ,maitain law and order. Sophisticated -
arms and ammunition have been allocated to
these states forthe use of he their police forces.
Assistacne for modernization otthe policeforces
ofthese stacsisalsobeingcontinued.

Coal Production

1SUNDHARA
» pleased

(a) the target setlorcoal production during
1992 and the actual achievement made during
thatyearcompany-wise;

(b) the target set for coal production be-

|

~ tweenIstJanuaryand 30thJune, 1993 andthe

actual production achieved during this period;

(c) the target set for Eighth Plan for the
production of coal by different coalcompanies;
and

(d) the effortsmade to achieve the target?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF COAL (SHRIAJITKUMAR PANJA):
(a) and (b). The details of target and actual
production of coalinthe country during 1991-92,
1992-93 andJanuary June 1993 are as under;-

(}nillion tonnes)

1992-93*

Company 1991-92 Actual Actual 1:1:93 to 30.6.93*
Target Target Target Actual
cal India
mited 203.00 204.14 210.00 211.19 "112.26 116.48
* ‘ngareni Collieries
ompany
Limited 20.50 20.58 23.40 22.51 12.75 13.39°
Others
(Captive
Colleries) 4.50 4.56 4.80 4.53 2.43 223
All India 228.00 229.28 238.20 238.23 127.44 132.10

* Provisional.
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(c)and(d). Thetargetof coal productionfor

the terminal year of 8th Five Year Planis 308

milliontonnes (CIL-270 SCCL-33.00 and Oth-

ers- 5.00). . This target will be achieved by

production contibution from existing mines, on-
sicts aswellasthe newproiects,

piansiation;

Special Employment Exchanges for
- Handicapped Persons

815. SHRIUDAYPRATAP SINGH
SHRI RAM LAKHAN SINGH
YADAV:

Will the Minister of WELFARE be
pleased to state:

(a) whether some special employment
exchanges have been opened for the handi-
capped persons;

i) if so. the their locations and the
number of handicapped persons registered
with them; and

(c) the number of handicapped persons
who got employment so far through these
cxchanges?

THE MINISTER OF WELFARE ((SHRi
SITARAM KESRI): (a) Yes, Sir.

(b) and (c). A list of special employment
oxchanges is given in the attached state-
ment out of 2,36,923 handicapped persons
1oaistered with these special employment
oxchanges, 48,8996 persons have got em-
ployment as on 321.12.1992.

STATEMENT
Addresses of the Special Empioyment
Exchangesforphysically Handicapped (Run-

ning)

. The Regional Empioyment Officer
Special Employment Exchange for
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Physically Handicappped
Azamabad, Hyderabad - 500 020

The Employment Officer

Special Employment Exchange for
Physically Handicapped Barrack
No. 1/E-5, Block A, Qurzon Road,
New Dalhi 110001,

The Employment Officer

Special Employment Exchange for
Physically Handicapped Block No.5,
CrescentRoad, High Grounds, West
Bangalore-560020.

The Special Employment Officer
Special Employment Exchange for
Physically Handicapped Merchantile
Chambers, 3rd Floor, Greham Road
Ballard Estate, Bombay-400 00I.

The Sub-Regional Employment
Officer

Special Employment Exchange for
Physically Handicapped Block No.2,
GillRoad, Ludhiana, Punjab. .

The Assistant Director

Special Employment for Physically
Handicapped 33 niount Road,
Nandanam, Mgdras-600 035.

The Special Employment Exchange
Officer - :
Special Employment Exchange for
Physically Handicapped Behala In-
dustrial “state, 620 D.H. Road,
Calcutta-700034.

The Employment Officer :
Special Employment Officer Ex-
change for Physically Handicapped
G.T. Road, kanpur-208 002.

The Employment Officer .

Special Employment Exchange for
Physically handicapped Nandavanam
Road, Palayam, Trivandrum, Kerala.
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10.

11.

12.

16

18.

The EmploymentOfficer

Special Employment Exchange for -
Physically Handicapped 965, Wright
Town, Jabalpur-482001.

The Employment Officer

Special Employment Exchange for
Physically Handicapped Combined
labour Building, Bailey Road, Patna-
800001 (Bihar).

The Employment Officer

Special Employment Exchange for
Physically Handicapped 1282, Sec-
tor 13-C, Chandigarh-168 018
(Haryana).

The Employment Officer

Special Employment Exchange fdr
Physically Handicapped Dte. of Em-
ploymentand Training (H.P.)

Stock Plalace, Simla-171002

The Employment Officer

Special Employment Exchange for
Physically Handicapped Jaipur-
302001 “Rajasthan).

The Employment Officer

Special Employment Exchange for
Physicaily Handicapped Dte. of Em-
ployment

FlatNo.367, SahidNagar
Bhubaneswar-751007 (Orissa).

The Employment Officer Special
Employment Exchange for Physically
Handicapped Guwahati, Assam. ,

The Employment Officer

Special Employment Exchange for
Physically Handicapped Agartala,
Tripura.

The Sub-Regional Employment Offi-
eerfor Physically Handicapped, Mothi
Building, Baroda (Guijarat).
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19. The Sub-Regional Employment Offi-
cer for Physicaly Handicapped,
Multistorey Building, Nanpura, Surat,
Guijarat.

20. The Sub-Regional Employment Offi-
cer for Physicallu Handicapped ,
Kooasiwala Bungalow, Junction Plot
Rajkot, Gujarat.

21. The Special Employment Officer
Special Employment Exchange for
Physically Handicapped Salajose
Cross Road, Opp. S.V. College,
Ahmedabad-380001.

2. The Director of Employment
Speciall Employment Exchange for
Physically Handicapped Manipur,
Imphal.

23. The Employment Officer
Specral Employment Exchange for
Physically Handicapped
Visakhapatnam (Andhra Pradesh).

FloodinNorth Bihar

816 SHRIMANJAYALAL: Willthe Minis-
terof WATERRESOURCE be pleasedtostate:

(adwhetherflood-fury inNorth Biharisin
excess of waterinthe nvers flowing from Nepal;
and ’

(b)if s0, the stepstaken by the Government
inthisregard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBANDEVELOPMENT ANDTHE
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCE (SHRIP.K. THUNGON):
(a)and(b). Floods in North Bihar are casued by
excessive rains in Nepal and North Bihar. The
FloodManagementfor Northwas lastdiscussed
between the Prime Ministers of Indiaand Nepal
inOctober, 1992. The remedialmeasuresagreed
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include preparation of project reports for reser-
vons onriver Kosi, Kamla and Bagrhati, Exten-
sion of embankments long rivers atthe border
and early commissioning of Flood Forecasting
stationinthe upper catchement of Nepal.

Anti-Cancerinjection

817. SHRICHETANP.S.CHUAHAN:
SHRIVISWANATHSHASTRI:

Willthe Ministerof HEALTH AND FAMILY
WELFARE be pleasedtostate:

(a) whether the British Charity Cancer
Research has sought the permission of the
Union Government to carry out trial of Anti-
Cancerinjection on Indian patients;

(b)if so, the details thereof; and
(c)the decisionofthe Govemmentthereon?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE(SHRI B. SHANKARNAD): (a)
No Sir,

(b)and (c). Donotarise.
Terrorist Activities J &K

818. SHRIKESHRILAL:
SHRIKRISHANDUTT:
8 PROF. RASA SINGH RAWAT:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the number of incidents of terrorism,
kidnapping, killing, fring and encounterthattook
placeinJammuand Kashmirduringthelastsix
months;

(b)the number of terrorists killed, arrested

andsurrenderedinthe State du ringhe above
penod,

(c) the number of civilians and security
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personnel killed and injured during the above
period;

(d) the details of arms, ammunition and

" othermaterials sezied by the security person-

nel;

(e)the number ofterrorist hideouts busted,
and

(f) the measures taken by the Government
to curb terrorist activities in the State?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (f). The information is being
collected and wifl be laid on the Table of the
House.

[Enghish]
Economic Status of HPCL

. 819.DR.ASIMBALA: Willthe Minister of
PETROLEUMANDNATURAL GASbepleased
tostate:

(a)thepersenteconomicstatus of Hindustan
Petroleum Corporation Limited (HPCL): .

(b) whether HPCL has gone to a new
directionto getviabfe inthe filed of Oil;

(c) it so, the new policy evolved in this
regard; and

(d) the details of production dunng each of
the lastthree yeas?

THEMINISTEROF STATE [N THE MIN-
ISTRY OF PETROLEUMAND NATURAL GAS
(CAPT SATISHKUMAR SHARMA): (a)to (d).
HPCL hasbeen aprofitgeneratingcompany in
the Oil Sector. The details of Physical and
financial performance of Hindustan Petroleum
Corporation Limited (HPCL) during the last 3
years are givenbelow: _
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90-91 91-92 92-93
Refinery Crude Thruput (MMT) 993 8.65 10.38
Sales (MMT) 10.58 11.05 11514
Profitbefore tax ) 201.29 205.74 383.75
(Rs. Cares)
Net Proft ((Rs. Crores) 120.14 129.77 22714
Equity Capite 63.84 63.84 63.64
(Rs.Crores)
Reserves &Surplus 726.91 837.53 - 1039.13
(Rs. Crores) ‘
DebVEquity Ratio 29.71 2575 31.69

Efforts are on by the company toimpriove its performacne further.

Labour Vendsin Delhi

820. MAH. GEN. (RETD) BHUWAN

CHANDRA KHANDURI: Will the Minister of .

HOME AFFAIRS be pleasedto state:

(a) whetherthe Delhi Administration has
taken a decision to open more liquorvendsin
Delhiduringthe currentyear;

(b) if so, the details including the number of
vends presently functioning and the additional

number of verids to be opened;

(c)whetherthereis any proposaltoexpand
he sale of liquorthrough Departmental stores;

{d)ywhetherthe Government have exam-
ined the anti-social fall-outs of such large-scle

increase ofliquorsale outlets;

‘=)whetherthe Governmenthave consid-
~rectinzimpactofsuchastep onprohibition; and

fYifso the derailsthereof?

- MINISTEROF STATE INTHEMIN-

ISTRY OF HOME AFFAIRS SHRI P.M.
SAYEED): (a) andb). Delhihas, atpresent, 14

_ retail vends of for country liquor which are not

considered adequate keepingin viewthecity’s
rising population. There are 173 IMFAL retail -
vends. Openingofmore outlets atsuitable sites
willbe considered dependinguponthe demand.
The policy is to make available sage liquor for
retails sale.

(c) No, Sir.

(d) to (f). No such study Has been con-
ducted. However, therehasbeennolarge scale
incredse in liquour vends. Durihgthe current
financial year, onlytwo country liquorvends and
five IMFL vends have beenadded. The Director-
ate of Prohibition, Govt. of NCT of Delhiunder-
takes various measuresin orderto propagate
prohibition.

[ Trans}ation]

Surgery asa Subjectin Ayurvedic Col-
leges :

821. SHRi PHOLL CHAND VERMA: Will
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the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedto state:

(a) whetherthe Governmentpropose to
introduce the Surgery as a subject in various
Ayurvadic Collegesin Madhya Pradesh; and

(b) if so, the details thereot?

THE MINISTER OF HEALTH AND
FAIMILYWELFARE(SHRI B. SHANKA-
RANAND) : (a) Aurvedic Surgery is already
incorporatedinthe curriculumprescribedby the
Central Council of India Medicine whichis being
followed by the Ayurvedic CollegesinMadhya
Pradesh

(b) Does notarise.
[Enghsh]

Restoration of NormalacyinJ &K

822. SHRIINDRAJIT GUPTA:
SHRISUDHIRGIRL:

SHRI HOHAN SINGH
(DEORIA):

SHRI  RAM  TAHAL
CHOUDHARY:

SHRIKASHIRAM RANA:
SHRIBRAHAMAND MANDAL:
SHRILOKNATHCHOUDHARY:

Wil the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the economic, political and other mea-
surestaken by the Government forthe restora-
tion of normalcy in Jammu and Kashmir;

(b)the progress made in this regard sofar;

(c)the steps taken/beingtakentorestore a
democratically elected Govemmentinthe State;
and

(d) thetime by which elections are likely to
be conductedthere?
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THEMINISTEROF STATE IN THEMINIS-
TRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (d) . Following the dialogue of
Union Home Minister with lieaders of National
Parties, his meeting withformerlegislators and
parﬁame“rrltaﬁansfromthe Stateof J&K, andthe .
visitof amulti-Party Parliamentary Teaminthe
State late lastyear, efforts inthis regard have
been furtherintensifiedinthe recentpast. Min-
ister of State (Internal Secunty ) has visited the
State anumber of times in the pastfew months
andhas metalarge number of people in different
areas and atdifferent levels and also had de-
tained interaction with the officials of the State
Gowt. andLocal Administration. Several senior
level administrative changes have been made
with a view to toning uo an dactivising the
administration. The Governor has alsobeen
touringthe State extensively, and meetingthe
peopleinordertobridge extensively, and meet-
ingthe peoplein ordertobridge the gapbetween
the administrationand the people.

Efforts are alsobeingmade to step up devel-
opmental activities in the State. Discussions
were recently held in Dethi and Srinagar with
various Central and State Govt. Departments
and officials with a view to achieve this objec-
tive. Inordertobringthe misguidedyouthintothe

. mainstream, efforts are also being made to

createmore employment, opportunities forthem.
Discussions inthis regard have also beenheld
with vanious Central Government Departments
and Organisations.

Simultaneously, pressure on the militants
hasbeenfurtherintensified withaviewto reduce
thefearofthegun, andtocreate anenvironment
conducivetothe holding offairandfree elections
inthe State at the earliest.

[Translation)
Development Proejcts For SCs/STs
823. SHRI GABHAHJI MANGAJI

THAKORE:
SHRICHHITUBHAIGAMIT:



263 Written Answers

Willthe Minister of WELFARE be pleased
tostate:

(a) whetherthe State Govemmentof Gujarat
and Rajasthan hadsubmitted any development
proejcts for SCs/STs during 1992-93;

(b) ifso, the details thereof; and
(c) theamountallocatedforthese projects?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a)Three Tribal Develop-
ment Proejcts were received from State Gov-
emment of Rajasthan during 1992-93.

No Project was however received from
State Govemment of Gujarat during 1992-93.

(b) (i) Ten Minor Lift irrigation Projects/
Schemesamountingto Rs, 93.16lakhsin TSP
areas of Rajasthan.

(i1) Another projectamountingto Rs. 42.20
lakhs for construction of staff quarters under
Sharis Development Scheme.

(iii) Proposal for release of an amount of
Rs. 30lakhs forMinor Forest Produce operation
tothe Tribal Area Development Cooperative
Federation Ltd.

(c) Theamounts releasedto Government
of Rajasthan during 1992-93 are asfollows;-

* (i) Rs. 63.10lakhs for Lift Irrigation Projects
and

(ii) Rs.30. 00 lakhs towards grant to
Rajasthan Tribal AreaDevelopment Corpoeratie
federation for Minor Forest Produce operation.
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No assistance was given for construction
of staff quartersfor Sharie Development Scheme
asthisis notan admissible item under Special
Central Assistance orany other scheme ofthe
Ministry.

[English]

Completion of Work on Sardar Sarovar
Project

824. SHRIVIJAY KUMAR YADAV:

SHRI ASHOK ANANDRA
DESHMUKH:

SHRILOKNATHCHOUDHARY:

Willthe Minister of WATER RESOURCES
bepleasedtostate:

(a) the percentage of work completed on
the Sardar Sarovar Project;

(b) the time by which it 1s likely to be
completed:

- (c)the totalinvestment requiredto com-
pletethe project; and

(d)theway ttislikelytobefundedand share
of the union Governmentand resoective State
Govemments therein?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF URBANDEVELOPMENTAND THE
MINISTEROF STATE INTHEMINISTRY OF
WAETERRESOURCE (SHRIP.K. THNGON):
(a) The percentaes of work completed on differ-
entcomponents of the Sardar Sarovar Proejcts
upto 30thJune, 93 are asfollows:

Si Component Excavation Conceming  Drilling
No. % %
1. MainDam 82.74 54.90 7518
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S Component Excavation Conceming Drilling
No. % % %
2. RiverBed Powerhouse

Open 90.60 4477
Underground 86.48
3 CanalHead PowerHouse96.90  86.37
4.Vadgam Saddle Dam 94.55 7202
5 MarmadaMain Canal Erthwork Lining Structural

Concrete
Phase-1(Oto 144.5Km) 79.49 53.56 4476
6.Branch Canala Phase-| 5067 2642 37.36
(oto 144.5Km.)
(b) As per the Construction scheduled of Krishna Godavari Water Dispute

the Project as laid down in December, 1989,
Unit-| of the Porejcti.e., Dam and Appetunent
Works is expected to be completed in 1998,
Unit-1l (canal and Comand Area Development
Works ) Is expected to be completed by 2003-
04, Inso far as Unit-11l (Hydro-power) 1s con-
cerned, itis expectedto be completed by 1998-
99n respect of River Bed Power House and
1995-96 in respect of CanalHead Power House.

(c) The approved coast of the project at
1987 price level1s Rs. 6406.04 crores

(d) As perthe Award of the Nammada Water
Dispute Tnbunal, the capatial cost of the power
component of the projectistobe sharedbythe
State Governments of Madhya Pradesh,
Maharsha and Guajratinthe ration of 57:27:16
andthe costof irrgiation componet of the Project
1sto be shraedbetween Gujarat and Rajasthan
inthe reation of 18.1. Thereis noshare of the
Governmentofndiainthe costof the project.,
The extremal assistance receivedfor the project
was, however, passed ontothe States as addi-
tional central assistance.

825. SHRIBOLLA BULLIRAMAIAH:

SHRIK.G. SHIVAPPA:

SHRI D. VENKATESHWARA
RAO:

SHRIS.B. SINDNAL:

SHRIRAM CHANDRA DOME:

SHRIMATI SUSEELA
GOPALAN:

Willthe Ministerof WATERRESOURCES
be pleasedtostate:

(a)the progress made sofartoresolve the
Krishna Godavan Water dispute;

(b) whether non-settlement of the Dispute
is the cause of acute water shortage in the
Madras city and adjoingareas;

(c)ifso, theintitiatie taken by the Govern-
mentinthe matter,

(d) whether any meeting of the Chief Min-
isters of Andhra Pradesh. Karnataka and
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Maharashtrawas heldin recent past; and

(e)if so, outcome thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRYOFURBANDEVELOPMENTAND THE
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON); (a) On 10th April, 1969 Central
Government constituted Godavr Water Dis-
putes Tribunal and Krishan Water Disputes
Tribunalto adjudicate upon the water disputes
regardingthe inter-State rivers Godavariand
Knshan and river valleys thereof respectively.
Whereas Knshna Water Disputs Tribunalgave
its reporton 27th May, 1976, the Godavri Water
Disputes Tribunal gaveits reports on 7th July,
1980. Inaccordance with Section 6 of Inter-State
Water Disputes Act, 1956 the Government of
India published the decisions of Krishan Water
Disputes Tribunal and Godavri Water Disputes
Trnbunalon31stMay, 1976 and26the July, 1980
respectively thus makingitfinaland bindingon
the party States Asprovidedinthe Inter-State
Water Disputes Act, 1956, the State Govern-
ments are requiredto give effecttothe diecsion.

(b)to (e). Inanattempttoresolve theissue
of Telugu Gunga Project Union Minister for
Water Resource convened a meeting of Chief
Minister of Andhra Pradesh. Karnataka and
Maharashtraon April, 5, 1990. The Chief Minis-
ter of Kamataka informed the then Union Minis-
terfor Water Resources thatthe Chief Minister
of AndhraPradesh, KamatakaandMaharashtra
were of the unanimous view that the sharing of
Krishana Water can be resolved by mutual
dicussions amongstthemselves. In this con-
nection, three meetings of the Chief Ministers
have beenheldon21st April, 1990 at Tirupati, on
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22nd August, 1990 atMysore and on 22nd May.
1993 atMahabaleshwar.

Utilisatiuon of Group Water Flowingin
States

826. DR.KRUPASINDHU BHOI: Willthe
Minister of WATER RESOURCES be pleased
tostate:

(a) the guantum of ground water flowing in
different States;

(b) the State-wise details of waterout of that
being utlised; and

(c) thestepstakento develop ground water
resources particularly in Onissa andto utlisee
themsubstaintally sothatitis not wasted?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPM,ENT AND
THEMINISTEROF STATEINTHEMINISTRY
OF WATER RESOURCES SHRI P.K.
THUNGON): (a) and (b). State-wise evailability
of annual replenishable ground waterhad level
of its ultisatiopn is given in the statement at-
tached

((c) the CGWB, under its programme of
Ground Water Expploration drills berholes and
constcts exploratory wells in the country. Fur-
ther Development of groundwateris done by the
State Governments. Duringthe year 1993-94,
the Boardplantodrillandconstruct82boreholes
1s Orissa which includes 56 exploratory wells.
The Board has also taken up a scheme on
Conjunctive use of Surface and Groundwaterin
Hirakud Commend Area of the State.
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Modernisation of Washeries

827.SHRIVISHWAESHWARABHAGAT:
Willthe Minister of COAL be pleasedto state:

(a) whether the work of Modernisation of
whereas has beendelayed,

(b)ifso, the number of Washeries whose
Modernisation work was delayedsince 1987;

(c) the reasons therefor; and

(d) the number of Washeries modemised
dunngthe lastthree years?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF COAL (SHRIAJITKUMAR PANJA):
1) to (d) The work of Modernisation of 10
existing cooking coal waheries (6 in Bharat
Coling CoatLimitedand 4 in Central Coalfieds
Ltd )wastakenupin accordanc‘e withthe recom-
mendations of an Expert Committee constituted
oy the Government. The modemisayions works
to be completed, related to ‘short-term’ and

long-term’ measures recommended by the
Committee. The implementation of short-term
measures have been completed in all the
washereles. The implantation of short-term as
well as long-term measures have beencom-
pletedintwowhereas Inthe remainingwashers,
the implantation of long-term measures is in
progress. The delay was mainly on account of
shortage of financial resources with the coal
companies.
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Pharmacy Courses

828.DR. C.SILVERA: Wilithe Minister of
HEALTHAND FAMILY WELFARE be pleased
tostate:

(a) whether large number of Institutions
organising Diplomaor Degrees coursein Phar-
macy incountry are reconganisedby Pharmacy
Councilof india:

(b) if so, the names of these Institutions,
State andunion Territory-wise;

(c) whether these reconganised Institu-
tions have been charging any captivationfase
fromthe students atthe their of admission;

(d)if so, the details thereof; and

(e) the action proposedto be taken against
these Institutions violatingthe existingnorms?

THEMINISTEROF HEALTH AND FAM-
ILY WELFARE (SHRIB.SHANKRAMNAD): (a)
and (b). Two lists showing the names of Institu-
tions organising Dilemma/Degree corses in
Phammacy approved by the Phamacy Council
of Indiaare attached as statement iand .

(c) Nosuch case has been reported by the
Pharmacy Council of India.

(d)and (e):do notarnse.

STATEMENT-I|

Listof institutions orgamsations Diploma course and Examination in Pharmacy approved
by he Pharmacy Council of India upto May, 1993

S.No. Name of the institution
1 2.

h AndhraPradesh
1.GUNTUR Gowt. Polytechnic

2.HYDERABAD:

forWomen

Govt. Ploytechinic
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S.No.

Name of the institution

1.

2

3.HYDERABAD:

4. KAKINDA:

5. TIRUPATL:

6. TIRUPATI:

7 WARANGAL:

8. VISHAKAPATAANM:

9. VIHAYAWADA:

10 BADVEL:

11 KURNOOL:

12. CUDDAPAH:

13.NISAMABUDA:

14 Hindupur :

Kamala Nehru Poly
technicforwomen

Govt. Ploytechnic
forWomen

S.V.Gouvt. Ploytechnic

SriPadmavtiWomen
Polytechnic

Govt. Ploytechbnic
forWomen.

Govt. Ployetchnic

K.E.S. Ploytechic
forWomen

ShriV. C.M. Polytechnic

SriG.Pulla Reddy
Gowt. Institute of Pharmacy.

Gowvt Polytechynic
forWomen

Gowt. Polytechnic
forWomen.

Govt. Polytechnic
forWomen

A P Intermediate (Vocational) course in Pharmacy (Diploma in Pharmacy.)

15.MADANPALLE:

16. KHAMMAM:

17 MUNGODA:

Shri Dwarkana,th
Jr.College.

A.S.R.Govwt. Jr.
College.

Ramakrishna Junior

College
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“S.No.

1

Name of the institution
2.
18. MEHDIPATNAM: G.Pulla Reddy
College.

19. VISHKAPATNAM.

20. IBRAHIMPATNAM:

21.ELURU:
22.ELURU:
23.SURYAPET.

Asssam

24. DIBRUGRH:

25. GAUHAT!L:

Bihar

26 PATNA:

Goa
27 GOA.
Gujarat

28. AHMEDABAD:
29. CAMBAY.

30. RAJKOT:

B.V.K.Jr. College

Dr. Zakir Hussain
Jr.College.

SirC.R. Reddy
College (Boys)

SirC.r Reddy
College forWomen.

R.K.L K.Rao Girils
Jrunior College.

Institute of
Phamacy.

Institute of
Pharmacy, Gauhati
Medical College

AnisabadR.L.S. Yadav
College of Phrmacy,
Anisabad.

Goa College of Pharmacy

L.M. College of Pharmacy
Pharmacy

M.N. College of
Phamacy

B.K.M. Govt. Pharmacy
College
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S.No. Name ofthe institution

1. 2

31.VALLABH:A.R. College of Pharmacy
Vidyangar: & G.H Patel Instt.
of Pharmacy

32.BARDOLL: P.J.S.&Dr.D.P

Pharmacy College

33.ADIPUR: Tolaniinsttof

Pharmacy
.*84 MODASA: SnB.M. Shah College of

Phamacy

Haryana

35 AMBALA Govt. Polytechnic

CITY; ForWomen
. 36.SONEPAT: Hindu College of

Phamacy

37.ROHTAK: Deptt. of Pharmacy
Medical College

38. ADAMPUR: Covt. Instt. of
Management&
Gurukul

*39 KHANPURKALAN: B.P.S Mahila Pol-
technic, Kanya
Gurukul

40.AMBATA Govt. Polytechnic

CITY:

41.NILOKHERI: Haryana Polytechnic

42.SIRSA: Govt. Polytechnic

43. JHAJJAR: Gowt, Polytechnic

Kerala

44ALLERPY: T.D. Medical College
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S.No.. Name ofthe institution
1. 2
45.CALICUT: CalicutMedical
College
46. ERANAKULAM: College of
OCHIN) Pharmacy.
Lisie Hospital
47.KOTTAYAM: Caritas College
of Pharmacy
48. KOTTAYAM: Kottayam Medical
College
49. TRICHUR: Mannam College

50 TRIVANDRUM:

51 TRIVANDRUM:

52. QUILON:

53. VAVAKAVU:

Kamataka

54 BANGALORE:

55.BANGALORE:

56. BANGALORE:

of Pharm. Sciences
College of Pharm.

John Enech College
of Pharmacy.

Fathima College
of Pharmacy.

AyishaMajeed
College of
Pharmacy,

Korunagappolly,
Qulion

Gowt. College
of Pharmacy,
LalBagh Road.

SJRE Society
School, Race
course Raod,

Visweswarapura Instt
of Pharmacy.
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S.No.

Name of the institution

1.

2.

57. BANGALORE:-

58.BANGALORE:

59.BANGALORE:

*60. BANGALORE:

61.HUBLI:

62. LAXMESHWAR:

*63.HORAPET:

TUMKUR

64. CHITRADURGA:

65. BANGALORE:

66.KADANALE:

67.BANGALORE:

68. SESHDRIPURAM:

69. BELGAUM:

70.BELGAUM:

KLE Society’s
SardarV.V. Patil
School of Pharmacy.
Rajajinagar.

P.E.S.Instt. of
Pharmacy, Hanumanth
Nagar.

Al-Ameen College
of Pharmacy.

G.K.M.College
of Pharmacy

K.L.E.Society's
Schoolof Pharmacy

M.M.J.H. College of
Pharmacy

S.K.College of
Pharmacy.

S.J.M. College
of Pharmacy -

Raman College of
Pharmacy -

SriS.S. College
Pharmacy.

Dayanand SagarInstt.
of Pharmacy.

Seshdripuram College
of Pharmacy

K.L.E.Seciety’s
College of Pharmacy

MarathaMandal’s
College of Pharmacy
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S.No.
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1.

2

71. CHANMNARAYAPATNA:

72. CHICKBLLAPUR:

73. DEVENGERE:

74. GULBARG:

75. MANIPAL:

76 MYSORE-

77.MYSORE:

'78. BAGALKOT.

79.RAICHUR:

'80. BIDAR:

'81.BIDAR

82. SHIMOGA:

83. Harpanahallt:

84. Ramangram:

85. Derilakatte:

86. BANGLAORE:

SA.C.College
of Pharmacy

Municpal College of Pharmacy.
B.E.A. School of Pharmancy

H.K.E.S.’s College of
Pharmacy.

Collegtge of Pharm.
Scineces. (Kasturba
Medical College Campus)

Farooquia Instt. of
Phamacy.

J.S.S. College of
Pharmacy.

Basveshwar School
of Pharmacy.

V.L. College of
Pharmacy

M.H. GoelInstt.
of Pharmacy

R.R.K.Samiti's
College of Pharmamcy

N.E.S Instt. of
Pharmacy.

S.C.S.College
of Pharmacy

M.M.U. Coliege of
Pharmacy.

N.G.S. M. Instt. of
Pharmacny Sciences

Milined Instituie of
Pharmacy
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87 BANGALORE.
VIJAYANA-
GAR
* 88 BANGALROE.
89 CHICKBALLAPUR
90 SRANVANBELAGOAL.
91.BANGALORE
93.Manday:
3
93. Siruguppa:

94. Bellary:

95.HUBLI:

96.BANGALORE:
97. TUMKUR:

98. BANGALORE:

99.ADD . KARVAR:
100.BIUAPUR:B.L.D.E

101.BIDADI.

St. John. Pharmacy
College

Vivekandad Instt.
of Pharmacy

Sir.K. Venkatapatheppa

College of Phamacy

Bahubali College
of Pharmacy.

Krupanidhi College of
Pharmacy

Bharathi College of
Pharmacy

S.E.S. College of
Phamacy

Sn Vasavi Pharmacy
College

A.F.C, &Assocn’s
Al-Falah College of
Pharamcy.

Anupama College of
Phamacy. MHAAXIMPURAM

SreeSiddaganga
College of Pharmacy

B.E.S. Instt. Instt. of Pharmacy

Shivjhi School of
Phamacy.

Association’s
Shool of Pharmacy

S. B.College of Pharmamcy
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102.BANGLARORE: Gautam College of
Phammacy.
103. RELLARY. Togari Veeramalippa
Memorial College of
Pharmacy
104. Channapatna: H.L.T. College of
Phammacy
105. KORTAGERE: Chennigammaiah
Colegeof Pharmacy.
106. RANNEBENNUR: Vivekaned Education
. Society’s Pharmacy
College.
107.DEV.ANAHALLI: Rural College of
Pharmacy.
108. ANDERSONPET. Golden College of
Pharmacy
109. GULBARAGA: TipuSultan Gollege
of Pharmacy.
110.CHICKUMANGLUF: SriRamakrishana
College of Parmacy
" Mahashtra
111. AMRAVATI: Gowt. Polytechnic
112. AMRAVATIL: V.B.Mahavidayalya

113. AURANGABAD:

114.BOMBAY:
115.JALGAON:

116. KARAD.

K.N. Polytechnic
TrWomen

P.V. Polytechnic, SNDT
Gowt. Polytechnic

College of Pharmacy
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No Name of the institution
1. 2
117.Nasik: M.G. Vidymandir's

Instt. of Industeial &
Pharm.Tech. Panchvati

118. PUNE. B.V.Poons College of
Pharmacy (Poly)

119. PUNE: Armed Forces Medical
College

120. AKOLA: GeetadeviKhandelwal

Instt. of Pharmacy

121. KOLHPAUR: Kolhapur Distrcit
Chemusts Assoc.,
Instt. of Pharmacy

122 MALEGAON: A.LT 'sinstt. of
Pharmacy

123. NAGPUR:Institute of Dilpoma
inPhamacy,
Atre-Layout

124. GPUR: GuruNank Tech. Instt.
(Diplomain Pharmacy)

Benzonbagh

125. PRAVARNAGAR: Pravar Rural College
of Pharmacy

126. SOLAPUR. College of Pharmacy

127.LATUR Channabeshwar Poly
College (D. Pharamcy)

128. Ulahasangar. PKMK'’s Pharmacy Poly.

129. Miray: Instt, of Pharmacy.
MirajMedical College

130. OSMANBAD: A.S.P.Mandal's
D,Phamacy Institute
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131.CHO[DA: S.S.Mmandal’s

132. NEW Bombay:

133 CHANMOWAD:

*134 JALANA:

135SATARA

138Nanded:

137 PARBAHANI:

138 BORGAON:

139. KATOL:

140 PUSAD:

141 WANI

142 BIBL:

143 FAIZPUR:

144. DEOPURDHULE:

145. SAWARDE-

146 PEDHAMBE:
Dist.
RATNAGIRI

D.Pharmachy Institute

B.V.'sInstt. of Tech.
& Pharmacy. ((Polytechnic)

Deepchand FakirCand

Jnala Eduatuion Society
Institute of Pharmacy

Stare Polytechnic

Naded Phamacy College
(Polytechnic)

SriShivaj Instt. of
Pharmacy

Instt. of Diplomain Phamcy.

Smt. Kusumatai Wankhede
College of Pharmacy.

Institute of Pharamacy
(Distt. Yavtmal)

Lokmanya Tilak
Mahavidyalaya

Raoji Naik Institute
of Pharmacy

Instt.of Pharmacy
Instt. of Pharmacy

College of Pharamcy
(Polytechnic)

Pharmacy College
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147. AMGAON:

148 GEORAL:

149. SANGCIL:

150. BHIWANDI:

Madhya Pradesh
151.BHOPAL:

152 JABALPUR:
Oirssa

153 BERHAMPUR:

154. CUTTACK

155.JHARPOKHANRIA.

156.SALIPUR:
157. ROURKELA
158. NAHARKANTA:

159. BALASORE:

160. BERHAMPUR:

161. BARPALI:

-162PURI:

Instt. of Pharmacey.

H.B.S.P.Mandals
Instt. of Pharmacy

Appasaheb Bimals
College of Pharmacy.

Shad Adam Shaikh
Polytechnic

S.V.Govt. Polytechnic

Govt. Kalaniketan (Poly.)

College of Pharm. Science
S.C.B.Medical College

Deptt. of Pharmacy
SeemanthaMahavidayala

Deptt. of Pharmacy &
Technology

K,M. Instiute of Pharm.
Science

SirJayadeva College of
Pharam,. Sciences

Siddeswar College of Pharm.Sciences

Roland Institute of
Pharm. Sciences

Phamacautical College

College of Pharm. Sci.
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163.BURLA: V.S.S. Medcial College

164. SAMBALPUR

Puryab
165. AMRTSAR:
166.Jalandahra:

167. PATILALA:

168. NAYANANAGAL.:

169 LUDHINA-
UL SA!
SQANHAR'

171. BARNALA

172.Moga:

173. Ludiana:
174.Hoshiarpur:

175.Mastuana:

176.DERA-BASSI:

177.JALANDHAR:
cITy

178. PATTL
179 BHATINDA:

180. AMRITSAR:

Gayatri Pharmacetuicals
Trining Institute

Medical College
Govt. Polytechnic for
Women

Govt. Medical College
Shivalik College

C.G.N.KhalsaCollege
of Pharmoo

G.H.G Khalsa College 0i'
Pharmacy

S.D.College

Indo-Soviet Friendship
School of Pharmacy

School of Phamacy, CMC
JR. Gowt. Polytechnic
Akal Degree College

Longwal College of
Pharmcy

MehrChand Polytechnic

S.B.S. College of Pharmacy
Gowvt. Polytechnic

Gowt. Poytechnic
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Himachal Pradesh

181 ROHARO: Govt. Polytechnic

Rajasthan

182. JAIPUR"- S.M. S. Medical College

(Phti)
183. UDAIPUR: BhupalNobles; College

184. GAJSINGAPUR.

185.JODHPUR:

186.JAIPUR:

.187.BHARATPUR:

188 HANUMANGARH:

189. PILANI:

Tamilnadu

190. ANNAMALAL:
NAGAR

191 MADURAL:

192. MADURAI:

193. MADUARI:

194. KHUMARAMANGALAM:

195.MADURAI:

196 COIMBATORE:

of Phamacy
PeramdnedDegree College

LachooMemonal College
of Sciences

Lal Bahadur Shastni Colle

Maharaja Surajmal College of pharmacy

NehruMemonal (P.G.)College

BabaMungipa College of pharmacy

Deptt. of Pharmacy, Uni.
Institute of Pharm. Tech.

K.M. College of Pharmacy
MaduraiMedical College
Uttra College of Pharmacy

AnnaiJ.K.K. Samp-
cemtaCollege

Pandyan College of Pharmacy

Coimbatore Medical College
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S.No. Name of the institution

1. : 2

197.COIMBATORE:

198. COTACAMUND;

199. TIRUCHIRAPALLI:

2uUu.MADRAS:

201.SALEM:.

202. THANJAVUR:

203.VELORE:

204 Mathar:

205.ERODE:

206. PERNURAI:

207.'KRISHMAKOLLI

208.TIRUNELVELLL:

209. VADAKANGULAM:

210. BRIMUSHANAM:

211. TIRUPUR:
212.Nugambakkam:
213 SIVAKASI:
214.MADRAS:

215.MADRAS:

216. TIRUCHENGODE:

Subbarayalu College of
Phammacy

J.S.S. college of Pharmacy

Periyar College of Pharm.
Sciences for girils

C.L.BaidMetha College
of Pharmacy

V.M. College of Pharamcy
Tanjavaour Medical College

ChnstianMedcial College

N.M.S. Pharmacy College,
Thiruvattar

Comibatore: College of Pharmacy
KMR College of Pharmacy

A K. College of Phamacy
Srivailliputhur

Antractica College of Phy.

SA. Raja pharmacy College
C.S.Jain College of Pahramcy
T.K. College of Pharmacy
College of Pharmacy

S.B. College of Pharmacy

National.College of Pharmacy

Saligraman K. K. Collage of Pharmacy

Swamy Vivekanand College
Elayapalayam of Pharmacy.
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TRIPURA
217 Agartala“ Regional Pharmacy Institute.
UTTARPRADESH
218.KANPUR G.S. V.M. Medical college
219 MEERUT" L.L. R.M.Medical Collage
220 AGRA S.N.Medical Collage

221 ALLAHABAD .

222 GAUCHAR

223 LAKHMIPURKHERI.
224 DWARAHAT
225.SHRINAGAR (Garhwal)
226. UTTARKASHL:

227 DEHRADUN-

228 JAHANGIRABAD:
229 JAUNPUR:

230 LOHAGHT:

231 KANPUR:

232 NAINITAL:
WESTBENGAL
233.JALPAIGURI:

234. KALYANI:

235.Bankura:

M. L. N. Medical Collage
ChanolirGovt Polytechnic
Govt Polytechnic

Gowvt. Polytechnic

Govt. Polytechnic

Gowt. Polytechnic

Govt Polytechnic

Janta Polytechnic

!Govt. Polytechnic

Govt. Polytechnic
KanputMahila Polytecnic

Gowvt. Politechnic

Institute of Pharmacy
Institute of Pharmacy

Institute of Pharmacy
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SIKKIM
236.DEORALI Himalyan Pharmacy Institute
u.T
237.Chandigarh: Gowt. Polytechnic for Women
238.Chandigarh: Sri Guru Gobind Singh College
of Pharmacy
239. New Delhi: College of Pharmacy Pushp Vihar
240.New Delhi: Faculty of Pharmacy Jamia Hamdard,
Hamdard Nagar.
241.New Delhi: M.S. Institute of Pharmacy & Tech.,
242 New Delhi: Women PolytechnicMaharani Bagh,

NOTE : Institutions marked Aterisk have been served with Notice for withdrawal of approval L
s 13 of the Pharmacy Act, 1948 and further advised not to make admissions from nextacademu

session.

STATEMENT-I

Listofinstitutions organising Degree
course and Examination in pharmacy
approvedby the pharmacy Council of India

uptoMay, 1993

S.No/

Name of Institution

-~

2

S.No./

Name of Institution

1

2

ANDHRAPRADESH

University College of
Pharm. Sciences,
Kakatiya University
WARNGAL—506009

Deptt. of Pharm. Sciences
VISAKHAPATNAM-530003.

ASSAM

3. Deppt. of Pharm. Sciences
Dibrugarh University
DIBRUGARH—786004

BIHAR

4. Biralnstitute of Technology
Mesra—035 125
(RANCHI)

5. Muzaffampurinstitute

oftechnology,
MUZAFFARPUR—842003
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6 R L S YadavCollageof
Pharmacy
Anisabad
PATNA—800002

GOA

7 GoaCollege of Pharmacy
PANAJI—403005

8 L M Collage of Pharmacy
P B No 4011
Navarangpura
AHMEDABAD _380009

9 Pharmacy Department
Facitly of Tech &Engmerring
Mahar Sayalhj Rao Univesity
PostBoxNo 51
BARODA -390001

10 A R College of Pharmacy
(Dist Kara-Gujarat State)
PostBoxNo 20
VALLABH VIDYANAGAR-388 120

11 BhagwanalK ModiGovt
Pharmacy College
Polytechnic Campus
Bhavangar Raod
RAJKOT 360003

KARNATAKA

12 Govt Coliege of Pharmacy
BANGALORE-560027

13 KL E Society s
College of Pharmacy
J N Medical College Campus
BELAGAUM-590010

14 College of Pharmacetucal Sciences
MANIPAL-576119

15 TMAE Society s
S C S College of Pharamacy
HARAPANHALLI_ 583131

16 Lugman College of Pharmacy
P B No 86
Behind P & T Colony
Jewan Raod
GULABARGA-585 102

17 J S S College of Pharmacy
Ramanuja Raod
MYSORE 570 004

18 Al Ameen College of Pharmacy
BANGALROE 560027

19 NG S M Institute of
Pharmaceutical Sciences
DERALAKATTE 574160
Mangalore Taluk

20 Visweswarapura Institute of
Pharm Sciences
BANGLAOE 560027

21 St Jhon s Pharmacy College No 6
RPCLayout Vyayanagarll Stage
BANGALORE - 560 040

Kerala

22 College of Pharmaceutical
Sciences ‘
Medical College Campus
TRIVANADRUM-695011

MADHYA PRADESH

23 Deptt of Pharm Scineces
Dr Han Singh Gour Viswesvidyalya
(Formerly Univenisty of Sagar)
SAGAR-470003
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24 College of Phaermacy ORISSA

S.GS.ITS.
INDORE - 452003

MAHRASHRASTATE

25 Bombay College of Pharamcy
Kalkina Santacruz (E)
Bombay 400019

27 PRINCIPAL
K.M. Kundnani College of Pharmacy
WROLIBOMBAY 400018

28.C.U.Shah College of Pharmacy
Sir Vithaldas Vidya Vihar
Santacruz (West)
BOMBAY 400049

29 Gowt.College of Pharamcy
Dist. (Satara)
KARAD415110

30. BharatVidyageeth’s
Poona College 02. 2 Pharmacy
POONA 411004

31. Dett. of Pharma.. Sciences
Nagpur University Campus
NAGAPUR-440010

32. College of Pharmacy
ShivajiNagar
NAZIK - 422002

33. Institute of Pharmacy
PUSAD-445304(M.S.)
(Dist. Yavatmal)

34. Nagpur College of Pharmacy

Atre layout
NAGPUR

35. College of Pharmaceutical
Sciences
AYP.O.Mohuda
BERHAMPUR 760002 (Ganjam)

36. Kanak Manjari Institute
of Khamaceutial Sciences
ROURKELA

RAJASTHAN

37. Buirlalinstitute of Tech. &
Sciences
PILANI-333031

38. Bhupal Nobles College
of Pharm. Sciences
UDAIPUR

TAMIL NADU

39. Deptt. of Pharmaceutical Sciences
Madras Medical Coliege
MADRAS- 600003

48J.5.S. Colleges of Pharmacy
“ROCKLANDS" BCE Raod.
OOTACHAMUND - 643001

41. Deptt, of Pharmacy
Madurai Medical College
MADURA! - 625020

42. C.L.BaidMethaColiege
of Pharmacy
JoythiNagar
MADRAs - 600095

43. Unversity Instiute
of Pharmacetical Technology
Annamalai Unversity
ANNAMALAINAGAR 608 002
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S No/ Name of Institution SNo/ Name of Institution
1 27 1 2

44 KM College of Pharamcy WESTBENGA

MADURARI-625021
5 Deptt of Pharmacy
Jadavpur Univeristy
45 J K K Natarajah College of Phamacy CALCUTTA 700032

KOMAR[PALYA,-638 183

46 Sn Ramaknshan Institute of
Pharmaceutcal Sciences
COMBATORE 641055

47 PeryarCollege of Pharmaceutical Sci
for Ginils
TIRUCHIRAPALI620021

UTTARPRADESH

48 Deptt of Pharamceutce
Institute of Technolgy
Banaras Hindu University
VARANASI-221005

Union Terntory

49 Deptt of Pharmaceutical Sciecnes
Panjab Univensty
CHANDIGARM 160014

50 Faculty of Phamacy
Jamiahamdard
Hamdard Nagar
NEWDELHI-110 062

51 College of Pharmacy
PushpVihar
NEWDELHI-110017

Allotment of Government Acconiodation

829 SHRIPAWAN KUMARBABAL Will
the Ministerof HOME AFFAIRS be pleasedto
state

(a) the number of Govemment houses of
various categories at Chandigarh meant for
allotmentto the Government employees,

(b) the rules governing allotment of such
houses to the eillgible employees, and

(c) the number of employees who have
beenallotted such houses category-wise intum
nad out-of-tumrespectively dunngthelastthree
years, years-wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYEED) (a) 11,413

(b) The allotment of Govemmenthousesto
the employees is regulatd by the Government
Residents (Chandigarh Administration Pool)
allotment Rules, 1972 However, allotment of
houses of Type X, VIll, VI, VI, V, IV, lllare made
100% on out of tum basis onthe recommenda
tions of the Chief Secretares to the Govern
ments of PunjabandHaryana States Allotment
of houses from Type 13to 10 (Oild) and Type|
toIV (New are made as perthe polocy laiddown
inthe Allotment Rules, 1972
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[ Translation]

Allotment of Petrol/Diesel Retail Outlets
and LPG Agencies

830. SHRICHHITUBHAI GAMIT: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleasedto state:

-(a)thenumber of dealership lettersissued
forthe LPG agencies and petrol/diesel outlets
during 1993 sofar, State-wise;

(b)whethertribals, backward elasses, wid-
ows, disabled and ex-servicemen have also
beenincludedtherein;

(c)ifso, the details thereof, State-wise;

(d)whetheranytargets have been fixedto
issue dealreship letters for LPG agenciesand
petrol/diesel outlets by the end of 1993; and

(e)if so, the details thereof/

THEMINISTER OF STATEIN THEMIN-
ISTRY OF PETROLEUM AND NATURAL
GAS (CAPT.SATISHKUMAR SHARMA): (a)
to(c). Duringthe period January toMay, 1993,
nilcompanies have issued Letters of Intent for
49 retail oputelt dealreships and 65 LPG
@stibutarships. Of these, 3LOIs were issued
under Scheduled Tribes, 4 under Physically
Handicappedand5under degtence cetegories.

SRAVANA7,1915 (SAKA)

Written Answers 322
[English]

Child Rapein Delhiand U.P. .

831.SHRIRAMBADAN: R
SHRISRIBALLAV PANIGARHI:

Will the Minister of HOME AFFARISbe
pleasedtostate:

(a) the number ot coases of child repe
which took place in Delhi and Uttar Prdesh,
'separately duringeach of the lastthree years
andthecurrentyears;

(b) the number of persons arrested in this
connection;

(c)the number of policemen out of them;

(d) the number of poliocemenin Delhiand
U.P.foundinvolvedinaidingandabettingcrm
duringthe lastone year; :

(e)the action taken againstthem; and

(f the measuesbeingtakentochecksuch
cases?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a) to (e). ‘Police’ and ‘Public or-
ders’ being State subejcts, registration.
invedstigation,detection andpreventionofcrime
are the responsbilities of the State Govern-
ments. Action is tkaen by them to investigate
cases of childprape and punish those whomay
be found quylity .Details of such cases inrespect
of a State are not complied at the Central Gov-
ermnmentlevel.

(d) No, Sir.
The position in respect of Delhi is given
(e)Doesnotarise. below:
Year Casesof Persons No. of policemen
childrape arrested arrested
reported

1980 ' 102 139

1991 119 170
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Year Cases of Persons No. of policemen
childrape  arrested  arrested ;
reported

1992 165 215 1

1993 106 115 5

(upto 15.7.93)

(f) (i) To check such happenings,
varifications of antecedents of sevantgs is un-
dertakenonrequest.

(i) Beat/patrolling staff exercise neces-
sary vigilance and extendall possible help tothe
childrenindistress.

(iii) All Investigation Officers have been
advisedto pursue cases of childrabe on priority.

(iv) Forsensitizing policemen special brief-
ing sessions on such crime are included in

training courses for Constables and Sib Inspec-
tors.

| Translation]
Production of Gas

*832. SHRIDILEEPBHAISANGHANI: Will
the Ministerof PETROLEUM AND NATURAL
GAS bepleasedto state:

(a) whetherthe Oiland Natural Gas Com-
mission have formulated a time bound
programme to increase the prodcution of gas;

(b)ifso, the details thereof;

(c)the targets fixed forbrodution ofgasin
Gujaratunderthe said proejct; and

(d)the daily prodution of gas.ih Gujaratat
presentandthe likely increase by 1995-96

THEMINISTEROF STATE INTHE MIN-

ISTRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISHKUMAR SHARMA): (a)
and (b). ONGC planistoincrease gas production
by additonal development of existing fileds and
developmentof new fields during the current
plan period.

(c) and (d). Average gas production in
Gujaratduring1992-93ws 5.3 SEMDa. Thisis
proejctedtobeincreasedprogressivelyto 10.65
MMSCMD by the terminalyearof the 8thperiod
(1996-97).

Rapid ActionForce

833. SHRIRAM VILAS PASWAN: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherthe present stength of Rapid
Action Force is sufficientto meet the situation;

(b)ifnot, whetherthe Governmentpropose
to expandthis Force; and

(c)ifso, to whatextentandthetimebywhich
itis likely to be expanded? .

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) (a)to (c). Government have approved
raising of ten Bns. of Rapid Action Force by
convertingexsting 10 battalionsof C.R.P.F., to
assist in handiling communal riots and other
riots like situation. Theirlocations have been -
decided in such a manner as to faciltiate

_availablity in ornearthe communally sensitive
areasinthecountry.
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SC/ST Welfare SchemesinM.P.

834. SHRISURAJBHANU SOILANKI: Will
the Minister of WELFARE be pleasedtostate:

(a) whetherthe Govemmenthadfixedsome
targetsunder SC/ST welfare schemesinMadhya
Pradesh during 1991-92 and 1992-93;

(b) whether these targets have been
achievedfully;

(c) if so, the details thereof; and
(d)if not, the reasons thereof; and

(e)the stepstaken/proposedtobetakenin
thisregard?
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THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) Yes, Sir. Targes have
been fixed under Point 11 of the 20 Points
Programme, viz. Justice for Scheduled Castes
and Scheduled Tribes.

(b)and(c). Yes, Sir. However, there was
slightshortfallin repect of Scheduled Castesin
1992-93 as per details in the attached State-
ment.

(d) Targets could notbe achieved fully in
respect of Scheduled Castes becauses of
indadeaute outalys under Special Component
Plan of the State Government.

(e) Aproposed recieved from Government
ofMadhya Pradeshtoreducgthe targetsfrom2,
25,000 t02,00.000 for 1993-94 in respect of
Scheduled Castrs is under examiantion.

STATEMENT

Targetand acheivements under Point 11-a of 20 Point Programme

No, of Familes (in lakhs)

Scheduled Castes
Targer Achievement

Scheduled Tribes
Target Achievement

1991-92 225 227 215 2.24
1992-93 225 2.00 215 2.28
[ Translation] cally not profitable;

Extraction of Oiland Gas

835. DR.CHINTAMOHAN:
SHRINAWAL KISHORE RALl:

Will the Minister of PETROLEUM AND
NATURAL GASbe pleasediostate:

(a) whetherthe Oil and Natural Gas Com-
mission and Oil India Limited are extracting oil
and gas fromcertain wells which are economi-

(b) if s0, the total number of such wells
exploredduning 1992—93;

(c)thetotal quantity of oiland gas extractec
fromthese wells; and

(d) whether these wells could be made
profitable by using new techniques?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL
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GAS (CAPT. SATISHMUMAR SHARMA): (a)
The economics/ profitability of extracting oiland
. gasisnotworked outonawell—to—wellbasis,
butonafield—to—fieldbasis.

(b)to(d) Do not arise.
Declaration of Choleraas an Epidemic

836. DR. LALBAHADUR RAWAL :
DR.CHATTRAPAL SINGH:
SHRIRAJVEERSINGH:

Willthe Ministerof HEALTHAND FAMILY
WELFARE be pleasedtostate:

(a) whetherWorld Health Organisationhas
declared Choleraas an epidemic ;

(b) whether the Union Governmenthave
conducted any survey tofind out the causes for
itsrapid spread;

(c)if so, the outcome thereof; and

(d)the measurestakenbythe Govemment
tocheckit ?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
.(a) Yes, Sir.

(b)No, Sir.
(c)DoesNotarise

. (d) The measures normally taken by the
health authorities to check cholera epidemic are

1. Provision of safe drinking water.

2 Improvement of food and personal

hygiene.

3. Safedisposalof humanexcretagar-
bage, refuse, etc.

4. Appropriate Health Education.
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5. Surveillance and continuos monitoring.

6. Distribution of chlorine tables and ORS
packets, etc.

[English]
Report of Oil Price Review Committee

837.SHRISOBHANADREESWARARAO
VADDE : Will the Minister of PETROLEUM
ANDNATURAL GAS be pleasedtostate:

(a) whetherthe Governmenthave consid-
eredthe report of Oil Price Review Committee;

(b)if so, the details thereof;
(c)innot, the reasonstherefor;

(d)whethertheincreases inthe pnces of il
products have been and willbe done as perthe
recommendations of the Committee ?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT:SATISHKUMAR SHARMA) : (a)
to (d) Nodicision hasbeentakenbythe govern-
ment onthe report of the Oil rice Review Com-
mittee.

[ Translation]
Coal Minesin West Bengal

" 838.SHRIBIRSING MAHATO : Willthe
Minister of Coal be pleasedtostate :

(a) the details of coal mines in West Bengal
and the number of workers serving there:

(b) the total quantity of coal produced by
these minesduring 1992—93; and

(c) the profit earned from these mines
during 1992—93ascomparedto 1991—927

THEMINISTEROFSTATE OF THEMIN-
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ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
(a)and (b) : The required details in respect of
coal mines situatedin West Bengalforthe year
1992—93areasunder—

(i) Totalno.of mines 110
ason31.3.1993

(i) Manpoweremployed 1,50,767
(iiiy Quantity of coal 17,805 million
produced tonnes
(provisional)

(c) The estimatedprofits/losses formthese
mines are as under :-

(Rsincrores)
191—2 1992—3
— 256.87 (5 256.30(Provisional)

Exploration and Refiningto Private
Sector

839. SHRIMATISAROJDUBEY : Willthe
Minister of PETROLEUMAND NATURAL GAS
be pleasedtostate:

(a) the number of refineries inthe country
atpresent andthe locations thereof ;

(b)whetherthe Govemmenthave decided
to hand overthe work of oil exploration andits
refiningto the private sector;

(c)if so, the number of private enterprises
invited sofarfor oil exploration andits refining;
and

(d)the number of multinational companies
entrusted with exploration work?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
(GAS (CAP: SATISH KUMAR SHARMA) : (a)
There are tyelve refineries at present in the
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country. These are located at Digboi, Guwahati,
Barauni, Koyali, Haldia, Mathura, Visakh, Co-
chin, Madras, Bongaigaon andtwo at Bombay.

(b) Government has permitted private
Sector participationin exploration anddevelop-
mentof oil/gas and also in refining.

(c) Underthe Fourth Round of bidding 31
companies has submitted theirbids and under
the Fifth Round of bidding 15 companies have
submitted their bids. For development of 31
medium/small sized oil/ gas fields 48 compa-
nies have submittedtheirbids. For petroleum
refineries, 5companiesin private sectorhave
beengivenL.O.|'s andfourrefineries as joint
ventures with the private sector are at various
state ofimplementation.

(d) M/s. Albion International Resources
Inc. of USA., Coplex Resources Ltd., Australia,
andoverseas Exploration Corporation, USA are
the multinational companies whichhave formed
aconsortium and have signed a contract for
explorationfor oil/ gas.

[English]
Polio Vaccine to Gujarat

840. SHRII HARIN PATHAK : Will the
Minister of HEALTH AND FAMILY WELFARE
bepleasedtostate:

(a)whether Government are aware thatthe
government of Gujarathas completely banned
the recent consignment of polio vaccine re-
ceived by it from the DGHS store from the
CentralHealth Directorate, New Delhi;

(b)ifso, the details andthe reasons there-
for;

(c)whetherthe Govemmentare alsoaware
thatthe ban on polio vaccine by the State Gov-
ernment would abort the polio vaccination
programme inthe State during the currentyear;
and
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(d) if so, the remedial action the Govermn-
ment propose to take in this regard?

THEMINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRI B. SHANKARANAND):
(a) The Government of Gujarat have reported
thatthey have notimposed any onthe consign-
ment of Oral Polio vaccine recently received by
itfrom the DGHS Central Store.

(b) to (d) Do not arise.

Bottling Plants by Private Sector
Companies

841. DR.A K.PATEL:
SHRIJAGAT VIR SINGHDRONA:

Will the Minister of PETROLEUM AND
NATURAL GASbe pleasedto state:

(a) Whether the govemmenthave decided
to allow the private sectorcompanies tosetup
LPG bottling plants and handling facilities;

(b)if so, the details of the offer received so
tar from private sectorcompanies; and

(c) the details of companies which have
been allowedto set up suchplants ?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAP: SATISHKUMAR SHARMA) : (a)
to (c) Inordertoincrease the availability of LPG
inthe country in addition to whatis available at
controlled prices through Public Sector Oil
Companies, Govemmenthave allowed private
sectortoimportand market LPG, using/setting
up theirown facilities. Private companies are
notrequired to submit proposals to the Ministry
of Petroleum & Natural Gas for settingup LPG
bottling plants or otherfacilities underthe Par-
allel Marketing System.

Drilling for Petroleumin Nada District of
West Bengal

842 SHRIMATIGEETAMUKHERJEE:
Willthe Minister of PETROLEUM AND NATU-
RAL GAS bepleasedtostate:
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(a) the present state of affairs with the
drilling for petroleum in the district of Nadia,
WestBengal; and

(b) whetherthe Government are contem-
platingany further action for obtaining oilthere?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATURAL
GAS (CAP: SATISH KUMAR SHARMA) : (a)
10dry wells have been drilled in Nadia district
of West Bengal. Two deep wells are under
drillinginthis district at | chapur1 and | chapur
—2sites. smallquantities of condensateandgas
were found in interval 4346—4349 mts. of |
chapur—1 well and were not commercially
viable.

(b) Besides drilling of above two wells two
seismic parties are conducting 3—D surveys for
delineation of the prospect. Survey work willbe
continued during 1993—94 field season.

Exploration of Oil and Natural Gasin
Orissa

843. DR. KARTIKESWAR PATRA : Will
the Minister of PETROLEUM AND NATURAL
GASbepleasedtostate:

(a) whether the Union Governmenthave
approved any scheme for exploration and drill-
ing of oil and natural gas in Orissa duringthe
Eighth Five YearPlan;

(b) if so, the details thereof; and
(c) the funds earmarkedtherefor?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT: SATISHKUMAR SHARMA) : (a)
to (c) Oil India Limited has plans for exploration
alongthe North Eastcoasti. e. offshore Orissa
fordnifing 1—2 exploratory wells during the 8th
plan period tor which an outlay of Rs. 22 crores
hasbeen provided. ‘
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Firein Mathura Refinery

844 SHRIANNAJOSH! Willthe Minister
ot PETROLEUM AND NATURAL GAS be
pleasedtostate

(a) whetherthe enquiry committed inves-
tigatinginto the fire Incidentin Mathura Refinery
inJanuary, 1993 has submittedits report,

(b) fso, the details thereof and

(c)ifnot the reasonsfordelay andthetime
by whichthe reports likely to be submitted?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMANDNATURAL
GAS (CAP SATISHKUMAR SHARMA) (a)
Yes Sir

(b)and(c)Accordingtothe Report the fire
ncidenttook place inexchangerareaof FCCU
of Mathura Refinery on 4th January, 1993 at
«bout6 163 m The!rewas caused due to
failure of a segment of p1.. e and auto ignition of
leakingoll The estimatedloss wasaroundRs
35lakhs The committee has recommended
improved Inspection Maintenance andopera-
tion procedures/ practices and installation of
additional safety featuresinthe plant

Promotion of Ayurveda

845 SHRIRAMAKRISHNAKONATHALA
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state

(a)whetherthe outlay earmarkedfor the
Eighth Five Year Planinterms of real value by
Ayurvedaislessthanthatof Seventhfive year
Plan,

(b)1fso, the reasons therefor,

(c)whetherthe govemmenthave any pro-
posaltoincrease the bedstrength atAyurveda
dispensary-cum—hospital in Alhging, Delhi,
and
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(d)if so, the details thereof ?

THEMINISTEROF HEALTH AND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a) and (b) The approved outlay forthe Indian
Systems of Medicine including Ayurveda and
Homoeopathy has been substantially increased
fromRs 43 25croresinthe7thPlantoRs 88
00crores during 8th Plan

(c)and(d) Th~ 2edstrengthis proposedto
beincreasedto 5 beds

Development of TBP

845 ShRIIMCHALEMBA Wilithe Min-
ister. ~ YME AFFAIRS be pleasedto state

(a) whether personnel of IndiaTibetan
Border Policel T B P have been postedin
several parts of the country,

(b)if so, the details thereof. State Union
Temtory—wise.

(c)whetherl T B P have achieved its
objectives

(d)ifso the detailsthereofand if not. the
reasonstherefor therefor

(e) whether the government propose to
withdraw this force from some parts of the
country

(f) if so the details thereof and if not,
reasons therefor

(g)thepnmaryfunctionsofl T B P ,and

(h) the steps proposedtobetakento further
broaden its functions?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT) (a) Yes. Sw

(b) It will not be in the public interest to
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disclose thisinformation.
(c) Yes, Sir.

(d) ITBP has been effectively performing
its assigned role of guarding Indo—Tibetan bor-
der. ITBP has also been performing internal
security duties, whereverdeployed, inaprofes-
sional manner.

(e)and (f) Itwill notbe in the public interest
to disclose this information.

- (g)and(h) The primary function of ITBP is
to guard Indo—Tibetan Borderandto perform
such other duties as may be entrusted by the
Governmentto the Force fromtime totime.

[ Translation]

Subsidy to Bihar for Construction of
Tubewells/Bore Wells

847. SHRIMUMTAZ ANSARI:
SHRISURYANARAINYADAV:

Willthe Minister of WATER RESOURCES
bepleasedtostate:

(a) whetherthe | Union Government have
stoppedsubsidy beinggiventothe Govemment
of Biharforinstallation of tubewells /bore wells,
irmgation wells and for distribution of pump sets;

(b)if so, the reasons therefor;

(c) whether the Government propose to
restore the subsidy; and

(d)if so, the time by when itis likely to be
restored?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTR OF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON): (a)to (d) A Centrally Sponsored
Scheme of Ministry of Agriculture for Assis-
tance to Small and Marginal Farmers for Con-
struction of Shallow Tubewells/ Dugwells was
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in operation in 12 States including Bihar for
Special Forodgrains Production Programe Rice
& Wheat Districts from 1988—89t0 1991—92.
The expenditure was sharedbetweenthe States
and Centre on 50 : 50 basis. The Scheme was
transferredto the concerned States with effect
from 1.4.1992 as per the decision of National
Development Council (NDC).

Kidnappingsin Delhi

848. SHRIRAMLEKHAN SINGH YADAV
. Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the number of incidents of kidnapping
andthe number of persons kidnapped in Dethi
during 1992 and 1993 sofar;

(b) the motives behind the commitment of
suchcrimes;

(c) whether attention of the Government
has beendrawn totheincidents of kidnapping of
the newly born children from the hospitals of
Dethiduringthelast sixmonths:

(d) ifso, the details thereof ;

(e) the hospitals from which such cases
havebeen reported;

(f)the steps beingtaken inthe regard ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFARIS (SHRI P. M.
SAYEED) : (a) The number of incidents of
kidnappingand number of persons kidnapped
in Delhiduring 1992 and 1993 (upto 15.7.93)is,
asunder—

Year No. of cases Noofpersons
arrested

1992 723 742

1993 392 407

(upto 15.7.93)
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(b) According to the Delhi Police, com-
plaintsinkidnappingcases are generally relat-
ableto elope}nent, runaway children personal
enmity and property disputes.

(c) Yes, Sir.

(d) and (e) According to the Delhi Police,
two cases of kidnappings, of the newly born
children, one fromthe Safdarjung Hospitaland
the ether from the JPN Hospital have been
reportedduringthe penodfrom1.1.93t015.7.
93. Two cases, have been registered in this
regardu/s 363.1.P.C.

f)yTo checkthe crime of kidnapping, kid-
nappers and other criminals havingprevio(ls
*history are keptunder surveillance. Intelligence
gathenngmachinery has alsobeen geared up.
Motorcycle patrolling as well as Police £ontrol
Room surveillance have been intensified. in
addition tothe existing squad forinvestigating
kidnapping cases, Special Cellhasbeensetup
inthe Crime Branch for dealing with cases of
kidnappingforransom.

[Enghsh)
DG/IG Conference

849. SHRISHRAVAN KUMAR PATEL :
Willthe Ministerof HOME AFFAIRS be pleased
tostate:

(a)whethera Conference of director Gen-
erals and Inspector Generals of Police was held
in New Delhiin My, 1993;

(b} if so, the main issues discussed and
decisions taken atthe Conference; and

(c)the follow—up actiontaken/beingtaken
thereon ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) Yes, Sir.
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(b) and (c) The Conference of Directors
General and Inspectors General of Police in-
cluding Heads of Central Police Organisations
isheld annually forexchange of views on law &
order, internal security, and crime related mat-
ters.

As ‘police’ and ‘public order are State
subjects, follow up action is taken by the State
Govemmentsconcemed.

[Translation]

Altemative in Case of Non—Production o
Coal :

850. SHRI SUKDEV PASWAN : Willthe
Minister of COAL be pleasedto state:

(a) whetherthe coal production in Bihar,
West Bengal orin other States will come tonil
duringthe ensuing30—35years;

(b)the consideration of the Govemmentin
this regard;

(c)the detais of altemative arrangements
havingmade to meet this shortage; and

(d) if so, by when and if not, the reasons
therefor?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
:(a) No, Sir.

(b)to (d) The continuance of extraction of
coalreservesin Bihar, West Bengal orinother
states will depend on factors like depth, thick-
ness, inclination and geo—manningconditions
including presence of surface features like riv-
ers, towns, railway lines and other features
whichhavetobe protected‘Taking into account
all the influencing features, the recovery is
estimatedtobe 70—75% of menial reserves in
opencast mining and about 40—50% inunder-
groundmining. Considering this, and the fore-
seeabie growthincoal consumption the present
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indicatedreserves are expected tolastformore
than 100years

Responsibility of Holding and Subsidiary
Companies

851 SHRIKHELANRAMJANGDE Will
the Minister of COAL be pleasedto state

(a) whetherthereis any provision of fixation
of responsibility between holding companies
andsubsidiary companies

(b) if not, the reasonstherefor and

(c) the efforts made by the Governmentin
this regardto ensure fixation of such responsi-
bility between these companies?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
(a) to (c) There 1s a clear demarcation of
responsibilities betweenthe holdingcompany
CoallIndia Limited and its subssidiary compa-
nies CoallIndia Limited acts as anapexbody
andis responsible forlaying down policy guide-
lines forsubsidiaries andforcoordinatingtheir
affairs Itcoordinates coal marketing, invest-
ment, Planning, manpower management, pur-
chase of heavy machinery, inancial budgeting
etc formajoractivities performedby the subsid-
1anes

Seven coal producing subsidiary compa-
nies are directly engaged in production and
distributionof coal The eighth subsidiary Cen-
tral Mine Planning and Design Institute 1s
entusted with the mine planning, designing
exploration Environmentmanagementinthe
coalindustry

Coallndia Limited as well as its subsidiar-
1es are managed by their respective Boards of
Directors andtheir day to day administration is
managed by their CMDs and the functional
directors who are appointed/ nominated by the
Govemment Thus, the duties and responsibili-
ties of the holding and subsidiary compantes are
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clearly definedand demarcated
[English)
Bombay City Gas Project

852 SHRIMATISURYAKANTA PATIL
Willthe Ministerof PETROLEUM AND NATU-
RAL GAS be pleasedto state

(a)the progress of work done sofar regard-
ing Bombay City Gas Project

(b) when was this project sanctioned,

(c) whetherimplementation of this project
hasbeendelayed and

(d)ifso, thereasons therefor?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUM ANDNATURAL
GAS (CAPT SATISHKUMAR SHARMA) (a)
and(b) The projecthas notbeen approvedbythe
Governmentsofar

(c)and(d) Inview of (a) & (b) above, do not
arise

Outstanding Dues of Coal Companies

853 SHRIRAMCHANDRA VEERAPPA
Willthe Minister of COAL be pleasedto state

(a) whetherany dues of coal companies are
outstanding againstthe power stations inthe
country,

(b)if so the total amount due from each
power station towards each coal company of
1991—92andsofarin 1993

(c)the actiontaken by the Governmentto
recover the dues ?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF COAL (SHRIAJIT KUMAR PANJA)
(ayand(b) Coal sales outstandingduesto Coal



341

Whntten Answers

Indiad Limited from State Electricity Boards
(SEBs) have been mounting over the years
Detauls regardingCoalcompany—wiseandSEBs
wisecoalsalesduesason31 3 1392andason
30 6 1993 aregiveninthe attached statement

(c) Following steps have been taken to
recover outstanding dues

)

()

A decision was taken that all
power units commissioned after
1 4 89wouldbe suppliedcoal
only againstadvance payments
or against revolving Letter of
Credit

The Government of India have
dividedto adjust all undisputed
coalsales outstandingason 31

5 1990 against Central Plan
Assistance payabletothe State
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Govemments, whose State Elec-
tricity Boards and Power Utih-
ties had defaulted, infour equal
annualinstaliments Sofarthree
instalments have been received

As aresult of mountingarrears
of outstandingdues Ministry of
Coaladvised ClL tostart supply-
ing coal to the State Electricity
Board only againstadvance pay-
ments This scheme which 1s
betterknownas Cashand Carry
Schemewasintroducedw e f 1
10 1991

State Government have been
requested to pursuade/ enable
State Electnicity Boards toclear
the outstandingdues atthe earli-
est
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[Translation)

Gas—BasedIndustriesin Gujarat

854.SHRIN.J. RATHVA: Willthe Minister
of PETROLEUM AND NATURAL GAS be
pleasedtostate:

(a)the number of gas—basedindustriesin
Guijaratlocation—wise;

(b) whetherthereis any proposaltosetup
gas based industry in Chhota—Udaipur in
Gujarat;

(c)if so, the details thereof; and
‘ (d)if not, the reasons therefor ?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMAR SHARMA) : (a)
Over 70industrial units locatedin and around
Baroda, Surat, Bharuch, Gandhi Nagar,
Ahmedabad, Mehsana, Sabar—Kantha and
Kaira are utilising gas.

(b) No, Sir.
(c) boes notarise.

(d) keepingin view'the availability of gas,
andthe allocations already made, itis not fea-
sible to consider any further allocations of gas
in Gujarat at present.

Gas Pipelines

855. SHRIGIRDHARILALBHARGAVA
Willthe Minister of PETROLEUM AND NATU-
RAL GAS bepleasedtostate:’

(a) the placesinthe country where pipeline
1s being laid by the Gas Authority of India
Limited;

(b) the number of incidents where the gas
pipeline solaidhad burst;

JULY 29,1993
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(c) the reasons for the pipeline bursting
twice during test at Gadepan; and

(d) thetime by which productionwouldbe
delayed in Chambal Fertilisers as a result
thereof? ’

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT: SATISHKUMAR SHARMA) : (a)
Gas pipelines are being laid by GAIL in
Rajasthan, Gujarat, Maharashtra, Tamil Nadu
and Andhra Pradesh.

(b) Three incidents of bursts onacommis-
sioned pipeline, andfailure of three pipes during
testing of anotherpipeline, have br enreported.

(c)the reasons forthe bursts. during test-
ing, onthe Boreri—Gadepan Pipeline are under
investigation.

(d) Accordingto GAIL, there has beenno
delay in production in the fertilizer plant at
Chambalasthe pipeline was successfully com-
missioned on 18th July, 1993.

Terrorist Attackin J& K

856. SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRISATYADEOSINGH:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether some terrorists recently at-
tacked the Secretariat and Central Posts and
Telegraphs Department buildings in Jammu
and Kashmir, by using rockets and bombsi ’

(b) if so, the number of persons killed
injuredinthese incidents;

(c)the number of terrorists arrestedin this

- connection;

" (d)the action taken by the Govelnmentfor
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the security of the employees of the Secretariat
andCentral Posts and Telegraphs Department?

* THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT): (a)to(d) There weretworocketattacks
onNew Secretariat Building on 11. 393 and22.

6.93and one grande attack on Central Posts & -

Telegraph Office atM. A. Road, Srinagar, on 20.
4.93.Inthese incidenits, one Govt. employee
was killed andfive employees andone Security
Force personnel were injured. The cases are
beinginvestigated. :

Security measures, inand aroundthe Sec-
retariat building as well as the Central Posts &

Telegraph Office have further strengthenedto

ensure the security of the employees.

ChakmaRefugees

857. SHRIMATIBHAVNACHIKH LIA:
SHRIANANTRAO DE SHMUKH :
'SHRIGURUDAS KAMAT :
SHRIBALRAJ PASSI:

DR. RAMESH CHAND TOMAR:
SHRIMATIBIBHU KUMARIDEVI:

SHRI TARA =~ CHAND
KHANDELWAL :

DR.S.P.YADAV: ‘

SHRI RAJENDRA KUMAR
SHARMA:

SHRIRAM PRASAD SINGH :-

DR.SUDHIRRAY :

SHRIV. SREENIVASA PRASAD:

SHRIG. DEVARAYANAIK:

SHRIMATI PRATIBHA DEVI
SINGHPATIL:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) the progress made in repatriation of
Chrkma refugees to Bangladesh;

(b) whether such refugees could not be
repatriated as perschedule;

SRAVANA7,1915 (SAKA)
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(c) of not, the reasonstherefor{

(d) whetherthe refugees have laid down
some conditions fortheir repatriation;

(e) If so, the details thereof;

(f) the steps taken by the government to
ensure smooth repatriation of such refugees;

(g)thetime by Which the processis likely
tobe completed?

- THEMINISTEROFSTATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) In Pursuance of the agreement
reached betweenthe Prime Ministers of India
and Bangladesh duringthe latter’s visitto India
in May 1992, efforts for repatriation of the
Chakamarefugeesin Indiahave beenmade by
boththe sides. The Bangladesh side hasmade
arrangements for reception, resettiement, ahd
rehabilitation of the Chakma refugees returing
tobengladesh. The Communications Minister

~ of Bangladeshalso visited the refugee campsin -

Tripurain May, 1993 and met the refugees to
persuade themto return to Bangladesh. The
process of repatriation was scheduledto starton
8June, 1993.-

(b)and(c) The repatriation couldnotcom-
mence as scheduled as the Chakma refugee
leaders insisted on acceptance of their de-
mands contained in the 13 point charter of
demands given by them to the Bangladesh
Communications Minister during his visitto the
refugee campsinMay 1993.

(d)and (e) Yes, Sir. Acopy of the 13 point

. charterof demands given by the refugeestothe

Communications Minister of Bangladesh dur-
ing the latter’;s visit to the Chakma refugee
campsis attached as statement.

imentofindiaarekeenthatthe
gees shouidreturntotheirhome-
e earliest. ithas beenimpressed upon

landatt



355 Written Answers

the State Govemmentto convince the regugees
to go back to their homeland without further
delay. The Bangladesh authorities have already
assuredthe safety and security ofthe refugees
ontheir return Bangladesh. The Bangladesh
authonities have also granted them amnesty
upto December, 1993. The Govemment of India
has alsoimpressed uponthe refugeesto utilise
this opportunity to return to theirhomeland.

(g) Inview of the Intemational character of
the problem, andthe uncertainties arising out of
its humanitarian aspect, it will notbe possible to
indicate any definite time—frame forthis exer-
cise.

STATEMENT

13—POINT CHARTER OF DEMAND OF
THE CHAKMA REFUGEES INTRIPURA

1. Toensure security of life and property,
guarantee forthe flowing:

(a) Nofturtherethnocide, extra—judi-
cial execution, arbitrary arrest,
rape, arson, plunder, religious
persecutionetc. nCHT;

(b)  Impartial Judidial enquiry by a
team headed by a High Court
Judge into the ethnocides of
Panchari—Khagrachari
Dighinala—Matiranga of May,
1986, Baghaichari ethnocide of
8, 9th August, 1988 and L ongudu
enthnocide of 4thMay. 1989per-
petrated by Bangladesh Secu-
rity Forces inleague with Mus-
lm settiers which compelied
72,000 Jumma Peopletocross
over to India for security of life.

2. Toensureproper rehabilitation, guaran-
tee forthe following.—

(a)  Restoration of all land of the
Jamma peopleiflegally andforc-

JULY 29, 1993
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ibly occupied by muslim set-
tlers;

Housebuildinggrantfortaka. 15.
000(Takafifteen Thousand)only
andsubsistencegrantfor Teka 5,
000 (Five thousand, only with
oneyearfreerationtoeachfam-
ily;

Cattle possessedbyuswere all
robbed away inthe massacres.
Consideration be made to give
one pairof oxen only for cultiva-
tion to each refugee family in-
cluding arable land;

Jammaretugees having previ-
ous employmentbereinstatedin
their respective employment
withoutbreak of service;

No resettlement in the cluster
village. Baragrams,
Shantigrams, Adarshagranis
etc. except in the original vil-
lages ofthe Juminarefugcesand
all existing cluster villages
Baragrams, shantigrams,
Adarshagrams. Collective vil-
lagesbe abolished.

NofurtherinfittrationinCHT andall
infitrated persons be with grawn

Restoration of civiladministration
be ensured by withdrawal of all
military, paramilitary personnel,
(except BDR) camps and canton-
mentfrom CHT.

Properoompensa’ﬁontomedamma
refugees for the loss of life and
property caused by the attract of
Bangladesh security Forces and
Muslim settlers.

Unconditional withdrawal of all
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10.

11

12.

(a) &
(b)
(c)
(@)
(e)

charges, cases, warrant of arrests
againstany Jummarefugee.

Cancellation of alljudgmenttriedin
absence ofany Jumma refugee.

To abstain from taking any legal
action againstany Jummarefugee
entangled with the Shanti Bahinior
Jana Samhati Samiti activities.

To stop conversion of Jumma
people to Islam and get back all
Jumma people totheirownreligion.

To write of all sorts of loan of the
Jumma retugees received from
Krishi Bank, Sonali Bank or any
Govt. scheduled Bank or institu-
tion.

The rehabilitation / settiement of
the Jumma refugees in CHT be
made under the auspices of U. N
Observer, intemational Committee
forRed Cross, representativesfrom
Govt. of India, CHT Commission,
IWGIA,S.I.,A.1,ILOetc.

To give consideration for accep-
tance of the Certificates issued by
three Headmasters of the flowing
Schools runbythe refugee welfare
Association in the relief camps,
Tripura, foradmissionintoany Govt.
School, College and for employ-
ment into Govt. and Semi Gowt.
Services.

TakumbariH. E. School
LebacharaH.E School.
PanchatamParaH. E. School.
Karbook H. E. School.

ShilachanH. E. School.

SRAVANA7, 1915 (SAKA)
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f) KathalchanJ. H. E. School.

13. TheJummarefugeeproblemisan
offshoot crux of CHT political crisis
and it cannot be solved perma-
nently fthe CHT crisisis notsloved
pofitcally andpermanently. So, with
thisin view the following demands
are also putforward.

(a)  Ameaningfultalk be made be-
tweenthe Gowt. of Bangladesh
and Jana Samhati Samiti to
solve the CHT crisis politically
andpermanentty. '~
(b)  TheParbatya ZillaParishadActs

(Hill Distncts Council Acts)
which are detrnmentalto theé ex-
istence of the Jumma people be
repealed.

Killings of SCs/STs

858.

SHRIANAND AHIRWAR:
SHRIMRUTYUYAYANAYAK:

Willthe Minister of WELFARE be pleased
tostate:

(a)thenumberof Schedule Castes/ Sched-
uled Tribes killed and injured in the country
during the last six months, State Union Terri-

tory—wise;

(b) the assistance providedto their rela-
tives; :

(c)the number of persons arrestedin this
regard and the action taken againstthem; and

(d) the steps taken by the Governmentto
checl'(.such incidents infuture?

THE MINISTER OF WELFARE(SHR!
SITARAMDESRI): (a)to(c) Theinformationfor
the periodJanuarytoJune, 1993 is under collec-
tion from the State Governments and UT Admin-
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istrations

(d) Allthe State GovernmentsandU T
Administrations except Arunachal Pradesh,
Mozoram and Nagalnd have specified existing
courts of session as the Special Courts forthe
tnal of offences underthe Scheduled Castes and
the Scheduled Tnbes (Prevention of Atrocities)
Act, 1989

The State Government of Rajasthan and
Andhra Pradesh have set up ten and three
exclusive special Courts respectively fortrying
such cases

The States/UTsare requestedevery year
to send preposal for seeking central asststance
at50 50basis of setingup Special Court Dunng
1993—94, aprovisionof Rs 650lakhs hasbeen
made in the budget forimplementation of PCR
Act 1955and SCs/STs (Prevention of Atroci-
ties) Act 1989

Under the SCs and STs (Prevention of
Atrocities) Act, 1989, stnngent punishment has
been provided to those committing atrocities
There are also detailed guidelines issuedto the
States and UTs suggesting vanous precaution-
ary preventive, punitive and rehabiltatine mea-
sures to prevent crimes against Scheduled
Castes and Scheduledtnbeps

A Conference of Chief Minister under the
““hairmanship of Pnme Ministerwas heldon4—
~th October, 1991 on prevention of atrocties on
SCsand STsinthisregard The Conference
took anumber of recommendations whichwere
forwardedto allthe States and UTs for neces-
sary action Withaview topreventingthe inci-
dence of atrocities against SCs/STs, the Govt
of Indiaconsider thatwith gradualimprovement
intheir socio—economic life, atroctties will au-
tomatically recede Special Central Assistance
to special ComponentPla.1ofRs 2/ 7,ores
has beenprovidedinthe budo=tforg ocationto
various states/ UTs for this purpose dunng
1993—94

JULY 29,1993
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- Banon Lottery Business

859 SHRISANAT KUMARMANDAL
SHRI TARA CHAND
KHANDELWAL
SHRIG DEVARAYA NAIK
SHRIDATTATRAYABANDARU
SHRIV SREENIVASAPRASAD
SHRISHANTARAM POTDUKHE

Will the Minister of HOME AFFAIRS be
pleasedto state

(a) whetherthe Govemment are aware that
milhions are being duped everyday inthe lottery
racket,

(b)1fso, whetherthe govemment propose
tobnngoutalegislationtoban the lottery busi-
ness inthe country

(c)if so, the details thereof and

(d)if not, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYEED) (a) Complaints regardingmalprac-

tices inthe lottery business are received from
timetotime

(b) No, Sir
(c) Doesnotarise
. (d) The Guidelines/Instructions sentby the

Centre,tothe State Governments, to monttorthe
lottery business, are, at present, considered

adequate

Banon Arrack

860 SHRIG M C BALAYOGI
DR ASIMBALA

Willthe Minister of WELFARE be pleasec
to state
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(a) whetherthe Government propose to
introduce any legislation to ban Arrack in the
cduntry; and

(b)if so, the details thereof ?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) No, Sir.

(b) Does not arise.
NursingHome

861. SHRISANT RAMSINGLA:
SHRIGURUDAS KAMAT:
SHRIISATYADEOSINGH:

Willthe Ministerof HEALTH AND FAMILY
WELFARE be pleasedto state :

(a) whether the Government propose to
recognize unauthorised nursing homes func-
tioning at presentin Delhi;

(b) if so, the conditions proposed to be
followedtor granting such recognition; and

(c) the time by which the recognition is
likely to be granted?

THEMINISTEROF HELATH AND FAM-
ILY WELFARE (SHRI B. SHANKARANAND) :
(a)to(c) Inprinciple, DelhiDevelopment Au-
thority have taken a decision to allow nursing
homes setuppriortolst August, 1930to continue
till 1996 on payment of requisite fees. While a
survey todetermine the suitability of the nursing
homes from the health point of view has been
completed, the question of reqularinngthemis
being examined by De}hi Administration is
consultation with the Delhi Development Au-
thority which determines issues like conformity
oflanduse.

[Translation)
Crimes in Delhi

862. SHRIRAJESHKUMAR:
SHRIMATISHEELAGAUTAM:

SRAVANA7,1915 (SAKA)
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SHRIRAJENDRA AGNIHOTRI:
SHRISRIBALLAV PANIGRAHI:
SHRIDHARMANNAMONDAYYA
SADUL:
SHRIPARASRAMBHARDWAJ:
SHRIAMAR ROYPRADHAN:

Will the Minister of HOME AFFAIRS be
pleasedtostate: -

(a) the number of cases of kidnappings,
murders, attempted murders, robberies, thefts,
dacoities. riots andlootings which took place in
Delhiduring the last six months;

(b) how do the same compare with the
figure forthe same period during 1992;

(c)thenumber of cases solved and those
pending;

(d)the number of persons arrested andthe
action taken againstthem;

(e) the reasons forincrease in crimes in
Delhi:and

(f) the measures taken / being taken to
remedy the situation ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED):(a) to (d) Astatementis attached.

(e) There has been no increase in the
incidence of murders, attempted murders,
dacotties, riots and lootings. Only incidence of
Kidnappings and robberies have, somewhat,
increased

(f)the steps taken to curb crimes in Delhi
include increased Patrolling; posting of pickets
atstrategicpoints: strengthening of intelligence;
frequent raids atthe hideouts of criminals; in-
creased surveillance: coordination meetings
withthe officials of the neighbonng States; train-
ing of polire officers in handling modern weap-
ons; Introduction of scientific methods of inves-
tigation; and. modernisation of communication
network.
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Adulteration of Milk

863 SHRITEJNARAYANSINGH Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedto state

(a) whether number of trucks and vendors
and bringing mitk from neighbouring States to
Delhi for supply to various milk dairies and
consumers,

(b) if so, the number of samples of mitk
lifted by the Department of Prevention of Food
Adulteration since December, 1992,

(c) the number of samples found adulter-
ated,and

(d)the actiontakenagainstthe adulterators”

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB SHANKARANAND)
(a)Yes Sir

(b) to (d) Out of 11 samples lifted by the
Department of Prevention of Food Adulteration,
Government of National Capital Territory of
Delhi, from December 1992 till June 1993, 29
samples have been found to be adulterated
Appropnate action has been taken againstthe

SRAVANA7,1915 (SAKA)
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adulterators underthe provisions of the Preven-
tion of Food Adulteration Act, 1954

[Translation)
Thefts at Railway Stations

864 SHRIGOVINDA CHANDRAMUNDA
Will the Minister of HOME AFFAIRS be
pleasedtostate

(a)thenumberofcases of theftsandlootings
at Delhiand New Delhi Railway Stations which
came to the notice of the Union government
dunngeachofthelastthree years andthecurrent
years,

(b) the number of cases investigated and
those yetto be investigated,

(c)the numberof persons arrested inthese
connection, and

(d) the measures taken /being taken to
checksuchcases?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYEED) (a) The numberotcases of theftand
looting reported at Delhtand New DelhiRaitway
Stationsdunngthe years 1990 1991, 1992and
1993 (upto 15 7 93)1sasunder —

1990 1991 1992 1933
(upto 15 7 93)

537 737 751 353

2 3 2 Nil

(b)and (c) Alithe cases have been inves-
tigated The disposal of the cases and the
number of persons arrested are given in the
statementattached

(d) Thefollowingsteps have beentakento
checksuchcases

(1) Allthe officials have been directed to

take prompt action as and when any
such case comes tonotice

(n) Asharpvigilis kept overthe activites
ofant—socialelements

(nr) Police patrpliing inuniformas wellas
inplainclothes hasbeenintensiiedfor
prevention and detection of cnme
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Sterilisation

865 SHRIPRABHUDAYAL KATHERIA
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state

(a)the number of males andfemales sepa-
rately, who have undergone stenlisationinthe
country dunngthe lastthree years, State/lUT—
wise,

(b) the target fixed by the Government for
the year 1993—94 inthisregard, State UT—wise,
and

SRAVANA7,1915 (SAKA)
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(c)the assistance proposedtobe provided
inthis regard?

THEMINISTER OF HEALTHAND FAM-
ILYWELFARE (SHRIB §HANKARANAND)
(a) Statement I 1s attached

(b) Notargets have beenfixed However,
the expectedlevel of achievementis giveninthe
statement | attached

(c)Anallocationof Rs 99 Crores hasbeen
made dunng 1993—94{orpayment of compen-
sation money for stenlisation and IUD inser-
tions
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Expendit: ur. .eon Advertisements

]
866. SHRI WDAY PRATAP SIINGH: Will
the Minister of PETROLEUM AND NATURAL
. GASbepleasedtostate:

(a) the funds allocatedforissuing adver-
tisementsin newspapers, Doordarshan, Radid._
pamphlets anoxic other publicity media sepa-
rately aboutconservation of petroleum products
duringthe lastthree years; and

(b)the amount of expenditure incurred on
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these adygrtisethents during the said
period? i

THE MIINISTER OF STATE OF THE

‘MINISTRY OF PETROLEUM AND NATURAL

GAS (CAPT: SATISHKUMAR SHARMA) : (&)
and (" he amounts spent on publicify for oil

consgjvation by the PetroleunrConsgfvation

Research Association, which is the main

olganisation for this purpose, and the public

sectorundertakings underthe admnistrative

contrélof this Ministry during the lastthree years

hasbeen asfollows:

(Rs. inlakhs)

Media 1990—91 191—2 1992—93
Newspaper Press 162.7 215.7 112.1
TV/Rado 19.13 21.1 20.52

' Hoardings 27.8 33.7 53.0
OtherMedia 5 = <9313 : 104.12 109.7
Total . 302.93 374.7 295.32

[English] (e) the mousers taken / being taken to
checksuchcases?
Share Transfer Racket :

867.SHRIRAJNATHSONKARSHASTRI
- Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whetherthe Crime Branch has recently
unearthed a massive share transferracketas
reportedinthe “Indian Express” dated June 25,
1993,

’

(b)ifso, the details thereof;

(c)the number of persons arrestedinthis
connection;

-

(d)the actiontaken égainstthem; and

THEMINISTEROF STATE INTHE MIN-
ISTRY-OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) and (b) : The Delhi Police has
reportedthatonacomplaintagainstacompany
regarding fraudulenttransactionsin share cer-
tificates the police foundthat some share certifi-
cates andtransferdeeds were tampered with
andtransferredinthe name ofanex—employee
ofthe company. Accordingly, acase u/s/ 408/
420/468/471/120—BIPC was registered at
PS Hauz Khas. 20, 000 shares of different
companies valued approximately at Rupees
twolacs were recovered.

(c)10persons.



389  Written Answers
(d) Alithe arrested persons are injudicial

custody.

(e) Shoshavebeendirectedtotake preven-
tive measuresin orderto curb such activities in
their respective areas. Intelligence is being
collectedthrough special informers.

| Translation)
Law and Order Situation

868. SHRIMADAN LALKHURANA:

SHRI BHAWAN SHANKAR
RAWAT:

SHRIMOHANSINGH (DEORIA):

SHRIIRAMTAHAL CHOUDHARY:

SHRIKASHIRAM RANA:

SHRI SANTOSH KUMAR
GANGWAR:

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whetherthelaw and order situationin
Utter Pradesh, Madhya Pradesh, Himachal
Pradesh and Rajasthanisnormal ;

* (b)if not, the mainproblemsbeingfeedin
thisregard;

(c) the number of cases of various crimes
reportedin these States since December 1992
tillJune 1993, State—wise and mouth—wise;

(d) the measuresbeingtakentoimprove
the law and order situationinthese States; and

(gz) the time by which elections are likely to
be conductedin these States ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) : (a) to (e) The information is being
collected and will be laid on the Table of the
House.
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Moderndrip Irrigation system

869. SHRIMAJAY LAL :
SHRINITISHKUMAR:

Willthe Ministerof WATER RESOURCES
bepleasedtostate:

(a) WhetherIsrael has offeredthe modern
dripirrigation system along with the technique
foroptimum utilisation of minimum water;

(b)if so, the details thereof ; and

(c) the response of the Government
thereto?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTR OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRi P. K.
THUNGON): (a)to (c) A proposalforcoopera-
tion between Ministry of Agriculture, Govern-
mentof India and Israelis under consideration.
The proposalinter .. alia provides for joint activi-
tiesinthe areas of water and soilmanagement
including optimal use of water, drip/ sprinkler
irrigation system. However, amemorandum of
understandinginthis regardistobefinalised.

[English]
Fake LPG Cylinders
870. SHRI MULLAPPALLY
RAMACHANDRAN:

SHRIMOHAN RAWALE :
SHRIARVIND TRIVEDI.
SHRIR.JEEVARATHINAM "

Will the Minister of PETROLEUM AND
NATURAL GASbe pleasedtostate

(a)whetheralarge numberof fake cooking
gascylinders were seizedin Dethiopenthe 10th
June, 1993, from the godown of abanned gas
agency:
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(b)if so, the details thereof ;

(c) the action taken against the persons
nvolvedinsupplyingthese fake gascylinders;
and '

(d) the source from where these fake gas
cylinders were got filled by the said persons
before sellingthemto customers andthe action
taken againstsuch bottling plantsfrofilling fake
gascylinders ?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMAR SHARMA) : (a)
and b) Yes Sir.Inajointraidcarried outon 10.

6. 93 hyiheofficers of the Hindustan Petroleum -

Corporation andthe Delhi Police, 644 gas cyl-
nders were seized from the godown of atermi-
nated LPG dealer in Delhi. The Police have
registered acase

(c) Apartnerof the terminated dealership
was arrested by the Police and ket in judicial
remand.

(d) As per the statement of the person
arrested, the cylinders were procuredfroma
party in Ambala. These cylinders were sus-
pectedto have beenillegallyfilled by transfer-
ring the product formfilled cylinders through a

pipe.

Ground Water Development Authority
871. DR.ASIMBALA:
DR. KRUPASINDHUBHOI:
SHRIGEORGE FERNANDES:

Willthe Ministerof WATER RESOURCES
bepleasedtostate:

(@) whetherthere is any proposaltosetup
Ground Water Development Authority at the
State and Union Territory level; and

N

(b)if so, the detail® thereof ?
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THEMINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTROF STATE INTHE MINISTRY OF

- WATER RESOURCES (SHRI P. K.

THUNGON): (a) and (b) The draft Model Bill to
regulate and control the development of Ground

. Water, which has been circulated to the State

Governments/Union Territories for consider-
ation/suggestions, contains a provision forthe

_establishment of a Ground Water Authority.

Such Authority tobe setup by the State Govern-
ments / Union Territories will be headed bya
Chairman and have representatives of con-
cerned Departments and expeérts on Ground
WaterasMembers.

Eye Bank

872. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Will the Minister of
HEALTHAND FAMILY WELFAREbe pleased
torefertothe reply givento Unstarred Question
No. 52 on February 25, 1992 and state :

(a) whether any new eye—banks have
beenopenedsince February, 1992;

(b)if so, the number of such banks opened
separately for Governmentand voluntary sec-
tor;

(c)the eye—banks thatare functioningas
ondate:

(c)the eye—banks that are functioning as
ondate;

(d)whetherthe Governmenthaveanyplans
to open eye—banks inrural areas, as against
presenttrend of having these in urban areas
early;

(e) ifso, the details thereof;
(f) the funds earmarked in the eighth Five

Year Plan for increasing eye—banks in the
country;
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(g)whetherlegal provisions are adequate
forencouragingeye—donation; and

(h)if not, the remedial steps taken by the
Govemmentinthis regard ?

THEMINISTEROF HEALTHAND.FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a)and(b) Yes, govt. hasreleased grant—in—aid
in respect of two eye banks in the voluntary
sectionduring 1992—93.

(c) There are 148 eye banks establishedin
the Country out of which 88 are functional.

(d)and (e) The GOl releases Central grant
to the eye banks functioning both in ruraland
urban areas onthe recommendation ofthe State
Gowt.

(f) Thereis a provision of Rs. 40lakhsin
the Eighth Five Year Plan underthe National
Programme for Control of Blindness for devel-
opment of eye banks.

(g)and(h) Donationofeyes isalsocovered
underthe Transplantation of Human Organs Bill
which has been passedbythe Rajya Sabhais
pendingconsideration inthe Lok Sabha.

Kandla- BhatindaPipeline

873. SHRIINDRAJIT GUPTA:
« SHRILOKANATH CHOUDHURY -
SHRIGEORGE FERNANDES:
“SHRISYED SHAHABUDDIN:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleasedto state:

(a) whether an international tender was
placedforcontractforlayingthe pipeline from
Kandlato Bhatinda;

(b)if so, which are the parties whohad for
thetenderandwho has been awardedthe con-
tract;
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(c)whetheritis afactthatthe Italian com-
pany Snam Progetts’ bid was rejected, if so, the
details and reasons therefor;

(d) whethera separate fresh tender of lay-
ingofthe pipeline is underconsideration; and

(e) if so, the estimated cost of the project
andthe time frame for its completion ?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPTSATISHKUMAR SHARMA): (a)
Yes, Sir.

(b) Out of four pre—qualified parties, two
parties namely a consortium led by M/s .
Snamprogetti and a Consortium led by M/s.
Skodaexporthave submitted theirtecho—com-
mercial and price bids. The contract has not
beenawardedsofar.

(c)M/s. Snamprogetti’s offer was consid-
erednon—responsive asthey hadtakenanum-
berof major deviationsincommercial as well
as technical conditions while submitting the
price bid.

(d) Noretenderinghas beenresortedto so
far.

(e) Does notarise.

ChakmaRefugees

874. SHRIBOLLABULLIRAMAIAH:
SHRID. VENKATESWARARAO:
SHRIS.B.SIDNAL :

Will the Minister of HOME AFFAIRS be
pleasedtostate:

(a) whether some committees and repa-
triation centres have been setup forthe repatria-

- tionof Chakmarefugees;

(b) if so, the details thereof; and
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(c) the details of the plans worked out by
such committees and centres ?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.

SAYEED): (a)and (b) Followingthe agreement

reached between the Prime Ministers of India
and BangladeshinMay 1992 on repatriation of
thechrkmarefugeestrom TripuratoBangladesh,
the State Govemment of Tripurawas advised to
setup a State level Committee, headed by the
Chief Secretary to facilitate and oversee the
process of repatriation. No repatriation centres
were, however, requiredtobe setupbythe State
Govemment.

(c) The task entrusted to the Committee
was to motivate and persuade the Chakma
refugeestoretumto Bangladesh, andtowork out
the modalities of actual repatriation.

‘Resettiement and Rehabilitation of People
Affected by Reservoir Projects

876. DR.KRUPASINDHU BHOI : Willthe
Minister of WATER RESOURCES be pleased
tostate.

(@) whether the govemment have adopted
aNational Policy for resettlement and rehabili-
tation of people affected by reservoirprojects;

(b)if so, the brief outlines thereof; and

(c) the specific steps taken for the imple-
mentation of the said policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K
THUNGON): (a) to (c). A sub Committee of
the National Water Borard has prepared a
draft national Policy for Resettlement and
Rehabilitation of persons affected by reser-
voir projects. The guiding principles identi-
fied in the prososed National Resettlement
and Rehabilitation Policy will cover broadly
the following points.
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(a) Acomprehensive Resettiement and
Rehabilitation plan mustbe made a precondition
tothe clearance of the project.

(b) Devise an attractive Resettlementand
Rehabilitation package and set upinstitutional
arrangementforitsimplementation with a high
degree of sensitivity and eamestness. It should
provide for housing, agricuitural land or other
income generating occupation, free transport of
men and material to the resettlement site for
each family.

(c) Representative bodies of public offi-
cials, independent tgebmical experts, legal ex-
perts, community leaders and Non—govern-
mental Organisations should be involved with
the formulation of this plan.

(d) Resettlement and Rehabilitation pack-
age should catertothe needs of landless farm-
ers, encroachers onforest areas, atleastone
year prior to the date of notification, or self
employedpeople residingin the project affected
areas.

(e)Maijorsons shouldbe consideredas an
independentfamily.

(f) Loss of community poperty, resources
base, amenities, services. socio—cultural, in-
stitutional and places of historical and cultural
value should be restored in the relocation
sites.

In other words, the plan provides compen-
atory measures for individual, family andcom-
munity.

(g) Drinkingwater supply, water supply for
cattle, grazing land andfodder primary schools,
panchayathouse, approachroads fromthe main
road, and intemnal roads, electric connection to
each house andpubliclighting, primary health
centre, religious places, ce?netery andgrave-
yard and places of public entertainment as
existinginthe earlier village should be provided
inthe resettlement sites.
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(h) The plan should have special provi-
sionsfortnbals and otherdisadvantagedgroups

The draft Policy 1s under consideration of
the National Water Board Afteritis approvedby
the National Water Board, twillbe placedbefore
the National Water Resources Council foradop-
tion

Dual Marketing of liesel

877 SHRISOBHANADREESWARARAO
VADDE Wil the Minister of PETROLEUM
AND NATURAL GAS be pleasedto state

(a) whether the Government propose to
introduce dual marketingfor diesel, and

(b)ifso thereasonstherefor?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUMAND NATURAL
GAS (CAPT SATISHKUMAR SHARMA) (a)
No sir

(b) Doesnotarise
FruScheme

878 SHRIMANORANJAN BHAKTA Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleasedtostate

(a)the sahentfeatures of the family plan-
ning programme under the First Referral Unit
(FRU)scheme

(b)the places where this scheme s likely
tobecome operational and

(c) the expenditure likely to be incurred
thereon?

THEMINISER OF HEALTHAND FAMILY
WELFARE (SHRIB SHANKARANAND) (a)
The First Referral Units (FUR) are to estab-
hshedin districts with high maternal mortality
rates to provide foremergency obstetnc service
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towomen and pediatnc eareto Neonates, infants
andyoungchildren

(b) The FRU aretobe setupforapopulation
of 4 5lakhsinadistrictand 219 such distncts
are proposedtobe coveredinaphased manner
underthe scheme

(c) A total of about Rs 21 90 crores 1s

expectedto be incurred onsupply of equipments
for the FRUs 219 districts by Government of

Incha
Expansion of Barauni Refinery

" 879 SHRI HARIN PATHAK Wil the
Minister of PETROLEUMAND NATURAL GAS
bepleasedtostate

(a)whetherthe proposed BarauniRefinery
expanston project has been abandoned, and

(b)ifso, the reasons therefor?

THE MIINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATURAL
GAS (CAPT SATISHKUMARSHARMA) (a)
and (b) Additional facilities required for expan-
sion of Refinery upto4 2 MMTPA capacity are
part of the Haldia—Barauni crude Pipeline pro-

posal
Blind Persons

880 DR A K PATEL Willthe Minister of
HEALTHAND FAMILY WELFARE be pleased
to state

(a) the estimated number of blind persons
ineach State at present

(b) the achievements of national
programmes for control of blindness dunng
1992—93,and

(c)thetargets setfor 1993—94 ?

THE MINISTER OF HEALTH AND
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FAMIILY WELFARE (SHRI B. operations were performed undetthe National
SHANKARANAND) : (a) A statement is at- Programme for Control of Blindness.
tached
(c) The target setfor 1993—941s 24 lakh
(b) Dunng 1992—93, 15. 5lakh Cataract cataractoperations
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